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HOUSE OF THE PEOPLE
Friday, 14th November, 1952

The House met at a Qua'rtef to Eleven
of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
FoRreEIGN TELEGRAPH TRAFFIC

*309. Sardar Hukam Singh: Will the
Minister of Communications be pleas-
ed to state:

i respect. of toreigh. telegraph
nue in res; egra]

traffic during 1949-50, 1950-51, 1951-
5‘:.’1dand during April to October 1952;

(b) whether any fresh cemmunica-
tion lines with any foreign country
are to be opened during 1952-53?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a)

Rs.
... 1,69,96,901
1950-51 ... 2,21,98,128
1951-52 . 2,26,68,490
Estimated revenue l.rom
April to Oct. '52 . 1,30,97,759

(b) Certain proposals are under con-
sideration.

Sardar Hukam Singh: Has the Min-
ister any idea of the traffic dealt with

during the pre- od in the un-
divided Indt?a’ war peri

Shri Raj Bahadur: 1 am sorry I can-
not give that information off-hand.

1948-50

CoLLIERY COMPANIES

*310. Sardar Hukam Singh: Wil
;ltlz Minister of Labour be pleased to

(a) whether an colli companies
have provided ltheadeaths and
Creches as required by law: and
264 PSD

374

(b) if not, whether any companies
were prosecuted for such default?
The Minister of Labour (Shri V. V.
Giri): (a) No. Vv
{b) Yes.
The following figures will the
position clearer; explain
Total Number of Working
mines ... B9T
Total number of mines which
rome under Coal Mines Pit-

head Bath Rules, 1946 ... 313
Total number of mines where
exemption was granted . 110

Total number of mines where
pithead baths have been com-
pleted ... 100

Total number of mines where
pithead baths are under con-
struction .. 99

Total number of mines where
1'.-11.hea‘:"gd baths are to be con-

. 266
Total number of mines whlch
were prosecuted for contra-
vention of Pithread Bath
Rules .. 194
Yet to be prosecuted .. T2

Sardar Hukam Singh: Is the applica-
tion of rules regarding pithead baths
etc.. made according to individual col-
lieries or according to States? WhatI
mean to ask is whether all collieries
in a particular State observe these
rules. or they are made applicable to
particular concerns?

Shri V. V, Girl: It is applicable to
every colliery.

Shri Sarangadhar Das: May I know,
Sir, if the Villiers’ col.‘iiery in Talcher
and the two Government collieries have
heen fitted with pithead baths?

Shri V. V. Giri: I am not sure parti-
cularly about them—they must be.

Shri Damodara Menon: May I
know, Sir, the reason for the exemp-
tion of certain collieries?
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Shri V. V. Giri: Because the resour-
res of mines were either such that
they could not make provision for
adequate supply of water or their
production ‘capacity was expected to
be exhausted within three years.

Shri B, 8. Murthy: May I know why
there is delay in launching prosecu-
tions against those collieries which
are not provided with pithead baths?

Shri V. V. Giri: There was no de-
lay. We have launched prosecutions
ageinst some; we are continuing to
prosecute some others. There is not
much delay,

.Civi. Aviation Amr Pror TRamNDNG
CoMMITTEE

*311. Dr. Ram Subhag Singh: (a
Will the Minister of (}mulwﬁlsn:
be pleased to state whether the nine-
man Civil Aviation Air Pilot Train-
ing Committee has concluded its work
and tiublnitted its report to Govern-
ment?

(b) If so, what are the chief fea-
tures of that report? .

The Dﬁ, Minister of Communi-
Slu_l:lm ( Raj Bahadur): (a) No.

r.

(b) Does not arise.

SHorT TERM CREDIT FACILITIES

*312. Shri 8. N. Das: Will the
Minister of Food and Agricultare
be pleased to state:

(a) whether the Government of
India, as recommended by the Grow
More Food Committee, have taken
steps for making available short term
credit facilities to the States for the
purpose of financing agriculturists;

been, prepared o sive offect to the
n prepare ve e

proposal and what are the important
features of the scheme; and

(c) whether the scheme has been
put into operation?

The Minister of Agriculture (Dr,
P. S. Deshmukh): (a) to (c¢). Short

term loang of nearly Rs. 2 crores have
been sanctioned to the State Govern-
ments during the current vear for ad-
vancing taccavi loans to agriculturists
for the purchase of seeds and fertili-
zers.
ble provision for this purpose in the
future years is under consideration.

Shri S. N. Das: May I know, Sir,
whether any assessment has been

The question of making suita-
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made regarding ume_mquilzements of
taccavi loans by agriculturists?

. P. 8. Deshmukh: We are try-
in:”turptovide Rs. 10 crores for the
budget year 1953-54.

Shri S. N, Das: May I know, Sir,
as a result of the enquiries made by
the Reserve Bank of India, whether
any scheme has been evolved to aﬁord
credit facilities to the agriculturists?

Dr. P. S. Deshmukh: Yes, Sir.

Shri S. N. Das: May I know, Sir,
what is the nature of that scheme?

pr. P, S. Deshmukh: I could not
at this moment disclose all the de-
tails; but the Reserve Bank is serious-
ly considering not only short-term,
but medium-term and long-term loans
also.
1}

Bhri T. S. A. Chettlar: May I
know whether Government have an
estimate of the increase of rural in-
debtedness in recent years?

Dr. P. S. Deshmukh: I could not
say, I do not think this arises out of
this question.

Bhri Dabhi: In view of the fact that
mordinate delays take place in the,
grant as well as disbursement of tac-
cari loans to agriculturists, the Grow
More Food Committee has recom-
mended that a maximum time-limit
of six weeks should be_laid down for
the disposal of applicalions. If so.
have Government............

Mr. Speaker: | am afraid it comes
within the jurisdiction of the States:
besides, it is a suggestion for action.

Shri Syed Ahmed: On a point of
order, Sir, a poem has been distribu-
ted to Lhis House. I find a paper placed
on my seat. It is an attack on Pandit
lea;inrlgl Nebrru, in very bad taste,
on his birthday. Is it permissible to
distribute this private leaflet to the

ouse, Sir? '

Mr. Speaker: I am not prepared to
accept that any officer of the Parlia-
mt Secretariat is responsible for

Shri Syed Ahmed: A M
done it: is he right in doire!:.bt?!ratl?ms

Mr. Speaker: It is

it is not & fumction a private affair;

of the House,

Sardar A, S. S L' Is h i
to dist_:ribute it Inﬂfthe l’?ousee?mhue‘i
llr._Sp_uker: I cannot presume he
has distributed it—it may have been
on the Member's table
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Sardar A. 8. Saigal: It was distri-
buted in the. lobby and inside the
House,

Mr, Speaker: Then I say it is very
wrong on the part of any Member to
distribute a personal leaflet,

Shri G. P. Sinha: Some of us found
it on our seats.

Mr. Speaker: Maybe. Iet us not
pursue this matter.

Shri Syed Ahmed: It is a very bad
attack on Pandit Jawaharlal Nehru.

Mr. Speakér: He Is strong enough
to take care of himself. Let us now
deal with the Questions,

Bhri Jasani: How much of this
amount lras been allotted to Madhya
Pradesh? .

Dr. P. 8. Deshmuokh: Madhya Pra-
desh has had a fairly large share of
Rs. 71-63 lakhs, .

Das: Inasmuch
as the finance for taccavi loan is
being given by the Central Govern-
ment, should not a directive that the
loan should be granted  within six
weeks of the application, go from
the Central Government of the Grow
More Food Committee?

Dr. P, 8. Deshmukh: The attention
of the State Governments has been
cal'ed to this recommendation.

Shri Punnoose: May I know, Sir,
the amounts allotted to various States
and also whether this Government
has taken steps tn  see that thes~
credit facilities really reach the cul-
tivators and not go to others?

Dr. P. S. Deshmukh: Thi i
a matter for the States. s again Is

Mr, Speaker: The Central Govern-
ment may give grants. but the ad-
g‘lt:'ltle‘;:ratlon of it is entirely with {he

Shri Punnoose: Am I tn understa
that this Government h‘ Tothing &
this as nothi to

do with its administration? e

Mr. Speaker: On
that conclusion m;era?ﬁegt come to

Shri B, S, Murthy: May I kno
Sir, how much has been'sgllotted ?c;
the Madras Government and whether

that mone
this ﬁme?y has been distributed by

Dr, P. 8, Deshmukh: I
N H could
a:lnswer the second part of the qi.lr:;;E
on. As regards the first part the
amount allotted is Rs. oné crore,
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DirecT Rau, LINE BETWEEN BoMBay
AND TRAVANCORE-COCHIN STATE

*313. Shri A. M. Thomas: Will the
gai?ister of Railways be pleased to
el

(3) whether the Minister of Fimance
envisaged the possibility of a direct
rail link between Bombay State and
Travancore-Cochin in an address he
made in Bombay;

(b) whether any such scheme has
been drawm up;

(c) whether any steps have been
taken for the implementation of the

scheme; and

(d) if so, what?

Minister of Railways and
'l‘nrg:pwt (Shri L. B, Shastri): (a)
1 have not seen a text of the speech
but the hon. Member’s information
may be correct.

(b) to (d). No such scheme has
been drawn up. and 1 have so far

had only some informal discussions
with a lfyew hon. Members and others.

Shri A. M. Thomas: Has the Gov-
ernment any idea with regard to the
outlay that will be necessary?

Shri L. B. Shastri: We nave no
idea.

Shri A. M. Thomas: What is the
mileace that will be covered, Sir?

Shri L. B. Shastri: 487. I think.

Shri Velayudhan: May I know, Sir.
whether the hon. Minister has realis.
ed the feasibility of such a rail link
hetveen Bombay and Travancore-Co-
chin?

Mr. Speaker: Order, order.

Shri Nambiar: May I know whether
there is at all any proposal on the
part of the Government to do so?

Shri L. B, Shasiri: Well. the pro-
ject is bound to be very costly. The
idea of having a rail link on the west
coast is worth pursuing, If there are
funds available. why should I have
any objection to include it in the
next five yéars’ programme?

Shri N. P. Damodaran: May I know
whether the Government is aware
that at a recent conference held at
Bombay the Government was reques-
gedﬁto connect Mangalore with Bom-

a)

Shri L. B, Shastri: I do not ex-
actly remember to have received any
letter or representation on that, but
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it is just possible that a proposal
might have been made in the confe-
rence to which the hon. Member has
just referred.

Shri Punnoose: May 1 ask whetlrer
this proposal will stand in the way
of expediting the railway link bef-
ween Ernakuiam and Quilon?

Shri L. B. Shastri: No.

INTEGRATION OF AIR SERVICE
CoMPANIES
*314. Shri A. M. Thomas: (a
the Mini o (a) wil
pleased to state whether
have drawn up any scheme for the
integration of Air Service Companies?

(b) If so, what is the nature of the
scheme?

(c) If no scheme has been
ap is there any Rn roposal for in

on and if so, what is its nature?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to
(c). The question of the future orga-
nisation of civil air transport in the
country is under Government’s con-
sideration. I shall make a state-

~ ment on the subject at the appropriate
time,

Shri A. M. Thomas: May I know
whether any enquiry has been con-
ducted into the finances of these
Companies?

Shri Raj Bahidur: All those points
are under consideration. Enquiries
as such have not been concdurt-
ed, but from time to time the
balance sheets come under examina-

.

Shri A, M. Thomas: May I know
whether there is any proposal to
nationalise air services?

Shri Raj Bahadar: All those things
will be revealed in the statement.

Mr. Speaker: It is better tn pwai:
the statement and not anticipate it.

Shri A. M. Thomas: May 1 ask
when we can have the statement?

Shri Raj Babddur: I think, Sir, 1n
the very near future. .

STOPPAGE OF AIR INDIA SERVICES

*315. Shri A. M. Thomas: Will the
Minister of Communications be
pleased to state whether Government
bave made any enquiries into the
stop of Air India Services for

some 14
Deputy Minister of *Com-
nun.ica.thns { Raj Bahadur): No
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formal enquiry was necessary, The
Government of India kept itself in
close touch with the daily develop-
ments of the situation in consultation
with the Government of the State of
Bombay.

Shri A. M. Thomas: May [ know
for what period there was
of the services and whether Govern-
ment nad say information with regard
to the strike and, if so, whether the
Government took any steps for pre-
venting that strike or {or eflecting
any conciliation? ’

Bhri Raj Bahadur: Govern.:
ment did not come into t picture
very much. As & matter of fact, the
strike began as early as 9th August,
1952 and ended on the 27th. It was
for about eighteen days. We were
watching the situation. But the
whole matter was settled between the
management and the workers.

Shri A. M. Thomas: May I know
whether Government had any mnotice
of the contemplated strike?

The Minister of Communications
(Shri Jagjivan Ram): WNo, the Gov-
ernment did not have any notice. As
a matter of fact, the Central Govern-
ment is not directly concerned.
Labour disputes in air companies is
a provincial subject, and it was being
deaI: with by the Bombay Govern-
ment.

Shri B. S5, Murthy: May 1 know
whether any conciliation was offered
by the Conciliation Officer concerned
and, if so, what was the result?

Shri Jagjivan Ram: Conciliation
and negotiations were constantly
going on between the employees and
the employers.

Shri K, K. Basu: In view of the
fact that the air services go beyond
the State limit, has the Government
ascertained who are ble for
this stoppage?

Shri Jagiivan Ram: Wel, the
whnle matter was discussed at a press
conference which Mr. Tata held, and
if my hon. friend will go through the
report of that press conference as

ublished in newspapers at that time
will come to know about aH these
things in detail.

Shri Nambilar: May T know whether
Government have gone into the
legitimate grievances of the workers
which led to the strike?

Shri Jaglivan Ram: The only
grievance =zt that point was that the

Labour Appellate Tribmnal gave
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ceriain decisions, and the workers
fell dissatisfied with that decision and
went on strike. That was the only
cuuse for the strike. TRe workers
vnallenged the authority of the Tri-
bunal, and there was no case for
examination.

Sardar Hukam Singh: May 1 know
whether the services were given over
to other companies for working?

Shri Jagjivan Ram: During that
period the other companies were
autnorised to work on routes.

Locusts SwarmMs -

*316. Shri 8. N. Das: Will the
Minister of Food and Agriculture be

pleased to state :

(a) the names of the States which
were attacked bf the recent locusts
swarms giving the areas affected in
each case;

(b) to what extent precautionary
measures adopted by Government
prevented the s of sSWarms
further and saved destruction of crops
in those areas;

tc) what has been the total cost of
these measures incurred by the
Central Government in the recent
fighting operations?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The States
vlsitedh:g SP\.m;| PEPSU Uttar
Rajast jab,

Pradesh, Ajmer, Delhi, Saurashtra
and Bombay. The exact area attack-
ed by these swarms is not available
but breeding took place in about
soouo square miles m"annsthan 1500

miles in Puniab, 350 Sq. miles in
PEPSU 150 Sq. miles in Bombay and
!1 Sa. miles in Uttar Pradesh.

(b) But for the precautionary
measures taken in the beginning of
the present locust cycle, by expanding
the existing Locust W O =
tion adding to it a Control Wing in-
cluding a wireless net work, acquiring
dusting and spraying equipment and
insecticides, arranging aerial spraying
under the Point Four amme
thousands of locust swarms would
have formed and devastated the States
in Northern India. As it was only
sbout half a dozen small swarms
developed in India the damage to
EI':"’- on the whole, has been negligi-

(c) As far as can be estimated at
present the total
«wasures during the financial BT
1952-53 will amount to a'bout Rsye
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Shri S, N. Das: May I kr = ~..=-
ther there has been an increase inthe
swrategic places in Rajputans from
where a strict watch is kept on the
mugrations and invasions of these
10cust sWarms?

Dr. P, 5. Deshmukh: Sir, I am not
veryciearastowhat the question
means. If it is meant whether at the
mmntumethemahnsbmmom
extensive, it is a fact.

Shri S. N, Das There are several
strategic places in Rajputana from
where these invasions and attacks are
made. I want to know whether there
has been an increase in these strategic

places.

Dr. P, S. Deshmukh: Yes. Sir, there,
has been a tremendous increase.

Shri S, N. Das: May I know whe-
u:mthth)vemmento:tIndu have

thev have taken an offensive attitude
and destroyed these invaders in their
own places?

Dr. P, 8. Deshmukh: Sir, mere def-
ence would not have met the menace;
we were on the offensive, and I hope
the swarms have taken no offence.

Shri ¥. P. Nayar: What is the esti-
mated value of grains destroyed by
these voracious insects?

Dr. P. 5. Deshmukh: As I have said,
it is a very negligible quantity.

Shri Punnoose: Are we to under-
stand that the Government are not
aware of the fact that big areas in
Malabar and Travancore-Cochin have
been attacked by locusts?

Dr. P, S. Deshmukh: Yes, Govern-
ment is not aware. We have not
received any reports from Travancore-
]Cochin. There are different kinds of

Sardar Hukam Singh: May I know
whether all the attacks during this
period were fresh ones from foreign
countries or w! there were
swarms breeding here?

Dr. P, S. Deshmukh: Most of th
came from foreign -ountries, %u‘ o

rURAL MEeDIcAL RELIEF ENQUIRY
CoMMITTEE REPORT

*317. Shri S. N, a) Will the
Minister of Health be megsla To.state
whether the
Medical Relief qmry
has been received
Government?
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(b) What are the mportant recom-
mendations of the Commi

(c) Which of them have been ac-
cepted by Government?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Government have
not received the report of the Com-
mittee.

(b) and (c¢). Dd* not arise.

Shri 8. N, Das: May I know when
Committee appointed and

it was not thought necesnry actually
to issue a report. All the kmowledge
gained and all the information avail-
ahle was put before this Committee,
and most of the recommendations
have been embodied in the Planning
Commission Report,

Shri S. N. Das: In answer to my
question in 1951, as far as I remember
it was stated that the report was going

to be received very shortly. 1 want
to know what "are the special reasons
in-between this period......

Amrit Kaur: 1 have

given the reason, that when the
material was available, all of it was
put before the Planning Commission
and it was not necessary fo issue
report; it would only have meant addi-
tional expense. '

Shri 8. N. Das: What are the terms
of reference to this Committee that
they are taking so much time about?

Mr. Speaker: The hon. Member
seems to have missed the point. It is
not as if the Committee’s renort was
not ready or could not be ready on
account of extensive - investigations.
At a time when all the information
and knowletige ‘were collected—and in
the ordinary course the Committee
would have proceeded to draft its
report—there came the Planning Com-
mission bhefore whom all the material
was placed, and the recommendations
that this Committee would make are
under the consideration of the Plan-
ning Commission. So must await
the report of the Planning Commission
now.

TECHNICAL AID AGREEMENT WITH
SwWITZERLAND FIRM

*318. Pandit Munjshwar Datt
Upadhyay: (a) Will the Minister of
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oy ,‘ i to stat:m-' tk
ere was agree-
ment slzned 1949 between the

Rnllwa rd and a firm in Switzer-
for technical assistance

i.n setting up a factory in India to
manufacture all-metal light weight
coaching stock?

(b) What were the terms of the
sald agreement?

(¢) How many coaches have so far
been ordered by Government from
the said firm?

(deheWhnt is the amount so far paid
by

Government of India to the
said firm and on what accounts?

The Minister of Rallways and Trans-
port (Shri L. B. Shastri): (a) Yes.

{b) The terms of the agreement
mainly cover—

(i) Technical aid including design
and continual advice over the period
of agreement which is 12 years from
1949;

(ii) Facilities for Indian technicians
to be trained in the works of the firm
in Switzerland as required;

(iii) Advice from this firm as Con-
sulting Engineers on the layout and
§ujpmem of a factory to be establish-

The S of a lnmted number
d(w} he ggply e e

(e) 100:
(d) 3 Annual Basic fees 870 lakhs
fo. " Schileren © experts
0 eren
visiting India 2.00 lakhs
ards payment for
Tc?l:fohm ordered. 107°79 lakhs

ToTar 118.49 lakhs

Pandit Munishwar Datt Upadhyay:
May I know, Sir. what is the capital
of this firm and what is the valuation
of the contract placed with that firm?

Shri L. B, Shastri: I shall require
notice.

Pandit Munishwar Datt Upadhyay:
May I know whether any security was
taken from the firm for the amount?

Shri L. B, Shastri: I cannot get the
information just now but you will
permit me to say that the hon. Member
happens to be a Member of the Publie
Accounts Committee and this matter




345 Oral Answers

has beeu discussed threadbare in that
Committee. Probably he has already
got much more information than he
expects from me

Pandit Munishwar Datt Upadhyay:
Is it a fact that a second order was
placed when the delivery of the first
order had not been made?

Shri L. B. Shasiri: The hon. Member
is right when_he savs that the second
order was placed when the delivery of
the first order had not been made. I
may tell the House that the Agreement
has created some difficulties for us.
Under the terms of reference we did
make ‘them advance payment towards
the cost of the coaches but we have
now stopped it and unless the second
order is complied with. we will not
make any further payments to them.

Pandit Munishwar Datt Upadhyay:
May I know whether any firm price is
being fixed even now and on what
basis these advances are being made?

Shri L. B. Shastri: The method is
still under consideration and tR;Obabl’
the hon. Member is aware t our
Financial Commissioner recently wvisit-
ed Switzerland and he had discussions
with these firms. We had made con-
siderable progress but the final deci-
sion regarding the price and other
matters would-only be taken up on the
arrival of the Swiss representatives
who are expected here in the earlier
part of January.

Pandit Muonishwar Dati Upadhyay:
Is it a fact that the capital of this firm
is very small and there is no security

in the Agreement?

Shastri: t
has eonsldered. It m?ﬁmm revis-
ed but I may inform the hon. Member

that whichever company joins all the
three together will now participate

in this project.

Shri Sarangadhar Das: Arising out
of the reply to the original question,
am I to understand that over a crore
of rupees was advanced to this com-
pany without knowing its capital
assets?

Shri L. B. Shastri: In fact we have
mcelved coaches worth Rs. 60 lakhs,
We have paid them one crore but that
includes charm and fees for technical
experts, - Besides we have got
corches from ‘them worth Rs, 60 lakhs,

un%t::tand that w'lthout mowm;lthtg
capltaldmm of the company, over a
crore rupees was vanced

certain number of m:ges’ W'ht:tll'le:
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the coaches have been received or not
is mot the point.

Bhri L. B. Shastri: If the,cap.ltn.l
assets had not been known, orders
would not have been placed with the
rompany.

8Shri Velayudhan: From the answer
given by the hon. Minister, am I to
understand, Sir, that the coaches were
ordered without fixing the price?

Shri L. B, Shastri: The prices were
fixed but there have been variations
in prices because of the high level
charges and the rise In prices. So,
fixation of a firm price is still under
consideration and is being discussed. -

Pandit Munishwar Dait Upadhyay:
Who was the officer responsible for
negotiating this contract?

Shri L. B, Shastri: He is now no
longer in the service.

PURCHASE OF SHIPS FROM ABROAD

‘3198111"?1(“ Will the

Mmsteruthumﬂ pleased to

(a) whether the shipping interests

::er}tt hhe?pnaggamin urchaﬁng
or P

ships from countries for the

import of food grains; and -

(b) whether any, and if so, what

effort has been made by

to help Indian shipping in

more ships and with what results?

Minister of Railways and
3 4 (Shri L. B. Shasiri): (a)
es. Sir.

(b) Shipping is in the pri\rnte saclnr
and the initiative for ‘ﬁmar
additional tonnage rests ily wlth
the Indian Shi

pping Compani
Government of India, have, hom.
takenbactlve steps to assist in this pro-
cess by—

a Shipping Cor-
tion with 74 per cent. of
tire capital financed by them-
selves for acquiring ships and
operating them in selected
overseas routes;

(2) using their good offices to se-
cure for Indian Shipping Com-
panies admission to certain
overseas Shipping Confer-
ences;

(3) granting loans for the pur-
chase of ships:

(4) arranging for release of neces-
sary foreign exchange for
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purchase of tonnage from
abroad;

(5) arranging for ships to be built
? at \’lsakhapatnam ship-build-
ing yard tor to Indian
Shipping Companies on .in-
stalment basis; and

6) provid Rs. 15 crores for

( )I.r';ld.l u;‘i'uppml in the Five-
Year Plan for adding 175,000
GRT to the Indian tonnage
by the end of " the Planning
period.

nsaresultatthasemasums, the
wwned tonnage of Indian shipping has
Compares.with, only sbout 15 Iakhs
compared wi about 1-
GRT early in 1947. This expansion
has enabled Indian shipping to carry
about 96 per cent. of the Indian
roastal trade and to secure a more or
less firm foothold in some of the im-
portant overseas trades of the country.

Bhri V., P. Nayar: What is the pre-
sent tonnage of Indian shipping in the
total shipping plying India’s coastal
and overseas lrade?

Shri L. B, Shastri: On the coastal
side. Indian shipping is doing the
whole coastal trade—about 96 per cent.

In regard -to overseas shipping, I am -

sorry, I cannot give the exact percent-
age.

Shri V. P. Nayar: Is it not a fact
that Indian shipping interests have
repeatedly requested the Government
to use their good offices to acguire
new ships especially from the United
States? What action has the Govern-
ment taken on such requests?

Bhri L, B. Bhastri: It is true that
they made requests. and as I have said
in the reply, we have tried to help
‘them. So far as overseas shtgpimt
is concerned, we have recen a
month ago, sanctioned to give them a

loan at a very cheap rate of mtera:t,
about 2% per cent.

Shri V. P. Nayar: Would the Gov-
ernment tell us the actual freight on
fo ains paid to Indian shios and

ps of other countries in 19517

_Shri L, B, Bhastri: I cannot give
the exact figure. I think the hon.
Member wants information about
foreign ships which carried foodgrains.
It will be somewhere about 50 rrores.

Shri V., P. Navar: 'z it pot a fact
tnat when we UsA s.id  about 1113
war-time b..!lt ships, Indian shipping
cowda get only a mere 15 ships?
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Shri L. B, Shastrl: In fact, a pro-
posal was made for the purchase of
smps i1n connection with the import
of ioodgrains. But it was thought
that they could not be acquired then
pecause the prices of ships

a steep rise, The proposal was there-
fore droppea.

Shri V, P. Nayar: May I know whe-
ther the Gavernment are contemplat-
ing to take any steps to break the
choking stranglehold of foreign ship-
ping interests _over India's+ foreign
trade?

Mr, Speaker: That is too wide a
auestion.

Shri Nambiar: May I know wne-
ther there is any difference in the
f t paid between Indian ships and
for shipe?

Shri L. B. Shastri: I require notice,

Shri N. Sreekantan Nair: How
many ships are built every year in
the Indian ship-building yard? .

Mr, Speaker: I think that is an oft-
repeated gquestion and has opeen
replied to more than once.

Shri Damodara Menon: Has any
Shippmg company actually taken a
ioan from the Government as a result
of . this offer? If so, what is the
amount?

L. B. Shastri: As I said, in
fact, this decision was taken only ast

month. It is expected that they will
come forward to take the loan now.

VENEREAL DiIsEAsEs

*320. Shri V. P. Nayar: Will the
Mimsterof Health be pleased to

(a) the estimated number of pati-
ts suffering from venereal diseases
lnIndiaatmsent

(b) whether Government have
taken any steps to eradicate this
disease and 80, what those steps
are;

(c) to what tage of
suffering from m1 dwempgm
treatment made available

the
varieus hospitals under Governments;

{d) what is the number of venereal
patients trealed in the various Gov-

ernment hospitals inr the years 1950
and -1951; and

(e) what is the number of doctors

who have dermatology
lntheserviceoftheStateandetra}
Governments?
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Minister of Health (Rajkumari
A:ﬂ"iet Kaur): (a) No statistics are
available

(b) A statement is placed on the
Table of the House. .[See Appendix
II. annexure No. 22]

(c) Almost all ns suffering
from venereal diseases who visit Gov-
ermment Hospitals as outpatients are
given free treatment. In some State
hospitals the well-to-do patients are,
however. required to pay for the
treatment.

(d) The number of patients treated
in 1950 was 7.39.114 and in 1851 It
was 10,49,500.

(e) The number of dermatologists
n the service of State Governments is
62. No dermatologist is employed
under the Central Government.

Shri V. P, Nayar: May I know what
are the regions in India where such
venereal diseases are most prevalent?

The Deputy Minister of Health
(Shrimati Chandrasekhar): I require
notice.

Shri V. P. Nayar: 1Is it a fact that
“ecentiy a team of WHO Specialists
conducted some blood tests in some
regions of Delhi? What was the per-
centage of people who were found to
nave ,venemal diseases in such tests in

Shrimati
information.

Shri V., P, Nayar: May I know whe-
ther it is a fact that the Delhi State
Government  is still licensing prostitu-
tion, and whether. there are over 1,000
such licences now?

Mr, Speaker: Order, order.

Shri V, P, Nayar: I am asking these
questions only in the best interests of
the public health of the country.

Mr. Speaker: I quite understand:
every Member is asking questions in
the public interests. .

Shri V. P, Nayar: I do not want to
embarrass the hon. Minister at all, Sir.

Mr, Speaker: Let us not go into
the administration of the Delhi State.

Shri B, S, Murthy: May I know
whether the figur given iacludes
Patients treated under the indigensus
systems?

Shrimati Chandrasekhar: No.
M. Khuda Baksh: May I know
venereal

Shri
-what is the incidence of
diseases in the different provinces?

Chandrasekhar: I have no-
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Shrimati Chandrasekhar: Notice,

Rajkumari Amrit Kanr: May I
say, Sir, in 1933 when a survey was
done, the incidence was supposed to
be in the peighbourhood of 37 per
thousand of the population, There
are no figures to show where the in-
cidence is highest,

Fisazic Bawgs

(b) whether any hydrobiological
data of such fishing banks have been
collected so far?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) No, but preli-
minary surveys of restricted nature
were conducted in  the past by
Bombay, Madras and Bengal;, and
more systentatic surveys are now
being conducted by the Deep Sea
Fishinz Station of Government of India
between Bombay and Saurashtra.

(b) Yes, some data have been col-
lected based on studies at Madras,
Mandapam, Tuticorin, Calicut, Karwar
and to some extent at Bombay. These
:.tinta relate mainly to coastal condi-

ons.

Shri V. P, Nayar: May I know
whether in these surveys any sampl-
ing of deep sea fish and squid popula--
tion have been taken?

Dr. P. §. Deshmukh: Yes, Sir,

Shri V. P, Nayar: May I know whe-
ther in the surveys of fishing banks,
the Navy has been of any help to the
Government? .

Dr. P. S. Deshmukh: ~Yes. Sir- in
some parts, we have taken the assis-
tance of the Navy.

Shri V, P. Nayzr: May I know whe--
ther in the survey of the Wadge Bank
off the coast of Travancore-Cochin,
the Navy has rendered any help in
the collection of either hydrological
data ar biolegical data?

Dr. P. S. Deshmukh: To a certain
extent they have. But, we have not
been able to go far into the sea for
lack of proper equipment, which may
be possible a little later.

Shri B. 8. Murthy: May I know

" whether the Madras Government are-

proposing to have a fishing bank, and
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in this connection whether they have
sought the assistance of the Central
Government?

Dr. P, S. Deshmukh: Yes, Sir:

Madras Government has been quite_

active in this respect.
Shri B, S, Murthy: What assistance
is given to the Madras Government?

_Dr. P, S, Deshmukh: Whatever
assistance is available is always given.

Shri Nambiar: May I know whether
any fishing bank is organised on the
west coast of Malabar?

Dr. P, 8, Deshmukh: I think I have
mentioned this in my reply already.
Not to a very.large extent; to a cer-
tain extent, it has been.

WasTacE oF FOODGRAINS IN BIHAR
: (&) Will
Agricultare

oodgr
Bihar” published in column 4 p
3 of 1the Hindustan Standg
seventh dak edition dated the 25th
August, '1952 issued from Calcutta?

(b) What was the reason for the
- wastage?

(c)Whoisrespan.ﬂbletortbelus
foodgrains?

(d)Whatistheactmlvalueotthe
loss suffered?

(b) Natural deterioration.
(c) None.
(d) About Rs, 3 lakhs.

mq“SWaWSﬁm
9 @uw gar ?

Shri M, V. Krishnappa: It is not
exactly waste. It is deteriorated grain.
Abg;lé 3 lakhs worth of grain deteri-
ara

Shri B. 8. Murthy: Who has taken
the loss: consumers or the.tax-payer?

Shri M. V., Krishnappa: ITtimately
the tax-payer.

Shri 8§, N, Das: In what .=y were
-rl}:se deteriorated foodgrains disposed
0]

Shri M. V. Krishnappa: By public
auction.
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Bhri 8. N. Das: May 1 know whe-
ther they were examined if they were
fit for human use?

Shri M, V, Krishnappa: Only when
they were found unfit for human

consumption that they were put to
public auction.

PHONOGRAM SYSTEM IN BIHAR
*324. Sardar A, S. Saigal: (a) wm
unications

" the Minister ot Commy

pleased to state whether phono:ram

system has been introduced in the
st offices at Jharia, Dhanbad aml
tragarh in Bihar?

(b) In how many more pldces this
system of phonogram will be introduc-
esdtags Bihar and Madhya Pradesh

(c) What expenditure have Gov-
ernment to bear to instal this system
in each place?

The Minister of Communi-
Mm.}m,m Bahadur): (a) Yes,

(b) 17 places in Bihar and 3 in
Madhya Pradesh

(c) The information is being col-
iected and will be laid on the Table
of the House in due course.

MiNiMUM PRICES OF FOODGRAINS

*325. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be

regal
minimum price for foodgrains to pro-
vide an incentive to agricultural pro-
duction?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The Government of
India at present do not have any
policy of guaranteeing the minimum
prices of foodgrains. Such a policy
existed from 1944-45 to 1947-48, but it
was abandoned as a result of rise in
prices of foodgrains.

Bhri Jhulan Sinha: May I know if
it forms an important recommendation
in the report of the Grow More Food
Committee? =

Dr. P, S. Deshmukh: Yes, Sir,
There is a recommendation to that

Shri Jhulan Sinha: Is the Govern-
ment taking that into consideration.

Dr, P, 8, Deshmukh: It is being
corsidered.
Shri Jhulan Sinha: Has any deci-

sion been reached in the matter?
Dr. P. 8, Deshmukh: Not yet,
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ADULTERATION OF GHEE

#326. Shri Jhulan Sinha: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether the atteption of Gov-
ernmeat has been drawn to an article
in the July, 1952 issue of thu Journal
of Scientific and Industrial Risearch
embodying the result of the analysis

50 per cent, of Ghee;

(b) if any such anal:nis
done at any other place and if so, the
result thereof; and

(c) what steps, if Governman!
ropose to take to stop adulteration of
hee in India?

-

The Minister of
P. 8. Deshmukh):
are aware of the contents of the
article referred to.

{b) The information is collect-
ed and will be laid on the able of
the House when received. .

(c) At present ghee is graded under
‘Agmark’ on a voluntary basis by
certified packers under the provisions
of the Agricultural Produce (Grading
and Marking) Act, 1937, and the rules
‘framed thereunder. If all ghee pro-
duced in the country is to be graded
according to Agmnr standards it will
be necessary make such grading
compulsory and prohibit the sale of
ungraded ghee. As a first step in this
direction. certain amendments of the
Agricultural Produce (Grading and
marking) Act, 1937, so as to make
grading of agricultural Produce man-
datory and to provide for deterrent
penal action against offenders are al-
ready under the consideration of the
Government, rther measure
which is under consideration is the
introduction of the
of phytosteryl acetate ( X) test tar
;]é ghee graded under the ‘Agmark

Shri Jhulan Sinha: M I know,
Sir. if Government have in this con-
nection. considered the question of
banning the manufacture and sale of
Vﬂmwm in this country?

Dr. 8. They
declded ‘not to ban i IIHI have

; 8hrl Dabhi: May I know whether
t is a fact that the Ghee Adultera-

14 NOVEMBER 1952

Oral Answers 394

tion Committee has recommended
that al! Vanaspeti should be coloured
with a view tp minimising the chances
of ndulterat.on of ghee with Vanas-
pati?

Dr. P. 8, Deshmukh: Yes. Sir.
That recommendation has been there.
It is being actively considered.

Shri Sarangadhar Das: May I
know if there were any ‘Agmark’
samples among those that were tested

Bengalore. and found to be adul-
lzrnted .

Dr. P, S, Deshmukh:
notice of the question.

I would like

INDIGENOUS SYSTEM OF MEDICINE

*327. Prof. 4 the
Minister of phmed to state
what steps are being taken by Gov-
ernment to encour

systems of medlclmmmedaﬂy the
Ayurvedic system and Naturopathy?

The Deputy Minister of Health
(Shrimati Chandrasekhar): The Go-
vernment of India have decided to
establish a Central Institute of Re-
search in Indigenous & of
Medicine at Jamnagar and have also
constituted a Govern.ing and a
Scientific Adv'lsury

the Institute, .&
was id to the Institute in
1951-52 and a further sum of Rs. 4
lakhs has been Frovided in the current
year's hudgel {1t the same purpose.
State Governments are encouraging
the Ayurvedlc system of medicine by
Ayurvedic institutions and
nlso by giving financial assistance to
sume privately managed wch institu-
tions. In this connection atten-
tion of ‘the hon. Member invited
to the answer given to Shri Nar Deo
Snatak’s Starred Question No. 1079
on the 23-3-1950. Government have
not so far examined the question of
recommendati fmthawﬂp th‘
ions o e lanning
Commission.

totRs 1

Prof. Agarwal: May I kn hen
this Central Insﬁh:t:yislikelu::tnrt.
and what will be the different branches
of research?

The Minister of Heaith (Rajkumdri
Amrit Kaur): The Institute has al-
ready started, and naturally, it will

for those in charge of it to say on

which branches of research th
first concentrate, ey will

Shrimati A, Kale: May I know if
the Government is paying any atten-

;c;n to chromeopathy as suggested by

Rajkumari Amrit Kaur: No, Sir.
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Shri B. S. Murthy: May I know
whaeiher the hon. Minister is aware
that there has been a school of Indian
Medicine for the last 25 years in
Madras, and which has been promoted
as a college three years ago? In view
of this, may I know why Madras has
not been chosen as a {it plare for
founding the Central Institute?

Mr, Speaker: It is a matter of ar-
gument. It will require long state-
ments of facts and comparisons as
to why the Central Institute was put
up at Jamnagar. I do not allow
that. I look upon it as an argument,

Pandit Munishwar Datt Upadhyay:
What is the percentage of the expendi-
ture on medicines that is being devot-
ed to Ayurvedic system at present?

Amrit Kaur: The State
Governments are autonomous in the
matter of health. I have not got the
figures with me which could furnish
the answer required by the hon.
Member.

Lawp ReEcLarmED IN CENTRAL INDIA
AND Himarayan FOOTHILLS

*328. Shri M. S, Gurupadaswamy:
(a) Will the Mihister of Food and
pe pléased to state what
is the total extent of land reclaimed
in Central India and Himalayan foot-
hills by jungle-clearance operations
conductied by the Government of
India?
(b) What is the total amount spent
for these operations? -

c¢) What are the various uses to
wh(ici: the land reclaimed has been
put?

The Minister of Agriculture (Dr.
J. 5. Deshmukh): (a) By its Jungle
Clearance operations the Central
Tractor Organisation has made avail-
able for cultivation an area of approxi-
mately 20,000 acres in Uttar Pradesh
up to date, Besides, tree-felling
operations, preparatory to ploughing
work, have been completed on an
nddition{ll area of 9{{41 acresh . No
jungle-clearance operations ave so
}nr been carried out anywhere else
by the Government of India.

(b) The total expenditure incurred
on the Jungle Clearance operations
up to the end of the last operational
season is approximately Rs, 62,59,000.

(¢) The land ig used for agricul-
tural' purposes after reclamation.

Shri M. 8. Gurupadaswamy: May
I know, Sir, whether the Govern-
ment has got any plan or scheme
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for conducting jungle clearance

operations?
Dr. P. 5. Deshmukh: No, Sir.

Shri M. 5. Gurupadaswamy:
I know, Sir, what is the amm
spent for each acre cleared from the
jungle?

Dr, P. 8. Deshmukh: It comes to
about Rs. 200 per acre, t

Shri M. S. Gurupadaswamy: l\gg

reclaimed by clearance ‘|has
been disposed of so far? '

Dr. P, 8. Deshmukh: I do not know
how it has been disposed of. Ii is
the UP. Government which asked
us to do it, and they are going to
pay for it. ’

Pandit Munishwar Datt U H
Is I}?P a fsu:t.l that wz[amola.r::dh:r‘ga
in . was cleared t -
penditure? b any ex

Dr. P. 8. Deshmukh: I do not
know.

Shrlhr-u:lsitatacttha_lthe
UP. Government is trying to re-
claim land with the help of elephant
tractors, and if so, has the Govern-
ment? ascertained the compazrative

Dr. P. 5. Deshmukh: N
not ) 0, I have

Sbri Damodara Menon: Has the
Government any plan to introduce
ro-operative farming in the area
cleared?

Dr. P, S, Deshmukh: I
Know. do mnot

Shri Nambiar; May I know, whe-
ther in view of Vanamahotsava, this
jungle clearance will be stoppeé.

MONITORING STATIONS

*329. Shri 8. C. Samanta: Will the
Minister of Communications leas-
ed to state: te p

(a) how many monitoring stati
have alresdv heen opened in Ini.ifn:
and where they are located:

(b) how many more stations are
to be set up in the near
future;

(c) whether all conditions accord-
ing to Post and Telegraph Regulations
etc., have been fulfllled; and

{d) what was the cost of installa-

of those stations?
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Deputy Minister of Communi-
utlms (Shri Raj Bahadur): (a) I

presume the Membeér is referring to
Monitoring Stations that have been
established for (i) unautho-
rised wireless transmissions and (ii)
de free space in the radio
spectrum. There are five such
Monitoring Stations in India, located
respectively in Delh Calcutta,
Jabalpur. Bombay and Bangalore.

(b) The question of opening more
stations tn meet requirements in the
radio field is under consideration.
but no decisions have been taken in
regard to the precise number.

{c) There are no special regula-
tions governing monitoring statioms.
There are however certain accepted
international practices which are

being followed by the Indian
Stations.

(d) Rs. 2.81,048,

Qlu'l 8. C. Samants: May I know,

whether it is a fact thar Gov-
emment is going transfer the
station trom Jubalnu.r to

Nazpur?

Shri Raj Bahadur: These things
depend upon exigencies. and require-
ments of the service. but this pro-
vosal is under consideration.

Shri 8. C. Bamanta: May I know
S i Wtegs ponts
engag sef strategic poin
at establish  meonitoring
stations?

Shri N Bahadur: They are ex-
perts of the Department of Wu'eless
Co-ordination and Planning.

SllﬂB.C.St.llh:Forhwlm

the Intemnﬂonal Telegraph Union?

Shri Raj Bahadur: We are one of
the founder members.

Shri B. S. Murthy: May I know
whether Vizagapatam is being consi-
dered as one of the places to be
selected or intended to be selected
for such a station?

Shri Raj Bahadur: That question
i:rmur:dar mxideration &l& at
nt. no such proposal re-
gard to Vizagapatam is under con-
sideration. .

EMPLOYMENT EXCHANGES
*330. Shri L. N, Mishra: Will the
ﬁrtl:ster of Labour be pleased to

(a) whet})hei:n Govermta:m have some
proposal prove Employment
Exchanges in Imdia; and -
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(b) the percentage of the appli-
cants for whom employment has been
secured?

The Minister of Labour (Shri V. V.
Giri): (a) Government have ap-
pointed a Committee to enquire into
the whole question of the future of
t.h:.-_ Employment Exchange Organi-
sation.

(b) 26-5 per cent.

Shri L. N. Mishra: May I know
the terms of reference to this Com-
mittee?

Shri V. V. Giri: Thetermsotre-
ference are:

{1} to enquire into the whole
question of the future of
e Resettlement dnd Em-
ployment Orsamsauon and

hether

ihe Organisation should be
rransferred to the State
Governments or not. in the
latter event. what degree of
superintendence and control
should be retained by the
Central Government;

(2) to assess the results obtain-
ed by the Employment Ex-
cnanges and Training
Schemes including the

scneme for the training of

instructors and Supervisors
st the Central Institute,

Koni, Bilaspur;

(3) to consider on what basis
the Training Schemes should
pe continued and Whethe
the present system of grant-
mg stipends should be abo-
iished or modified;

(4) to examine whether- there
should be further expansion
of Employment Exchanges
and training programmes
vonsonant with the increased
requirements of the country;

(5) tn consider whether legis-

N lation should be introduced

making it obligatory for in-

dustry to recruit personnel,

at least in the larger indus-

trial centres, through Em-
ployment Exchanges; and

(6 tn consider whether Govern-
men. siould make a small
ievy from the employers
and/or employment-seekers
in order to finance part of
the cost of the Organisation.

Shri L. N. Mishra: May I know tha
memberg of th. Committee, and the
time they are expected to submit
their mpon?
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Shri V. V. Giri: The names were
published day before yesterday in the
Press. However, I shall read out the
‘names:

(1) Shri B. Shiva Rao, M.P—
Chairman, -

(2) Shri Hariraj , Te-
presentative of the All India
anisation of Industrial
Employers on the .Central
Employment Advisory Com-
mittee.

(3) Shri Rattan Lal Malviya,
President, Madhya Pradesh
Branch of the INTUC, re-
presentative of the INTUC on
the Central Employment Ad-
visory Committee,

(4) hri V. K. R._Menon, ICS.

Ministry of Labour,

(5) A representative of the
Ministry of Finance,

(6) A representative of the
Ministry of Education,
(7) A representative of the

Ministry of Home Affairs,
and
(8) A

representative of the
Government of UP. repre-
senting the State -
ments.

Shri L. N. Mishra: May I know the
number of employment exchanges
working in India?

Shri V. V. Giri: I have not got at
present the figure with me. but if

the hon. Member so chooses. I shall

certainly inform him.

Shrimati Ammu Swaminadhgan: In
view of the fact that some of the
States have such training centres, is
the Central Government thinking of
co-ordinating their centres with the
States’ centres?

Shri V. V. Girl: Certainly.

Shrimati” A, Kale: How many per-
sons have been benefited so far, and
what is the expenditure involved?

Shri V. V. Girl: The number of
persons benefited is 17.91.794.

Shri B. 8. Murthy: Is it not a fact
that there are many trade unions in
India like the Hind Mazdoor Sabha
as well as the All India Trade Union
Congress? If so, why should repre-
sentatives belonging to one organi-
sation only be represented op
Committee?

Mr. Speaker: Order, order. It is
a matter for argument
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Shri Nambiar: May I know whether
a_ representative of the AITUC will
also be included in the Committee?

Mr. Spesker: That is a suggestion
for action.

_ Shri V. V, Giri: A representative
of the INTUC is already there.

ExTRA DEPARTMENTAL PoOsT OrFicEs
(Savings BANK ACCOUNTS)

*331. Shri L. N. Mishra: Will the
Minister of Communications be pleas-
ed to state whether it is a fact that
Government have decided to permit
the opening of Savings Bank Account
in the Extra Departmental Post
Offices in rural areas?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): Savings
Bank facilities are already provided in

offices in rural areas on as liberal
a basis as the circumstances would
permit.

. Shri L. N, Mishra: Is it a fact that
in ht‘he rural bfreasr of t![l_ilzar. there are
a large num) of extra-departmental
post tg;ﬁues without savings bank ac-
coun’

Shri Raj Bahadur: There are a large
number of them.

Shri L, N, Mishra: May [ know whe-
ther it is a fact that a number of com-
mett;:\':l,atl1 I;mnkls1El smag :i:m' public
institutions al u E ience
1great difficulties for want oef'!g?nkmg
facilities?

Bhri Raj Bahadur: The main ques-
tion relates to the savings banks faci-
litles in the rural post offices. I do
not know whether this question will
be admissible.

The Minister of Communications
(Shri Jagjivan Ram): I may add that
the question of extending the farilities
in other extra-departmental offices is
under consideration. and we are think-
ing of extending'them.

Shri B. §. Murthy: May I know whe-
ther Government will consider the idea
of issuing drafts on these savings
bank accounts?

Mr. Speaker: The hon. Member is
putting suggestions for action. Under
the rules. I cannot allow the question.

Shri B, 8. Murthy: It is about draft...

Mr. Speaker: It may be a dratt, but
whét the 'hon, Member is asking for
is not information, but he is making
a suggestion for action. P
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Shri B. S. Murthy: May I know
whether ;ovemment is considering...

Speaker: It practically comes to
thesameth e may put it in any
language he likes, but still it is a su,g-
gestion, Let us more strict in the
observance of the rules, so that a
larger number of question may be put.

Dry Farmmie MEeTHODS

*333. Shri Chinaria: Will the
Minister of Food and be
pleased to state:

(a) whether Government
tried Dry Farming methods for brh:x
ing self-suffiviency in foodgrains and
making dry unirrigated areas immune
from famine through drought; and

(b) if so, with what results?

The Minister of Agriculture (Dr.
P. 8. Deshn!tri): (a) Yes.

(b) The Government of India sanc-
tioned Dry Farming Schemes in various
States during the years 1948-50, 1950-
51 and 1951-52. Statements showing
the targets and achievements of units
of work and additional production in
respect of these Schemes are attached.
[See Appendix II, annexure No. 23].

Shri Chinaria: May I know what
arrangements were made to make them
reach the cultivator? . Or were they
meant only for the scientists?

Dr. P. 8. Deshmukh: Some efforts
we have made. but we are going to
intensify our efforts hereafter.

Chinaria: Are the government
aware that in other foreign countries
successful crops are grown _under
similar conditions, while in India we
fail under exactly similar conditions?

. Dr., P. 8. Deshmukh: We have to
improve ourselves a lot.

Shri Sarangadhar Das: May I know
whether dry farming is bzing intro-
duced in every s‘ate or only in a few
states like Rajasthan?

Dr, P, S, Deshmukh: [ am afraid I
cannot answer the question off hand.

R!srommcm oF LocaL TRAIN FROM
AMGaoN To GONDIA

*334. Shri Jasami: Will the Minis-
ter of Rallways be pleased to state:

(a) whether from
Shri Kasturchan?lw appﬁcat'i’::au of
the residents of Amgaon town and
surrounding villages addressed.to the
General ., Eastern Rnilwny
Calcutta requesung for the
tlon ordthe lﬁml rain from Amnaon
Gon ia and vice-versa was receiv-
ed by Government; and
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(b) so, what steps have been
ken in the matter?

Saenhry to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) As the avm]ablhty of passenger
coaches and locomotives improves Rail-
way Administrations will continue to
restore passenger train services and
introduce new ones as justified by
traffic uirements, The Amgaon-
Gondia train service is one of the train
services on the Eastern Railway’s
priority list of trains to be
and introduced as soon as feasible.

Shri Jasami: May I know how much
time will be taken for the resi:oratlon
of this train service?

Shri Shahnawaz Khan: There is no
possibility of its being restored within
the pext 18 months.

PANTWALA MAHARAJ

*335. Shri A. N. Vidyalankar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Dr.
P. S. Deshmukh, Minister of Agri-
culture recently made a statement
regarding the capacities of the water
diviner who was appointed a Member
of the Rajasthan Underground Water
Board;

(b) the total amount of money
sptmt on the said Paniwala Maharaj,

iod of his service
theBoudper

(c) the number of lucallt‘les ins~
pected by Paniwala Maharaj for water
and the number out of those locali-
ties, where water was found with his
help?

The Minister of (Dr.
P. S. Deshmukh): (a) Yes.

(b) The Paniwala Maharaj -remain-
ed with the Rajasthan Underground
Water Board for 2 years and 8 months
and was paid Rs. 74,322/9/- during
that period against which Rs. 37,192/8/-
were recovered as advice chnrges

(c)_ According to information availa-
ble with the Board, 128 sites were
selected by the Paniwala Maharaj.
Wells were dug at 29 sites and water
was found in 21 of them.

Shri A. N. Vidyalankar: Who was
responsible for his appointment?

Dr. P. 8. Deshmukh: I would like
notice for that question.

Shri A. N, Vidyalankar: The hon,
Minister stated that some portion of
thhe m‘?ney has been recovered. From
whom
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Dr. P. S. Deshmukh: Recovered
from the Saurashtra Government. If
I may inform the House, the advice
of this gentlemnan was available at the
rate of Rs. 150 per day, and I am glad
to say that his advice was availed of
to the exient of about Rs. 37,000

WRITTEN ANSWERS TO QUESTIONS
AGRICULTURAL LoanN

aisEh S B D, &) L, 02
r of

pleased to state what amount of agri-
cultural loan has so far been given to
the agriculturists in the year 1952 in
_Trlpura?

(b) After presentation of petition
how_’much time it takes to grant the

el S i ot e
vernment n t a
loan of more than Rs. 1007

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) A sum of
Rs. 1,30,000/- has been advanced as
loan to the agriculturists in Tripura
State during the financial year 1952-53.

(bf Loans are granted at the earliest
possible date, generally within a
month of the receiot of the application.

(¢) No directive has been issued by
the Government of India.

Post Camps aNp ENVELOPES (COST)
*332, Sardar Hukam Singh:
Will the Minister of Oa-niu&(u:i
be pleased to state what is the net

cost of a'post card (inland) to Gov-
ernment and how is it calculated?

(b) What is the net cost of a
stamped postal envelope, and how is
it calculated?

The Deputy Minister of Communica-
tioms (Shri Raj Bahadur): (a) and (b).
‘The total net cost to the Department
of a post card is 13-2 pies and that of
an egfvelope is 14-4. pies. This is made
up

(i) the cost of manufacture of the
post card or envelope; .

(ii) all the other direct expenses of
handling, and

. (iii) the indirect or overhead ex-
penses on supervision, including pen-
sionary charges, interest on capital
etc. The cost of manufacture alone
which includes the cost of paper,
packing etc. is only 1-33 pies for a
post card and 1-38 pies for an en-
velope. Thus, the cost of the manu-
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facture forms a very small pro-
portion of the total cost of these items,
When a post card or envelop is posted
in any of the post boxes provided by
the ent, it has to be collected
box, taken to the
nearest post office, sorted and sent to
the nearest Railway Station, Railway
Mail Service Section or Aerodrome,
then transported to the destination
and again sorted before delivery from
the receiving post office and then d=-
livered. The total expenditure to the
Department includes the direct costs
of these items of work as well as in-
direct charges on account of over-
heads, interest on capital etc. A
note on how the total cost is calcula-
ted is placed on the Table of the

House. [See Appendix II, annexure
No. 24.]
FAMINE AREA
*336 Jhunjhunwala: Will the

pleased to state:

(a) whether any part of India was
declared as Famine areas during the
years 1949-50, 1950-51, 1851-52;

(b) if the answer to the part (a)
above be in the affirmative, which
were those areas; and

(c) what was the total amount of
financial assistance the Central Gov-
ernment gave?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) ‘Famine’ in the
technical sense contemplated in the
different Indian Famine Codes was
not declared in any areas !n India
during these years,

(b) and (c). The questions do not
arise,

INTERNATIONAL SOIL FERTILITY TRAIN-
mic CENTRE

337, Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that an
International Training Centre on Soil
Fertilitmndu the Expanded Technic-
al Ass

nce Programme was recemt-
ly held in India;

(b) it so, for what period and
where;

(c) who were the trainers and the
trainees: and

(d) whether India had to meet any
expenditure in this connection?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) Yes.
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(b) The course was held from the
15th July to the 15th October, 1952
at the Agricultural College and Re-
search Institute, Coimbatore,

(c) A statement is laid on the Table
of the Hoyse. [See Appendix II,
annexure No. 25]

(d) Yes.

PURCHASE OF WHEAT FROM CANADA

+338. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(2) whether it is a fact that an

agreement has been =signed between

the Governments of India and Canada

rcezaarg;ng the purchase of wheat from
an H

(b) if so, what quantity of wheat
will be purchased under that agree-
ment and at what prices; and

(c) when are the shipments of
:'eh‘i:‘f under that agreement likely to
‘beg!

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes. .
(b) 300,000 tons at prices already

fixed under the International Whea!
Agreement., 1949,

(c) January, 1953.

Bonus 10 CoAL-MINE EMPLOYEES AT
BELLAMPALTE

*339. Shri Viktal Rao: Will the
sl\gaigejsterotl.lbmr be pleased to

(a) the reasons for withholding
the payment of 2nd Quarter Bonus to
the coal-mine employees at Bellam-
palte, Hyderabad State; and

(b) whether the
Indiz Bonus scheme for coal-mines
in Hyderabad State has been imple-
mented?

The Minister of Labour (Shri V. V.
Giri): (a) The information is not
available and is being collected.

(b) The Hyderabad Coal Mines
Bonus Scheme drawn up on the lines
of the Coal Mines Bonus Scheme, 1948,
has been applied to Hyderabad State
with effect from the 1st October, 1852

Ranway EMPLOYEES (CONFIRMATION)

*340. Shri Vittal Rao: Wil the
Mm of Railways be pleased 10
state:

A (a) whether his assurance 11: c&f:
rm temporary employeeg

Railways at the rate 5,000 per month
has been adhered to by the Railway

264 PSD
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(b) if not, the reasons for the
same; and

(c) if the reply to part (a) above
be in the affirmative, the number of
employees confirmed from 1st April
to 30th September, 19527

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) and
(b). The rate of confirmation at 5,000
per month is only an average to which
Railways are endeavouring to work to.
Thig figure has been as high as 6,743 in
a certain month and as low as 2,214 in
another month.

(c). The number of temporary
employees confirmed during April, 1952,
is 4,183 and that during May, 1952 is
2,906. Full figures for the subsequent
months have not yet become available.

Famiry PranNmG CLmvic CENTRES

*341. Shri Madiah Gowda: Wil
t?:tewmmrolﬂeﬂthbeplmedh
state:

{a) how many persons ha far
been benefitad in mveso
Centres started by the

Government;

(b) when Government intend start-
ing more of such Centres?

The Minister of Health (Rajkamari
Amrit Kaor): (a) The Centres have
been started in the first instance, w
conduct pilot studies in the rhythm
method of family planning but the
results of these studies cannot be ex-
pected much before two years. At
this stage, therefore, it is not possible
to state the actual number of persons
who have benefited from them. But
judging by the numbers of men and
women who visit the centres, the res-
ponse i3 very encouraging. .

(b) Proposals to open two more
Centres, one in Poonamalee (Madras)
and the other in Singur near Calcutta
are under consideration.

CHITTARANJAN LocoMoTIVE FACTORY
*342, Shri H. N. Mukerjee: Wil

the Minister of Railways be pleased
toesube:

(a) the uction of engines,
planned actual, at Chittaranjan
so far; and

(b) the aoumber of foreigners in
the varlous departments connected
with planning, execution ete.?

The Minister of Rallways
port (Bhri L. B. Shastri): (a) A state-
ment showing the original targets, the
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revised targets and the actual produc-
tion so far, is placed on the Table of
the House. [See Appendix II,
ure No, 26]

(b) Nine altoge’l:her. each of whom
is an expert in his own line.

ImPoRT OF RIcE FROM BURMA

*343. Shri Balakrishman: (a) Will
thewnisberotmmm
be pleased to state how many tons of
Burma rice have so far been

ed during the current year on
ernment account?

(b) How many tons of rice was
imported on private account?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Upto 31st Octo-
ber, 1952 about 3,25,700 tons of Burma

rice were imported on Government
account.

(b) No rice was imported on private
trade account.

SuprLY oF FOODGRAINS TO WEST
BENGAL

‘mmmm a) Wil
themin.isterotmudksh)um
be pleased to state what portion of

the nddltwnal two lakh tons of food-

p to the State

ernment of West Bengal by ths
Central Government for the year 1952
has?beenaupplieduptothepreunt

(b) Is it a fact that the cheaper
supply to West from
arranged at the in.siance ol

the al Government

Centr;
be delivered fully uptil now"

(c) What are the reasons for this?

(d) What final arrangements have
been made by the Central Govern-
ment in the recent conference with
the Food Minister of West to
make good the full quota the

‘Frains promised from
Central sources'

(e) When would.theplmutn
the change in the of procure-
ment and control in the rural areas
of Bengal announced by the Central

Government in June-July this year
be finally put into effect? :

The Minister . of Agriculture (Dr.
P. 8. Deshmukh): (a) and (d). The
Centre promised to supply West Ben-
gal for the year 1952 one lakh tons of
sice for meeting the rationing Com-
mitments, and another one lakh tons
of rire for sale through Special Shops.

At the beginning of August, 1952, the
matter was further discussed between
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the Centre and the State Government;
and West Bengal wanted a supply of
40,000 tons of rice to be made tothem
netween that date and the end of the

This was to be from Orissa.
Betore August, 51,810 tons of rice
were allotted to West Bengal. Since
August 12,560 tons moved from Orissa
and as there was some default in the
despatches, the Centre has, since
August, made available to West
Benzal a further 65235 tons of import-
ad 1ice.

tb) and (c). Yes, Sir, The delay in
nespatches in the initial stages was
aue to (1) availabilities not materialis-
mg as West Bengal's
reluctance to accept under-polished rice
and (3) finalising procedural details.

(e) The matter is under considera-
ton.

ALL INDIA SURVEY UNDERTAKEN BY
DIRECTOR-GENERAL OF
MENT AND

*345. Shri K, C. Sodhia: (a) Will
itbe Minister of Labour be pleased to
state whether the All India Survey
undertakenbythe Director-General

of Resettlement p]ﬁimmt
referred to in para 28 of the
Ministry’s Bepprt for 1951-52 has
been completed

(b) it so, what are numbers of
personnel required by different indus-
tries and areas? .

(c) Does the demand exceed the
present output and if so, how do
Government propose to meei it?

(d) If the survey Bepon has not
yet been submithed
when do they expect it?

The Minister of Labour (S8hri V. V.
Giri): (a) to (c). In order to ensure
that training facilities provided
wvarioug trades in different regions cor-
respond as closely as possible to local
industrial requirements. it was decid-
ad to carry out the present survey.

infom:atlon regarding the number
workmen employed in various
t.echnical trades. the number of super-
wisory personnel, the annual intake of
these personnel and
training programmes, if any, in indus-
trial undertakings employing 250 or
more wt::kmen ?ras called for in an
appropriate pro forma. The enquiry
was confined to engineering, metal and
wuilding  construction industries.
Regional Directors were asked to
undertake the enquiry with the help
of ad hoc sul ttees of the
Regional Employment Advisory Com-
mittees.
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The enquiry was started in February
51, So far. returns have been re-
ceived from Uttar Pradech. Punjab.
Assam, Delhi and Madras regions and
are bei.ng tabulated. Returns are still
due from West Bengal, Bihar, Orissa,
Madhya Pradesh and Bombay regions.
The delay in o letion of the

is due to di.ﬂieul es in getting returns
trom industries and establishments on
a voluntary basis. It is expected that
the enquiry will be completed by the
end of February, 1953.

{d) The information received will be
tabulated in the Directorate General
of Resettlement and Employment and
used departmentally in modifying the
seating capacity in various trades ac-
cording to the needs of the areas con-
cerned.

Port DEVELOPMENRT FUND

th.aﬁims:grmr C. Sodhia: (a) win
e of Transport be pleased
to state whether Government hm

(b) What was the total amount, if

any, spent by Government during
1948-50, 1950-51, and 1951-52 for this
purpose?

(c) What is the total approximate
amount likely to i.asg annually
y the institution of this fund?

(d) If Government have not come
to a decision in this mather 50 lar,
goou;t?long are they likely tn take to

The Minister of Railways and Trans.-
vort (Shri L. B. Shastri): (a) No

(b) Nil.

(c¢) The proceeds will depend on the
manner and rate of levy and it is ton
early to make an

{d) The question is under considera-
tlon. It will be placed before the
Natluna! Harbour Board at its forth-

g meeting.

D=Li1 TRANSPORT SERVICE

*347. 8hri Radha Raman: ill
the Minister of ba(” -
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was previously running its buses in
Delhi?

The Minister of Bailways and Trans-
port (Shri L. B. Bhastri): (a) The
wtal strength of Delhi Transport
Service buses plying at present in the
State of Delhi 1s 270. A statement
showing how this strength has been
reacned year by year since the service
was taken over by Government is
laced on the Table of the House.
See Appendix 1I, annexure No. 27.]

(b) A statement glving the infor-
rnauon reﬁouse is laid on the Table
[See Appendix II,

anne:l:ureNo. 28]

Lasour CONFERENCE AT NAINTTAL

*348. Shri Basappa: Will the Miunis-
ter of Labour be pleased to state:

(a) the mpoﬂant Resolutions re-

the Labour Conference

recently held at Naj.nital.. to the

Central Government for implementa-
tion; and

(b) what actions have been taken
by (.Eovernmen to implement the
same?

The Minister of Labour (Shri V. V.

Girl} (a) t matters relating
to Industrial ations were discussed
but no resolutions, as such, were adopt-
ed. A committee was also set up for
further examination of the matter in
the light of the views expressed at

{b) The meeting of the Commitlee
referred to above has been convened
at New Delhi from the 4th to 6th
December, 1952.

TRUNK TELEPHONE CONNECTION FOR
MYSORE

*349. Shri : Will the Minis-
;;rhot Communica! be pleased to

(a) the number of stations in the
State of Mysore that have so far been
connected by Trunk Telephone with
other parts of Indian Union;

(b) whether any resentations
have been received for ’I'ele-

Transport
to state what is the total strength of
Delhi Transport ce buses plying
in the State of Delhi and how this
strength has increased year by year
since its creation?

(b) What rofits the compan
earned during peach year and whetheg
it compares favourably with the
Fmﬂts of the Gwalior and Northern
ndia Transport Company Ltd. which

between
Town and Tumkur Town in Mysore
State: and

{c) if so, what is the probable date
of giving them Trunk Telephone
connections?
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(b) Yes, for Tumkur but not for
Tiptur.

(c) Trunk facilities will be extend-
Tumkur during the current
ﬁnancial year. The provision of
facilities at Tiptur is under examina-

Khadi DRessEs FOR POSTAL AND Rar-
waAY WORKERS

*350. Shri Sivamurthi Swami:
Will the Minister of Labour be pleu-
ed to state whether there is any
posal under consideration to i.ntro—
duce khadi dresses for all the postal
as well as Railway workers?

‘The Minister of Labour (Shri V. V.
Giri): The question of using khadi
for supply of uniforms to all the

deci
a matter of policy that khadi should
be used on as large a scale as pos-
sible for uniforms and other miscel-
laneous purposes. :

As regards Railway workers, the
question is still under consideration.

ANTI-MaLARIA CENTRES

*351. Shri Sivamurthi Swami: Wil
the Minister of Health be pleased to
state the mumber of anti malaria
2zentres working in India with the
nelp of World Health Organization?

The Minister of Health (Raj-
kumari Amrit Kaur): At present one
malaria contrul demonstration team is
operating in Uttar Pradesh under the
joint auspices of W.H.O./F.A.0. and
the State Government.

Janata TRAINS

*352. Shri Achuthan: Will the Min-
ister of Railways be pleased to state:

(a) how many additional third
class carriages were put on the line
during the first two quarters of the
mmmsum financial ygw to relieve the

on and many more

carriages do Government expect to

put on the lines during the remaining
half of this year;

(b) what are the lines on which
Jammlxgreuuaremnat present
and on what other limes they are
going to be extended; and

(c) when the second Janata Express
;ﬁneexpected on the Delhi-Madras
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The Minister of Railways and Trans-
port (Shri L, B. Shastrl): (a) 134 Ad-
ditional Third Class Carr! were
put on the line between 1~4-52 and
30-9-52 and another 450 are expected
to be put into service during the re-
maining 6 months of the present finan-
cial year,

(b) A list showing the sections on
which Janata Express trains run is
placed on the Table of the House.
ee Appendix II, annexure No. 29]

- It will be observed that they are pro-
v1ded on most of the important
sections, Withr progressive improve-
ment in availability of coaching stock
and power, Railway Administrations
will continue to increase the number
of such services as demands for them
arise,

(c) A bi-weekly Janata Express ser-
vice between Madras and Delhi, in
lieu of the present weekly service, is
under investigation but no definite
date bas yet been fixed for its inau-
guration,

Post OFFICES FOR RAJ.-\SM-'

105. Shri Earni Singhji: (a) Wil
the Minister of Communications be
pleased to state the number of Post
and Telegraph Offices opened in Rajas-
than in the yrar 1951-52, giving the
names of places where they were
opened?

{b) How many new Post and Tele-
graph Offices be
opened during the
rural and urban areas of Rajasthan
respectively?

The Deputy Minister of Commwni-
cations (Shri Raj Bahadur): (a) (i)
Post-Offices—216. The names of th
post offices are given in the annemed
statement “A”.

(ii) Departmental Telegraﬁhl.

(iii) Combined Post and Tele-
graph Offices...

Te‘]ghgernames of the combi:ied Pois; st%d
aph Offices are ven e
annexeg Staternent 'B’.

(b) (i) Post Offices (Rural 7
Urban Nil)

[For statement ‘A’ and ‘B’, See Ap-
pendix II, annexure No. 805

There are only 8 villages in Rajas-
than with a population of 2,000 or
more that have not yet been’ ptmd
ded with offices. In one
the route has been declared u.nsate
andinanothercnse the loss is be-
yond the permisgible limit. Propo-

sals for ogenl.nfur;gst Offices in tl;:nt
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(ii) Telegraph offices (Bural Nil
Urban Nil)
(iii) Combined Post and Tele-
graph offices. (Rural 6
t'm"l.u'l':aarl 2)‘.
No'rz'—So far during curren
financial year 8 new rural post offices
have already been opened. No Tele-
graph office or combined Post and
Telegraph office has so far been opened
during the current financial year,

ImpoRT OF LOCOMOTIVES, BOILERS, ETC.

106. Dr. RBam Subhag Shlgll will
ge“n:.lt;ister of Railways be pleased

(a) the

,. coaches, wagons and cranes

so far imported into India during the
year 1952-53; and

) the number of these materials
sm locally by Indian factories
the same period?

number of locomotives,

The Minister d and Trans-
port (Shri L. shutrl) (a) The
following iocumotlves boilers, coaches,
wagons and cranes were received

from abroad during the current finan-
cial year upto 3

Locomotives. .. Bl
Boilers. e
Coaches, . 32
Wagons. 3,723
Cranes, - —

(b) The number of locomotives,
boilers and mcheg ete. supplied by

Indian factories the current

financial year upto 30-9-52:—
Locomotives. 27
Boilers, 11
Coaches. 68
Wagons. - 3,071
Cranes. —_

FoopGRAINS (LICENSING AND PROCURE-
. MENT) ORDER, 1952

10': Dr. Ram suhm Bingh: Will

the Minigter of Food and Agriculiure
be pleased to state the names of States
where Foodgrains Pro-
';“m? t) Order, 1952 has come into
orce

‘The Minister of Agriculture (Dr.
P. 8. Deshmukh): The Central Food-
grains (Licensing and Procurement)
Order, 1952. has been applied so far
to the States of Madus, U.P., Bihar,
Saurashtra, Madhya Bharat Hyderabad
and Travnmure and Cochin.
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LocUsT SWARMS

108, Pandit Mumnishwar Dait Upa-
: (a) Will the Minister of Food
mu pleased to state

what parts of to be
visited by locust mm
Kharif and coming Rabi seasons?

(b) What steps are being taken to
check and to destroy locust swarms?

(c) What is the estimated expendi-
ture on anti-locust operations as ap-
prehended at present?

(d) What other deparunentsotcow
ernment are expected to belp in this

(Dr, -

visited

dl.tdng Kharif are: Rajasthan, Punjab.

P!:PSU Ajmer, Delhi, Uttar Pradesh

Bomhn:r - States whieh may be

visited during Rabi are: Bombay,
Saurashtra and Kutch.

(b) Staff of the Central Anti-Locust
Organisation equipped with the latest
machinery, insecticides and wvehicles
for locust control is located in more
than 60 strategic places in the primary -

degert breeding areas. 'With the as-
sisbmceottheGmmentufU B. A.
under the T.C.A. agreemen amnaﬁ
ments for aerial control of
exist. All States liable to locust attack
too have built their anti-locyst or-
st coatrol in the
Close co-ordination
een the Central and States orga-
nisations is maintained to fight the
menace effectively.

(c) The estimated ex.pend.fttn'g on
anti-locust operations during the
rent year viz. 1952-53 is Rs. 25,1'4'.000

(d) Ministries of Defence, Com-
munications, Rail Works, Hous-
ing and Supply, tates and Border
Police are helping in this emergency.

JUTE aNDp MesTa (PRODUCTION)

109, smnx’l:-ds. wil %
pleased to state the estimate of jute
:ggzmestaproduetiondnr ing the yea

-

lakh
for 1952-53 are not yet available.

For Mesta regular estimates of pro-
duction are not framed. The ad hoc

framed by the Indlan Central
Jute Committee was 5 lakh bales for
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Co-OPERATIVE AND COLLECTIVE
Farming

annexure No. 31]

LaND RECLAMATION

111 Shri Buchhikotalah: (a) Will
the Minister of Food and

be pleased to state how far has the

work of land reclamation, which is

being carried on by the Central

Tractor Organisation,

{b) How much land has been re-
claimed and where and how much
mhunderthe plan of reclama-

(c) Has the fertility of the soil so
reclaimed been tested and if so, what
are the results?

(d) When will the land reclaimed
be available for agriculture?

(e) How will this land be cultiva-
ted and what will be the crops grown?

(f) To what extent is our food pro-

blem expected to be solved by the
reclaimed land?

The Minister of Aﬁtkn.lﬁu'e (Dr.
P. 8. Deshmukh):: (a) and (b). A

total area of 7,20,870 acres has so far-
been reclaim

ed by the Central Tractor
in U

Organisation ttar  Pradesh.
Prade Madhya Bharat,
Madhya - &b!

to recla.im an additional azea ap-
proximately 9,80,000 acres by the
end of the 195556 reclamation_ season
in all of these States except Punjab.

(c) Tests to determine the fertility
reclaimed lands have not so far
been carried out on' an adequately

year shw an additional prodnction
of 10 maunds per acre from fallow
lands, and 1 maund per acre from
prior culﬂvatedbe'lmgandsm thted ?‘.ro ex-
periments are u see
whether these figures hold good as a
tai.ncd m‘ pecin‘ﬁ; lts
obf year, €3
gard to cropped hn&. sub-normaL

Tab}le ot the House. (See Ap-
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(d) BReclamation operations in the
kans-infested areas extend from
October of one year to the end of
May next year, reclamation
operations are stopped about three
weeks before the start.of the mon-
soons, and it is possible to

Kharif crop immediately there al-
though Kharif crops are not usual.ly
raised and the land is sown only m
the following Rabi, There
general belief that rai.sm.z of
Kharif crops ately after re-

immedi
clamation leads to re-infestation of
Kans.

(e) In the Kans-infested areas, the
land is mostly owned by private cul-
tivators who, for the most part, cul-
tivate their lands with bullock power
and indigenous implements. In some
cases mechanical means are also em-
Broyed In the Tarai area of Uttar

adesh, where the Central Tractor
Orgnnisatton has been doing jungle
clearance work, a part of the reclaim-
ed lana has been allotted to displaced
persons and ex-servi settled in
co-operative colonies, In the rest of
the Tarai area, State Farms have
been established.  Mechanical culti-
vation is carried on to a large extent
in the State Farms.

The main crops grown are Rabi,
Wheat, Barley, Gram and
and Kharif—Paddy and Jowar.

(f) Other things being equal, an
additional production of about one-

ird of a ton can be assumed in res-
pect of newly reclaimed land. In res-
pect of Kans-infested land on which a
crop is grown not withstanding, the
extra yield is still a matter for con-
jecture. Roughly 40 per cent. of the
land reclaimed by the Central Tractor
Organisation is new land.

CocoNur RESEARCE CENTRE,
KRISHNAPURAM

he Minister of Food and
tll.m be pleased to state:

(a) the capital expenditure met b;
the Government of India in settlns
up a Coconut Research Centre
ls{t;iahnapmm. Trnvmmr&Cochin

v

11:. Shri N. Sreekantan Nair: Will
Agricul-

un::lb) the annual recurring expenses;

(c) the annual return from the coco-
nut plantation?

The Minister of (Dr.
P. B. Deshmukh): (a) The Govern-
ment of Indla has not incurred
capital expenditure on this Researc
Station. The Indian Central Coconut
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Committee, which is a statutory body,
has incurred about Rs. 3,86,000/- as
capital expend:tl.lre on it and of this a
portion has accepted by the
Travancwe—Cochln Government.

(b) and (c). A statement showing
the annual recurring expenditure and
the annual return from the coconut

lantations for the last three years is
aid on the Table of the House.

STATEMENT

Yeer [Recurring expenditure| Receipts

1049-50 | Re. 73,734-8-6 13,761-0-4
1950-51 Re. 87,608-12-4 18,337-9-7
1951-52 | Re. 96,146-7-11 20,130-12-7

HEADQUARTERS OF INTEGRATED TELE-
PHONE SERVICES OF TRAVANCORE-
CocHIN.

(a) whether the Headquarters of
the integrated Telephone Services of
Travancore-Cochin State have been
established in Madras; and

(b) whether it is maintained as a
separate Unit?

The Minister of Communi-
uﬁmwm Bahador): (a) No.
(b) Yes.

(a) whether the live-stock census
figures taken in India in 1949-50 have
been published;

(b) if so, what are the animals that
have been counted;

(c) the total number of rnttlem
lation and how it compares wi
cattle population of the principal
countries of the world; and

(d) what iz the number of cattle

ﬁzr d of population in India and

it compares with the world
average?

'I'he Minister of (Dr,
8. Deshmukh: (a) The J.ivestock
Census was conducted in 1951 and
the provisional number of livestock
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and poultry according to that Census
was published in the May, 1952 issue
gtt‘theJournalAsncu.l Situation

(b) Cattle (cows, bulls and young-
stock), buffaloes, horses and ponies,
donkeys, mules, camels, sheep, goats,
pigs, fowls and ducks,

(c) A statement is placed on the
Table .of the House,

(d) 0-4 cattle per head of popula-
tion in India as against 0-3 cattleper
head of population in the world.

STATEMENT
Number of Cattle in the World
(1949-50)

No. of Cattle

(In thousands)

World total 733,200
India 152,204*
U.B.A. (a)80,0562
U.B.B.R. (b) 63.200
Brazil 50,089
Argentina (c) 41,268
Pakistan (d) 24,206
China (22 Provinces) 18,200
Bthiopia 18,000
France 15,432
Mexioo 14,500
Germany 14,202
Union of South Africa 12,242
Turkey 10,204
United Kingdom 10,038
taly 8,331
Canada 8,243
Now Zoaland 4,986
Bpain (d) 3,300
Denmark 3,053

®* For 1951; based on 1951 census
returns received upto 31-10-52

(a) For 1851

(b) For 1938

(c) For 1946-47

(d) For 1947-48.
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1852 (April to August) and the quan-
from each of these coun-

tity
tries during the same period;

(b) the cost price (including freight-
a.le) of milo imported during each
of the pn-i mentioned in part (a)

(c) the offtakes of imported milo in
the rationed areas in each state during
each of the period mentioned in part
(a) above;

(d) the stocks of imported milo
with each state as well as with Central
Government on 1lst July, 1952; and

e) whether there has been any de-

joration in the accumulated stocks
of milo and if so, in which States and
to what extent?

The Minister of (Dr.
P. 8. Deshmukh): (a)—
(Figures in "003 tons)

Name of Quantity imported
8 i —_—
:gﬁn-? 1950-51 1961-62 1952
(April to August)
U. 8. A, 5184 4994 436'1
China. 4310 19'5

5184 9304 4556

(b) Accounts for 1951-52 and -those
April

for 5 months, to m l{hig
h.ave not yet been reconc
basis of the best data awailable the
cost of milo is as follows:

Year Cost in Lakh of Rupeea
1951-52 3216-2
1950-51 1313-3
1952 il to

Angnlt{bpl}- 2083-5

¢) A statement showing the offtake
ol(m)nomthemious States is placed
on the Table of the House.
pendix II, annexure No. 82

d) A statement nhowmg stocks of
migo)wlth the States and in <Central
Reserve Depots on the 1st July, 1952
malsoplacedmthe‘l‘abledthe
gouséz] |See Appendix II, amnexure

o. . ,

(e) There has been l.lght in!estatiotg

mthestockso:mﬂo there bof
tbenodownao‘! S‘lnte ‘Govern-
meuta Central Reserve Depots,

but it is difficult to give precisely the
extent of infestation and quantity in-
volved. It can, however, be stated

that there has been no total wastage
of any appreciable quantity of m.ilo.
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Emrrovees’ ProviDENT FuNps Act

116. Shri Velayudhan: Will the
Minister of Labour be pleased to state:

(a) whether there is any provision
under the Employees’ Provident Funds
Act, 1952 to provide facilities for the
housing of the employees; and

(b) if so, what categories of em-
ployees are benefited?

The Minister of Labour (Shri V. V.
Giri): (a) No.
(b) Does not arise.

INDUSTRIAL TRIBUNALS

117. Shri N. P, Sinha: Will the
tate be P to
state:

(a) the number of Industrial Tri-
bunals appointed by the Central Gov-
emmment in India;

(b) the number of cases disposed of
by them in 1951-52; and

(c) the number of disputes decided
by them relating to coal and mica in-
dustries in Bihar in the same period?

The Minister of Labour (Shri V. V.
Giri): (a) There are two Standing
Industrial Tribunals set up by the Cen-
tral Government at Calcutta and Dhan-
bad. cases are sometimes re-
ferred either to ad hoc tribunals set
up by the Central Government or to
tribunalg set up by State Government
if, owing to the nature of the dispute
or the remoteness of the place where
it has arisen, it is felt that the Stand-
ing Tribunals will not be able to dis-
pose of them expeditiously. Six
cases were so referred to ad hoc
tribunals in 1951-52,

(b) 30 R
© 11 vy

Cror StkEps

tEI!18i Shri m‘ﬂ : Will' the Minis-
of Food Agriculture be pleas-
ed to state: :

(a) whether Government have any
crop seeds suited to dry and unirri-
gated areas; and

(b) if so, the quantities of seeds
mﬂm durinstthe current year

etails of special crops and
their varieties and types?

The Minister of .
P. 8. Deshmukh): (a) Yes

(b) A Statement vail-
able mtoﬂnaﬂonn mp]m‘med ma the
Table. [See Appendix II
No, 31)
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LOCEOUTS AND HARTALS.

119. Shri Balmiki: Will the Minis-
iter of Labour be pleased to state the
number of lockouts and hartals upto
October, 1952 and the steps taken to
stop them?

The Minister of Labour (Shri V. V.
WGirl): There were 851 fresh strikes
and lockouts in 1952 up to the end
of August, besides 27 continuing from
the previous year. Figures for the
remaining months are not yet available.
The Government of India have set up
a conciliation machinery for dealing
with. disputes in wundertakings for
which the Central Government is the
“appropriate Government” under the
Icdustrial Disputes Act, 1947. Similar-
ly, State Governments have algsp set
up machinery for disputes in respect
of which they are the “appropriate
Government”, Where ooncﬂuuan
faus.thematterlsreportedtothe ap-
propriate Government” for deciding
whether the dispute should be referred
to a tribunal for adjudication.

LaBoUR TRAINING CENTRES (EqQuir-
MENT)

120. Shri N, P. Binha: (a) Will the
Minister of Labour be be pleased to state
what equipments, if any, have been
supplied by the t of UK.
for Labour Training Centres in India
in 1951-52 as part of assistance to
India under the Colombo Plan?

(b) What is the value of.the
ments supplied? equlp-

(¢) In what parts of Indja and how
many such Centres have been opened?

The Minister of Labour (Shri V. V.
Giri): (a) Nine wood working
machines and a considerable quantity
of hand tools used in the trades of
carpentry and joinery was received
during 1951-52.

(b) It has not been possible to as-
certain the value in money of the
equipment received.

(c) The equipment has been sup-
plied to 36 training centres function-
ing under the Ministry nt Labour in
various parts of Country.

FisHERTES DEVELOFPMENT FIVE YEAR
Pran

121. Eumari Annie Mascarene:
Will the Minister of Food and w
ture be pleased to state who suhm.lthed
Gevelopment “accepted by "pune Jshery
opment a y the Cen
Government?
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(c) Was the Scheme submitted direct-
to Government or through some
Govmmentdepmtwﬁhthﬂrm-
commendation?
d) Whatixthebamuttheglan
nnfiw implement the plan

The Minister of Agriculiure (Dr.
P. 8. Deshmukh): (a) to (d). Per-
haps the hon. Member is referring to
the Five Year Plan of marine fishery
development in the State of Travan-
core-Cochin.

No detailed scheme has yet been re-
Nomng: sy provision of Ra. 13 1kns has
been made in the Five Year Ilan for
the development of these fisheries.
There is, however. another scheme tor

t of marine fishery
Travancore-Cochin which is the aub-
ject of an agreement between the
Government of India and the Techni-

on tion.
cost $ 146,305 and,
ture will be met

operate the scheme. This scheme aims
at the improvement of existing fish-
ing craft and methods of capture, dis-
covery and exploitation of new fish-
in off-shore waters, test-

successful in Indian conditions, train-
ing of Indian personnel in modern
fishing methods and improvement in
methods of preservation and trans-
portation of fish.

A note describing the scheme in
more detail is being laid on the Table

of the House [See Appendix II.
annexure No. 35]

This scheme was prepared jointly -
by the Fisheries Adviser of the Gov-
ernment of India and the representa-
tive of the Travancore-Cochin Gov-
ernment.

SLEEPERS

122. Shri Jasani: Will the Minister
of Rallways be pleased to state:

(a) the guantity of wooden sleepers
purchased during the year mding with
31st March, 1952;

(b) the total cost of the sleepers pur
chased;
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(c) how much out of this was
chased

price paid for (t; and

(d) how much out of this was pur-
chased through private merchants and
what was the total price paid fqr it?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) and (b).
The required information is being
collected and will be shown in the
Annual Report on Indian Railways for
1951-52 copies of which will be placed
in the Library of the House as soon
as they are printed.

(c) and (d). About 26 per cent. of
he wooden sleepers were purchased
directly the .S Government
forests and the halunce
private contractors at approximate
cpsts of Rs. 38-47 lakhs and 1,12-28
lskhs respectively.

LocoMoTrvE MANUFACTURERS' ASS0-
cation oFr UK.

123. Shri M. R. Hrishma: (a) Will
the Minister of Raflways be pleased to
state what amount of Railway mate-
rial has been asked for from the Loco-
motive Manufacturers’ Association of
Great Britain?

(b) How long will it take for India
gxrgceive its indented material from

- The Minister of Railways and Trans-
port (Shri L. B. Shastri): (a) The
approximate cost of materials that|
are required from the Locomotive
Manufacturers’ Association over the
technical -aid period of 5 years is
estimated at about Rs. 5,88,55,920.

(b) The average times of delivery
have ranged between 18 months
;?m date of placing the order to about

Paopy Buas
Shri r“!“ Sinha: Will the Min-
ed to state: be
(a) whether a mass scale damage
to standing paddy crops in Chhota-
nagpur (Bihar) and in other parts of

India has been caused by “paddy
bugs™;

(b) if so. what iz the extent of
; and

T ’

(c) what steps were taken by Gev-

vent a recurrence in future?
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The Minister of Agriculture (Dr.
P. 5 Deshmukh): (a) Wide-spread
dama;e by paddy bug (Gundhy) to the

mps of early sown varieties

reported
dﬁ agpur and other Divisians of
Bi.ha.r State. Chhatisgarh division ot
mdhya desh, some parts in Orissa
and Vindhya Pradesh. In the latter
Btate it is reported that the mid sea--
son late varieties were also attacked.

(k) The extent of the damage is.
not yet known.

{c) The Government of India in the
Ministry of Food and Agriculture
deputed their Entomologists to assist
the State Governments in organising
campaigns and obtaining necessary
equipment and insecticides to control
the An aeroplane operating for-
locust control  work wunder T.C.A.
Agreement was sent to Bihar to do-
aerial spraying. The State Govern-
ment mobilised their resources and
with the co-operation of the Revenue
authorities, the Plant Protection
Organisations, Research and Extension
staff of the Departments of Agricul--
ture the pest wag brought under con-

Control measures an insect
must be tak imm iately after its:
meara.noe which must be detected,.

erwise it multiplies and becomes a
serious menace. State Govern—
ments are being advised to
their Plant Protection staff and equ;p-
ment, for the purpose.

Proouction oF HiGE GRADE JUTES

125. Bhri T. K. Glmllhud. Will the
Minister of Food and Agriculture be-
pleased to state:

(a) what are the main grades of jute
grown in the different States of India;

(b) the percentage of the total de-
mands of the jute industry in India
with regard to the manufacture of—

(i) gunny cloth and sacking,
(ii) hessian, and
(iii) canvas and other jute fabrics;

(¢) which of the mdes of India-
erred respectively

(1) gunny cloth and sacking, and
(ii) hessian and canvas; and
(d) what further steps Govwnmnt
to take to increasa the

%dhﬁﬁp&h jutes at ¥ro-

The

Minister of (D=
P. 8. Deshmukh): (a) * Middle,
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Bottom and Cross, A very small per-
centage of Top is also grown. -

b, Gunnuf cloth and saokin,
® @ dnthmd -e.hs
ngbng .

(ii) Heesian (Heesian cloth
and heesian bag) .. .. 32'7%
(iii) Cenvaa .. .. .. 020,

(iv) Otbm (twist, and yarn, .
and twines, sand
basleto) . . 2:9%

These percentages are based on the
production for the period from July,
1951 to June, T952.

64-29%

Grades of Jute
(e) (i) Gunny Bottom and Crose.
cloth and
sacking.
(ii) Hessian Middle and amall pro-
portion of Bottom.
Canvas Same as for heesian

but with better spin-
ning qualities,

(d) Government are
research to improve the qua.hw of juta
seed and the method of retting as
both of these factors are necessary
for good quality jute for hessian.

CoMMISSIONER, PORT OF CALCUTTA
(STarr)

126. Shri H. N. Mukerjee: (a) Will
the Minister of be pleased
to state what is the salary and allow-
ances attached to the posts of the
Chief Accountant and Deputy Chief
Accountant in the office of the -Com-
missioner of the Port of Calcutta and
how they compare with corresponding

in Bombay and Madras Port

'rusts?

(b) Has the revision in 1948 of the
pay attached to the said posts by the
Commissionér of the Port of Calcutta
been given effect to?

The Minister of Rallways and Trans-
port (Shri L. B. Shastri): (a) A state-
ment giving the required information
is laid on the Table of the House [See
Appendix II. annexure No. 36]

(b} Yes.
RAILWAY LANDS

127. Shrl K. C. Sodhia: (a) Will the
Mnlsterotmm be
tostate how much surplus

the sides of Rallway tracks
State Govern-
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ments for lease to the cultivators dur-
ing the current year, 1952-53?

(b) What are the terms attached to
such leases?

_ (c) What is the total area actually
leased out to each State Government?

The Minister of Agricalture (Dr.
P. 8, Deshmukh): (a) The total area
of Railway lands so far made avail-
able to the Stata Governments by the
B.a.i.lw administrations is 25,617

Separate flgures for the land
made available during the year 1952-
53 are not available.

(b) The conchtlons that Railways
have attached in handing uver their
spare lands to the States for Grow
More Food purposes are as foilows:—

(1) The Railway administration
shall have the right to enter
such leased areas at any time
and to make borrow pits as
may be necessary. They have,
however, agreed that normal-
ly borrow pits will not be ex-
cavated when there are
standing on the ﬁe!d They
have further agreed that if,
in an emergency, borrow pits
have to be dug and damage is
caused to tHe standing crops
as a result, such compensa-
tion as may be fixed by the
Local Government will be
paid by themi.

(2) The Railway administration
shall be indemnified against-
loss arising from the damage
or destruction of crops grown
on private lands adjoining
railway boundary.

(3) The State Government shall
bear the cost of preparation
of the plans and demarcation
of land that will be leased.

(4) The lease is to be arranged
on a payment of lumpsum by
th;]al Stagie Governments, who
w m arrangementg for
subletting the land to the in-
dividual cultivators.

Information regarding terms im-
posed by the individual Government
in leasing out the railway lands to
cultivators is not available.

(c) A statement giving the available
information is placed or: the Table of
lt\The gi?oi.lse. [See Appendix II, annexure

0.
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(Part II—Proccedings other than Questions and Answers)

HOUSE OF THE PEOPLE
Friday, 14th November, "1952

The ITousc mnei at a Quarter to Eleven
of the Clock.

[Mi., Sreaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45 A.M. '

Shri Syed Ahmed (Hoshangabad):
On a point of order, Sir. 1 draw your
attention again to the poem wh ch has
been distributed by Shri Harindranath
Chattopadhyaya. who is a Member of
{this House, which is a low, scurrilous,
below-belted attack upon Paudit Jawa-
harlal Nehru,  Is it permissible to dis-
tribute privaie bills in this louse
which are attacks upon other Membeors
of the Housc?

Mr, Speaker: Order. order. [ can-
not be expecied 1o decide this yuestion
and give my ruling, unless 1 have an
opportunity of krowing the position
and the facis from the Member whose
name he has mentioned. I have called
for the namphict which was distribut-
ed. [ shall consider it and then after
I give an opportunity io the Member
who distributed it. Mr. Mukerjee......

Shri Syed Ahmed: Not Mr. Mu-
kerjee but Mr. Chattopadhyaya,

Mr. Speaker: Mr. Chattopadhyaya.
He has to be given an opportunity. I
must ask him whether he himself dis-
tributed the pamphlet. It may be that
some other person nar have done it
I can only give. a ruling atter ascer-
taining the facts. It is no use raising
this question till facis are ascertiained
and further taking up the time. The
hon. Members need not be so touchy
about this question. Le{ them have a
stronger faith in their leader so that
no scurrilous attacks as described by
the hon. Member might affect them.

292 PSD :

OFFICIAL REPORT

The Minister for Revenuc and Ex-
penditure (Shri Tyagi): 1 submit, Sir,
that it is a matter for ruling—not only
in this case, but as a general rule-—as
<0 whether Members of this House are
priviieged to  dsirbute  any ilype of
litfl_-rature without iaking your appro-
val,

Mr. Speaker: 1 have already =aid
that. Perhaps the hon, Minisier was
absent from this House, when a state-
ment was made to me that somebody-
distributed it. I said it was very
wrong on the part of the hon. Member
who distributed it.

Sardar A. S. Saigal (B.iaspur):
Nambiar distributed it. It was hand.
ed over by Mr. Nambiar.

Mr. Speaker: Whatever it may ba
it is a matier which requires some in-
vestigation for the ascertainment of
facts. And thot cannot be done in this
way by two Members standing up at
the same time,

Shri Gadgil (Poona Central): That
is norfeet’y true.  But what I respect-
fully urge is that the Chair may 1ssu:
directions for future condueri that n9a
distribution. unless it is autherised by
the Sceceretariat. should be made on the
floor of the House or for that matter,
within the precinets of the Parliament
House.

Mr. Speaker: That is a standing rule
in this House. That has been the prav-
{ice and so many people have been. -
informed about it. Immediately, my
attention was drawn to the matter of
distribution, I said it was very wrong.
Now a different question is being
sought tn %e raised. Certain Members.
of this House are named as persons
who have been guilty of breach of that
particular rule. There, it is not pos~
sibie for me to give any decision un-
less I have an opportunity of hearing
what the Members have to say. It is
very clear that it cannot be decided hy
two people standing up and saying ‘Tt
is true’ and two other Members stans-
ing up and saying ‘It is not true’ and
all that kind of thing.
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-mmmmumbch

pmmt]:m He can make a state.

. Poet.
"%.Ht. Sposker: That is not the prac-
. Sardar A. 8. Salezal: I will put it in

Mr. Speaker: That makes no differ-
snce. Even if he puts it in writing,
jt - does not do away with the neces-
sity of giving person, against
whom an allegation is made, an op-

of. answering the allegation
And then I have to be salisfied on that

Shri Syed Ahmed: When should we
-expect this matter to be taken up?

M. Speaker: I cannot say. (Intar-
ruptions). Order, order. 1 must have
ample time and ampnle opportunity.
The matter is not at m\ urgent in any
sense of the term.

¢ Shri GMdwani (Thana): Sir. T had
“given notice of a Short Notice Ques-
tion. What about that......

Mr, Speaker: Will the hon. Memnber
please enquire at the office. There are
s0 many Short Notice Questions f{or
different days,

‘MOTIONS FOR ADJOURNMENT

PROMULGATION OF SECTION 144 IN AND
. AROUND AGARTALA

Mr. : Now. 1 have received
, botices of two adwurnment motions. 1

will take them up in the order 1 got
‘them. One is from Shri H. N. Mu-
kerjee., It reads thus:

“This House be adjourned to dis-
cuss the situaiion arising out of
the promulgation of Section 144 in
and around Agartala, Tripura
State. which har prevented the
holding of the Communist Party’s
‘Conference st Agartala”.

Now ln this connection. it has been

Eractlce of this House

!rnm very old times not {o eniertain

gggadjaumment motion in respect of

. rs passed in the ordinary course

" of administration, and particularly or-

- derg under Section '144. 1 do not think

1 need refer to the previous rulings of

> the Chair on this question, given so far

'back as 1944 by my predacessor and

o ﬂﬂs is one of those uhich follows up
the strings of rulings on that point.

Shri H. N. Mukstjes lCalru*-ta
North-East): May T subinit .

“Central

not been able to veri

Mr, -He .submit as re-
nrds admissibility, no ‘the

Shtl H, N Mnkedae My
is that in regard to Part !1(‘2 Stam
where the public opinion has no forum
for wntihtlnhgrleﬁmnm against the
operation of the administration, this is
the only place where questlons of thia
description can be agitoted, So I
weuld appeal to you to reconsider your
decision.

Mr. Speaker: Well, it will be a mat-
ter for some other occasion. I am
inclined to think that the argument
that he is urging may haps be good
for one occasion, but if that is
&:’l—! arntl spea}:ing wii‘trll':out decidwm

e question; am giving my
facie reactions—we shall be -flooded
with ‘144’ notices every day about Part
C States. Even in advanced provin-
ces there are always areas which are
very much backward, and the argu-
ment of ‘backward’ as against ‘advant.
ed" might create difficulties. I do not
propose to entertain this unless a case
s made on some other ground. The
hon, Member may, i§ he likes, mme
and discuss it with me,

-

Shri H. N. Mukerjee: May I submit
that I have got a telegram from a
Member of Pariiament, Mr. Biren Dutt,
who is .bsent in the House bucause of
his a:sociation with the organisation_of
this Copference. and he as a Member
cf Parliament wishes o see that the
rights of the people of his constituency
and his State are not invaded in this
fashion by exccutive orders.

Mr. Spenker: Why he only? He by
his absence, but all others by their
presence here are keen to see that the
rights of the peonle are protecteq, in
cluding the Chair, of course,

Shri Nambiar (Mayuram): That be-
ing a Part C State and this being the
Parliament which has something to do
with the Government there, we are
making the submission that it may be
discussed here.

Mr. Speaker: The point is not as to
whether there s any resg:mlbality.
finally, immediately or remo
Government, The point is
that it is an administrative order—ln
the due course of administration—and
further, if I remember aright-—I have
the point-—there

is by an amendment of the Crirninal
Proceduie Code, a remedy given by an
moation to the court. Am I right
there? I hpve not.verified it

Sh’i M. A, Ayyangar (TirupatiJ To
the subordmate courd,..... Even to ‘the
High Court -
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Mr. Speaker: Even to the High
Court. So that remocdy is there. I
know what the procedure has been.

ELecrioN ofF Sadar-i-Riyasat By THE
CONSTITUENT ASSEMBLY OF JAMMU AND
DASHMIR,

M. Speaker: Now there is another
adjournment motion from Shri V., G.
Deshpande. It rcads thus:

“The House do stand adjournel
for considering the situation creat-
ed by the election of Sadar-i-Riya-
sat by the Constituent Assembly of
Jammu and Kashmir against the

provisions of the Constitution of
India.” '

I really feel confused as to how this
matter can be taken up for discussion,
and il at all. on an adjournment mo-
tion. In the firsl place, I think it is
o matier of interpretation of the provi-
sions of the Constitution. Now. I
cannol see how an nierpretation of the
C._onstltytwq. can ba  arrived at by a
discussion in this Ilouse. The proper
forum for that will be a reference io
the Supreme Court; and it is the Su-
preme Court only who can decide as
to ‘whet}}or whatever was done is or 15
nev aainst the Constitution of India,
I do nol think this House will be the
proper forum for this purpose. That
Is one. T am siating my doubts.

The other thing is, the election has
t?ken_ place. Of .course, the whole mo-
tion is based on the assumption that it
s against the provisions of the Consti-
tution. If you once concede that it is
not against the provisions of the Con-
stitution, then the other point is, that
1t 35 a thing done by another State in
its own Assembly. It is not for this
House to discuss it. That is again
really the interpretation of the Consti-
tution and for that I have already stat-
ed my own reactions. Then about this
election. It is also going bevond the
scope of what is necessary for the pur-
posc of disposing of this adjournment
motion. This has arisen out of, I be-
lieve, Some agreement which the hon.
Prime Minister mentioned in this House
at full length when he made a state-
ment with regard to Kashmir, At that
time also a question was raised about
the Constitution and some arguments
were advanced in this House and the
Prime Minister made the statement.

“Now that it was agreed that the
head of the State shall be the per-
£on recognised by the Presiden‘ﬁm
the recommendation of the Legisla-
lure of the State. how the Legisla-
ture of the State recommends is a
matter for the Legislature. Whe-
ther it is by the poo~css of clec-
hlon or not. it is for them to de-
cide. It may be by the process of

a majority or a two-third majority:
it is entirely for them to decide,
anyhow, they recommend and
‘then it is for the President to
recognise.”

That is the explanation as regards tha
powers of the State Assembly of that
particular State. I do not think this
motion is in order and I am not inclin-
ed to give my consent to this motion.

Dr. S, P. Mookerjee (Calcutta South-
East): I have given a Short-Notice Ques«
tion on this very issue, Sir.

Mr. Speaker: That has been referred
to the Prime Minister and if he accepts
to answer it at short notice it will be
answered. ‘

Dr. S. P. Mookerjee: You may re-
member. il was said that this election
of an elected head of Jammu and
Kashmir will require an amendment
of the Constitution. How it is to bLe
done is a different matter and for that
I have asked this Short-Notice Ques-
tion.

Mr, Speaker: That raises a different
issue altogether. That again comes to
the Constitution, if change is necessary
on the present interpretation of the
Constitution. I am saying that it is not
competent for this House to decide.

The Minister of Home Affairs and
States (Dr. Katju): I ray pgive some
additional facts. The statement wasg
made by the Prime Minister on 25th
July and it was discussed at great length
on the 7th August and a resolution was
actually passed. That resolution said,
“Having considered the Prime Minis-
ter's statement, this House approved of
‘he steps taken so far in the matter.”
Therefore. the matter has already been
discussed for one full day in this House.

Dr. S. P. Mookerjee: That does not
mean that the Constitution need not be
amended, The arguments advanced by
the hon. Member admit the need for
amending the Constitution. If that Is
admitted. then it is certainly beyond
the scope of the Constitution.

Shri V. G. Deshpande (Guna): I may
be permitted to make a  submission.
Section 366 of the Constitution......

Mr. Speaker: Is the hon. Member go-
ing to argue the Constitution?

Shri V. G. Deshpande: No, Sir, I am
‘going {o say that this election Is a
challenge t{o the provisions of the Con-
stitution. That is not a question of the
interpretation of the Constitution. But
certain articles of the Constitution re-
main and this election is made against
them.

Mr. Speaker: The hon. Member as-
sumes that his interpretation of the
Constitution is correct and argues thut
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occordins to that interpretation it is
against the Constitution.
12 Noox

Shri V. G. Deshpande: 1 am not put-
ting any interpretation. 1f a Sadari-
Riyasat is elected, can it be given effect
to before this Constitution is changed?

Mr. Speaker: Anywasi.sl do not think
on

any further argument necessary
that point. 1 do not give my consent

INFLUX FROM PAKISTAN (CON-
TROL) REPEALING BILL

Thel)emm Rehabilita-
tion (Shri J K. Bhomsle): I beg to
move for leave to introduce a Bill to

m!or the of the Influx from
( ) Act, 1949.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bﬂ] to provide for the re-
the Influx from Pakistan
(Cmtrul) Act, 19497

The motion was adopted.

8hri J. K. Bhousle: | introduce the
BilL

E

INDIAN LIGHTHOUSE (AMEND-
MENT) BILL

The Minister of Railways and Trans-
(Shri L. B. Shasiri): I beg to move
leave to introduce a Bill further to
amend the Indian Lighthouse Act, 1927.

Mr. Speaker: The question is:

" “That leave be granted to intro-
duce a Bill further to amend the
Indian Lighthouse Act, 1927.”

The motion was adopted.
Shri L. B. Shastri: I introduce the
Bin

8hri T. K, Chaudburi (Berhampore):
8ir, may 1 draw your attention to a
matter of form! Jtis a very small
matter, of course. But when you called

the name of a Minister or a ty'

Minister, some other Minister

and moved his motion. There should be
some formality observed with regard to
these matters in due deference to the
House.

Mr. Speaker: I quite agree that f
the motion is in the name of a particu-
lar Minister then. it is better t.hat he
is present in the House or intimation
is previously given to the
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Chair that, not he but some other per~
son is going to move. But, unfortu-
nately, as the rule stands regarding mo-
tions to be introduced by a Minister,
the erﬁmlm ‘Mover of the Bill', | be-
lieve, includes any one of the Minis-
ters or any Minister of the Government.
I note, in future the Ministry will take
care to see that the particular Minister
in whose name the notice is given, is
present or he informs the Chair before
the motion ic called out, that so and so
will move it on his behalf.

Shri V. P. Nayar (Chirayinkil): In
that case the substitute’'s name may be
announced.

Mr. Speaker: It is mll right I do
not! think this was done deliberately
but anyvhow the formal procedure has
to be followed

INDIAN TARIFF (FOURTH AMFND-
MENT) BILL—concid.

Mr. Speaker: We now proceed with
the further consideration of the follow-
ing motion moved by Shri D. P.
Kn;rnarkar on the 13th November,
1952

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

Mr. Gurupa:laswamy w8 on his
legs vestrrday.

Shri M. S. Gurupadaswamy (Mysore):
Sir, the trouble in India is mainly
stomach trouble. She is now sitting
like a beggar on a bench of gold. She
has got a'l the latent and potential
natura! resources, only inferior to the
US.A. and the USSR. but still she
finds herself in a verv difficult posi-
tion.

[Mr. DErFUTY-SPEAKER in the Chair)

The most interesting feature in India
today is that her soil is rich but her
people are very poor. There is the
worst unemployment. According to
the recent calculations, nearly 50
million people are com letely un-
employed and most others

employed or under-employed The per
capita income is very low as compared
with the per capita income of other
western countries. The main reason
for this is paucity of industries, and
the backwardness of our industrial
economy. Our entire economy, Sir,
is still in a primordial state:; it is not
yet developed. It has to be develop-
ed now and so it is Imperative that
India should be rescued from her back-
wardness; and the right royal road to
nvercome this backwardness s to
launch a planned policy of protection

Sir, our Government seem to be
lately fond of the concept of planning.
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It is a good sign. But this concept
shouid be extended as far as possible
to all spheres of economic activity,
particularly to the sphere of inter-
nativnal trade.  We should now build
a strong *“Chinese  wall” against
fore:gn  competition. A *“Maginot
Iin¢” should be drawn around the
country, which would resist any
foreign competitor, If our industri:l
expansion programme iz not {o meet
its Waterloo we should have a strong
industrial defence. Having secured
this fortress of defence around us, we
shou!d see that there are no cracks in
it either at the bottom. the middle or
the top.

Yesterday. my hon, friend Shr T, 7.
Krishnamachari made a  beautiful
spcech with a lot of rhetorie, It was
sometimes whimsical. 1 shall quote
a few sentences from his speech. In
reply to Dr. Lanka Sundaram he said:

“My hon. friend Dr. Lanka
Sundaram reminded me of my pro-
mise. I must tell him that I did
not make the promise merely to
tide over a temporary difficulty.
1 meant to do something about it
when that promise—an evalua-
uon of all the terms of the Indo-
British Trade Agreement of 1939
by means of which we have given
them some preference which we
for lack of a better word at the
present juncture. stiil call
‘‘mperial preference’. I have a
preliminary survey loday conduct-
ed by competent people. Though
I am not in a position to divulge
the results. I can show to my hcn
friend that the document is very
impressive because you find quite
u lot of photostat copies of
statistics. I have a preliminary
survey with me in regard to which
I @nd a certain amount of
difference of opinion in the evalua-
tion of these statistics. What it
shows is that while sentimental
considerations and all thzt would
necessitate the dropping of the
words ‘imperial preference’, the
advantages are not entirely uni-
lateral.”

Dr. Lanka Suadaram (Visakhapat-
nam): Will you read a little further?

Shri M. S. Gurupadaswamy: 1
think the House remembers the rest.

Sir, Members of this House Thave
heen debating the question of imperial
vreference for a long time. During
the last session. we debated it at great
length. Several Members have
drawn the attention of the hon.
Minister on the present occasion too,
but the reply that he has given is not
at all satisfactory. He says that
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imperial preference based on the Indo-
British Trade Agreement of 1939 js
nal entirely unilateral and advantages
accrue to both  parties, but then he
uses a gualifying word, He says that
the advantages are “temporary” in the
rase of India. This is the type of
argument that the Britishers used tp
put forward. They used to say that
imperial preference was beneficial to
India and England and in certain
respects more beneficial to India than
to England. My hon. friend seems to
carry the altitude of the old British
regime. .

An Hon. Member: How dn you
rebut his argument?

Shri M. S. Gurupadaswamy: In thjs
connection, I would remind you that
imperial  preference cuts across our
policy of protection. It pinches a big
hole in the wa!l of protection that we
are erecling. If 1 am not mistaken,
] say this preference will be the first
British nail in the coffin of protectiog.
I want therefore. that steps should be
taken to put an immediate stop to
preference on an imperial ground. Sir,
we claim that we do not believe in
spheres of influence. @ We argue that
as far as we are concerned any foreign
influence in the economic or political
field is a danger to peace, democracy
and freedom. Now, the hon. Minister
cannot deny that imperial preference
creates a British sphere of influence
in India and through it we give a com-
mercial concession in order to safe-
guard British interests

The Minister of Commerce ani
Induastry (Shri T. T. Krishnamachari):
‘I:he_\' have given us similar conces-
sions.

Shri M. S. Gurupadaswamy: But
according to you, they are temporary
and the balance of advantage lies in
favour of England. Sir, when you
follow a policy of protection...(Inter.
ruption.)

The Minister of Commerce (Shri
Karmarkar): If my hon. friend does
not mind it I would like to be
enlightened as to how this preference
given to the United Kingdom affecty
our protected industries. It only
means that in regard to the goods that
we import, we import goods of British
origin in preference to other goods, but
how does that affect the protaction
given to our industries. because we
fully take all this into consideration
when we take protective measures?

Shri M. §. Gurupadaswamy: My
reply is that it is a matter of principle.
It may or may not affect a particular
industry now. 1t may not have affect-
ed it before. But it may affect it in
future. Therefore, as a matter of
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imperial

longer. The hon.
oon].dnotminahetterwurd
for it How could he? This expres-
mion has a long histery. It conveys

certain things. It conveys a sphere
of British influence. It shows that

Britain wants to continue the econo-
and her hold over
do not know why my hon.
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over us for 250 years? Is
because of the long con-
that we had with Britjain:iﬂl;lg
and grandiloquently jus

imperial preference, He said that
in any way dishonourable,
oes not in any way affect the
of the country. ., I humb-
differ from him. It certain-
ects the prestige of our country;
dishonourable to us. Still he
might try to justify it on some grounds.

Sir, let me remind him that during
the classic days of .Greece, slavery was
justified by Aristotle on principle.
During feudal days feudalism was
lm ified on strong grounds: so also
peﬂa]ism is being juctified in many
In the same manner, I tind the
hon Minisier justifying the system of
"mperial preference.

1 may, in this connection. Sir, quote
George Bernard Shaw, from my book
“International Politics”. It shows how
the mind of the Britisher works, how
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the mind of Great Britain works, and "’

the Commerce Minister should take a
lesson frem it. This is the quotation:

“There is nothing so bad or so
that you will not find an
m&mm doing it. But you will
vrong. e doss everything on
. e does g on
priwph. ., - He ﬁﬁ:ts you on

offence at even small matters. like the
exhibition of a picture somewhere for
which the Governments or the people

of that country are not responsible. -

We write, to the embassy of that
, country asking, them not to.exhibit
" such pictures. We are not here speak-
) Ing to oursélves. This Is a- world
platform. Let us. therefore, not be
offensive in ouwr remarks about other
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nations. It does not serve any useful
purpose. Nor, do I think iu it rele-
vant to.ihe question of imperial pre-

ference. 1 can. lﬁ reciate
a suggestion from the hon. Member
that the question of imperial erence

has been agitating the minds of men
and it is high time that Government
appointed a Committee of this House,
or- composed of other non-officials as
well, to go into the matter.

So far as this Bill is concerned,
hon, Minister has already explained
that a short period of extension is
sought because the Tariff Commission
was not in a positicn to go into the
cases of these industries. To say that
the question of imperial preference is
one which has been outstanding for a
long time and there is wunanimity
¢f opinion that it is not favourshle to
India is one thing; to go into the details
of each industry is another. But to
quote Bernard Shaw about a nation or
particular set of, people is most irrele-
vant. I do not want such references
to be made here by any person. As a
rule we cught {o ke chary of casting
aspersions on foreigners. It is un-
necessary and irrelevant.

Shri Nowbiar (atuyeramy: May I
seek clarificatipn on a point, Sir?
Imperial preference is a method of ex-
ploitation and this expleitation has
been carried on for a lomg time,

Mr. Deputy-Speaker: It is not a
guestion of exploitation, It is an
offence to the self-respect of our
country to say that we are being ex-
ploited by outsiders. We are free
agents—we can continue these pre-
{ferences or not.

Shri 8, 8, More (Sholapur): If it be
a fact.

Mr. Deputy-Speaker: It lsa!act
Hon.Membersmaythinkthey not

free, I think I am free.

Shri M. 8. Gurupadaswamy: Sir, I
quoted this passage not with a viewto
spersions against any

cast a people, ‘or
any nation.

(Jhajjnr-nmrl) Only
pook perh

Seri Bauul
to advertise his

Shri M. 8. Gurupadaswamy:. I’ &m
not here to advertise my book either.

I do not canvass the hen. ﬂembmto
purchase the book.

A ay, Sir, it is enough tar me it
ouse agrees that the continuance
o! imperial preference is harmful to
the nation, to the dignity of the peoplg
as well as to. the economy of the
co try, -1 want. the hon. Minister
ke immedlate steps to see that this
finget:r system does not continue any
on
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» - Yesterday I mentioned the factors
which should guide Governments pro-
tective policy: they are the period of
protection and the quantum of protec-
tion. It is said that the Tariff Com-
‘mission could not find the time, suffi-
cient time, to make detailed enquiries
about the industries, and so-there is no
other alternative except to extend the
m}uﬂ of protection by a year or so.
That may be a good reason, but I am
¢onstrained to Boint out that if the
time before the Commission was short,
Government should have seen to it that
the matter was gone into by the earlier
body, the Tariff Board. ~ Government
has failed to do that; hence the ‘neces-
sity of bringing forward .this ad hoc
measure. A short period of protection
does not do any good either to the in-
dustry protected or fo the Government.
A longer period is always necessary
-whenever we decide upon the protection
of an industry.

I wish to point out that there should
be planning even in the matter of this
kind, and we must have a flve year
period or a ten year period of protect-
lngi' certain tvpes of industries, That
will give a betier idea of our policy.

Unless there is planning. in the matter

of protection we cannot evaluate the
effects of a protective policy, which we
are pursuing, nor can we be able to in-
duce our industrialists to go on with
their work of industrial expansion. Sol
strongly urge upon the Government to
have ‘planning, planning for five or ten
years.

Secondly, the quantum of protertion
is also very important. I find there
are complaints ¢hat the quantum of

ection to certain industries is much;
also find some complaint that it is
not sufficlent in the case of certain
other industries. The best way
sdiving this difficulty, again, is to have
a planned approach to the problem of
protection. : -

In this connection I want to refer to
~one  industry "which has not been
touched upon by Member so far,
and that is the silk industty. The
sllk industry, as you know, Siri s in a
crisis today, All the classes who
have definite parts to play .in the
growth of this indu have suffered a
terrible financial strain. ‘The cocoon
tghmwars_ are not ﬁ“‘“‘ good. price for'

eir cocoons, e price fixed by the
Tarift Board was, I think, Rs. 1-3-7 or
so per 1b. but the ruling price of
cocoons today is somewhere ubout
twelve annas per 1b. - "the cocoon
growers today are uprooting the mul-
berry plantations in our parts. This
uprooting business, i.as already siarted.
If the Government want self-sufficlency
in silk yarn and fabrics then  they
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should take immediate steps to see that
the cocoon growers get proper Y
at least the price fixed by the Tariff
Board. Even that price is. inadequate
when compared to the cost of preduc-
tion of cocoons. Anyway, it at least
that price is assured and if the price
of cocoons ig stabilized at that level.
there will not be a danger of loss of
cocoon production -and consequently
there will not be a danger to the pro-
gramme of gelf-sufficiency which we:
have in view, .

There is another kind of crisis that
has enveloped this industry. Many
of the handlooms have closeéd their
business because there is no demand
in the market. for their goods, and’
many of the people have become un-.
emnloyed on account of this crisis. I
beg to suggest 1o the hon. Minister
here that some sort of reservation of
silk sarees should be made to the hand-
loom industry. That may be neces- .
sary. A sort of oprotection to the
handioom industry should take this
from; that is-reservation of silk sarees

may be done.

Also as regards imports from foreign’
countries I have got one or two points
t~ make. The Government in the.
past has allowed indiscriminate silk
imports from Japan, Italy and other
ccurtries,  As a result of this indis-
criminate import, though there is pro-.
tection to this industry the prices of.
irdigenoug silk have gome down and“
‘he stocks which are accruing in mills
snd handlooms are not being cleared
away. There is no effective demand
in the country for silk yarn and {abrics.*
To meet this crisis I want the Govern-
ment to stop further imports of silk
yern  and fabrics from foreign

rcuntries.

I also want the Government to mini-. -
mize the im; of artificial silk- goods
and yarn. t we mre seeing in the.’
industry. is "that natural sitk fabrics are
not purchased because they are costly.
S. the mills and the handloom weavers
have taken to mixed fabries. - 7
mix artificial yarn with natural yarn
and produce goods. This is not of
course economical in the long run even
int of view of the consu-
mers. . These ' mixed or _artifielal
fabrics, as you know, do ‘not last long.
That way, though the prices: we pay
ior the pure fabrics are a  little bit

the long run they prove to
be more economical. The Government
should take steps to see that these
various kinds of fabrics are marked out
properly. They should be stamped.-
Mixed fabrics are today sold as pure
falrics. 1at should not be allowed
to happen. An -early decision s
necessaty to sample out the various

3

_verieties of silk goods.
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{Shri M. S. Gurupadaswamy]

‘sueu, Sir, with regard to the fixa-
tioi. of cocogn prices I have to say
something more. According to the
1949 enquiries the minimum prices of
cocoons and the labour charges for the
reouufacture of local filatures have
teen given at Rs. 1-1-0 and Rs. 8 per
1b. respectively. But in my view the
raiv fixed for the cocoons is very low
aud the rates fixed for the latter is
t.u kigh. I therefore suggest that it
would be better if the prices for
<ccoons are fixed at not less than Rs.
1-6-0 per 1b. or Rs, 1-7-0 per Ib. and the
rate fixed for labour charges for the
ananufacture of silk filatures is reduced
to Rs. five or Rs. six per lb. If this
s done the minimum price fixed, at
Rs. 32 per 1b, for local filature will
not be affected in any way. So a
revision in this direction is necessary.

With regard to the activities of the
Tentral Silk Board, there is a feeling in
.my mind. even after the Amending Act,
that the Board is not functioning pro-
perly. The Board met last time here
3n Delhi and 1 read that they have
smade certain grants for research and
such other things. I feel that the

theélp that is given by the Board is
dnfinitesimally small when compared
“to ‘the hugeness of the problem. More
grants are nevessary. Moreover, a
proper survey by the Government of
the exact requirements of silk i calied
for. Now, the Government says that
ihe country needs about four or five
mil'ion 1bs. of sitk. 1 do not think
‘that is a reliable figure. In view of
Yhe fact that the demand has fallen.
‘we have now to make a re-survey of
+our reguirements. If we make a re-
survey ol our requirements then it
may be possible for us to come to a
mnclunon whether we require any
dmport all. I have made a
surveyinmyownwayandlteelthat
‘import now is not necessary. And
-our silk industry is capable enough to
produce all the requirements of the
-country. So this preliminary survey
‘should be undertaken immediately by
“the . Government. Normally cocoon
growers grow eight cropc in a year if
theee is good rain. was told that
in. toreiw countries uke Japan and

me“et f 1-'“ei‘;‘m‘:l tries in this
of foreign coun

‘regard. Further I want to say that
mulberry plantation suffers on account
of lack of water, lack of rainfall. In
Mysore one or two factories have now
-attempted to supply waler to rmulberry
fields by pumps. carry pump-
‘ing sets along with diesel engines on a
Jorry, they go to villages and supply
water from the local wells to the
wmelghbouring mulberry flelds. 1 want
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Government to give proper financial
assistance to thig effort and encourage
production of mulberry plantation and
of cocoons, By doing so we will be
solving the problem of deiiciency which
we are confronted with and make this
country self-sufficient in this particular
indlustr_v. Sir. with these few remarks
close.

Shri B. Das (Jajpu-~-Keunjhar;: Sir,
last year. when the Tariff Commission
Bill was being discussed this House
went into the details of the functions
of the Tariff Commission and various
apprehensions were expressed on the
floor of this House. It was expected
that the then Commerce Minister or
his present successor—my friend Mr.
Karmarkar is here and he was hearing
all these speeches—would examine the
implications of all these speeches. It
is most unfortunate that Mr. G. L.
Mehta had to go to the diplomatic
sphere. My friend Mr. T. T. Krishna-
machari watched Mr. G. L. Mehta be-
ing stolen away by the External Affairs
Ministry. When we were discussing
in 1951. we had not the Tariff Commis-
sion very much in our minds. Then

e had got a trained businessman, a
versatile man as the future Chairman .
of the Tariff Commission and if he
would be there at least for three years,
the Tarilf Commission would meet the
anticipations of the Government and
of the people al large. particularly of

the industrial community. Govern-
ment suffers at times [rom weaknesses
and the Commerce Minister was no

match to the Prime Minister and Mr.
G. L. Mehta had to go, Last year [
myself sounded a note of warning that
no 1.C.S. Administrator should be fixed
as the Chairman of the Tariff Commis-
sion. My friend Mr. Krishnamachari
had to praise Mr. Ehat. I knew Mr.
Bhat as a Member of the old Legis-
lative Assembly, He was a very good
man and an excellent Administrator
and I think he was also Chief Secre-
tary to the Bombay Government under
our old friend Mr. B. G. Kher. 1
think the Commerce Minister ought to
make evergoeﬂort to satisty the inten-
tions and hopes of the commercial and
industrial community and is seeing thut
the. best services will be rendered by a
mixed Commission like the one at
resent constituted. Yesterday 1

eard objectiong were made to the
Tariff mmission not  possessing
full machinery nor has the Commerce
Ministry the machinery to assess
the requirements of the industry or of
the consumers. Sir, you know I am
in this House from 1924 dealing with
every tarif measure and I have sup-
ported every protective measure but I
am sorry to say I never anticipated
that the Commerce Ministry today
will follow blindly those traditions that

are left behind by those who do not
[ Y
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want that India should prosper econo-
mically. My friend, Mr. Guha yester-
day said that we may give subsidy to
certain protected industries. Certainly
subsidy is not new. it had been given
in microscopic quantily to some of the
industries but our present Government
and its predecessors have failed to
explore that. [ rememboer the protec-
tive tariff, 1 remember the days when
the sugar industry was protected and
when Government wanted to levy ex-
cise duty. there were howls in the
Assembly, Protected industries do
not like to pay excise duty although we
have drawn excise duty on sugar and
iron. The previous Government was
not a national Government. It did
not look to the consumuis’ interests.

Bibu Ramnarayan Singh (Hazari-

bagh Westy: Not even this Govern-
ment.

Shri B. Das: This Government has
tuo examine that. That is why we
have the Tariff Commission. The
Tariff Commission is there to assess
the reauirements of the country, for
industrial development and for the
ronsumers getting goods at the lowest
vrice. I feel dissatisfied on this point.
I would request the hon. Minister
who Dbelonged to the industrial com-
munity in the past. when he was not
H] Minlistel‘. tuo appoint a Parliamentary
commission. Let us define what should
Ve the duty of the Tariff Commission.
et us examine whether the Tariff
Commission has got the proper machin-
ery. the proper technical. commercial
and intellectual surroundings to gauge

and assess the requirements of the
nation.

Shri T. T. Krishnamachari: I mus!
engage a psychiatrist for the purpose.

Shri B. Das: I am not satisfied with
the Tariff Commission. I will support
vou in any measure that you bring
Torward. But, you have no machinery
to assess the needs of the country and
the present Tariff Commission is not
competent to help you in achieving
your noble object. You and I do not
differ in any thing. But. the machin-
ery is weak. I do hope that my hon.
friends Mr. T. T. Krishnamachari and
Mr. Karmarkar will have an expert
Committee and if necessary appoint a
Commission to see how the industrial
gains of protected industries can be
rollected for the benefit of the consu-
mers through excise duties. Whenever
the issue has been raised—I have
raised it a dozen times—on the floor
nf the House. there have been howls.
If the intention of the present Congress
Government is to serve all interests.
they must not fight shy of the howls of
the capitalists and industrialists that
exclse duties should not be collected
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in a larger proportion, It is also
lime now—I am glad that my hon.
friend Mr. Tvagi is here—that the
Finance Minister should disgorge some
money. The Finance Minister does
not disgorge money and always fights
shy whenever subsidies are recom-
mended by the Commerce Minister or
any other Minister. That problem my
hon. friend Mr. Tyagi, with all his great
intelligence and acumen will have to
¢xamine. He will find that that will
be much better to the country than
taxing a few motor cycle parts or
raising the tariff on motor parts
whereas the production of cycles and
motor cars will not be commensurate
with the amount of revenue that the
ion. Finance Minister is getting in the
exchequer.

A few minutes ago, I listened most
attentively to your ruling over the
discussion on imperial preference. My
hon. friend Mr. Karmarkar observed
yesterday that we are not dealing with
imperial preference. For some time
now I am a man of high blood pres-
sure. Whenever I see any reports of

Commonwealth Conferences where
representatives of the Commerce
Ministry will soon meet British

Ministers, I get upset. The British
Prime Minister Mr. Churchill has been
all the time saying that he will repu-
diate Britain's obligations to India. I
do not know how he will ask the Bank
of England not to pay the Sterling
palances that our Reserve Bank has
deposited there. But, we have heard
this in the past few months; again we
heard it from that Commonwealth
Minister—I forget his name...

Mr. Deputy-Speaker: Is there still
halkrdot repudiation? We have not
eard.

Shri B. Das: Six months ago, befure
Mr. Churchill became the Prime
Minister, he had the check to say that.
We have heard that from the Common-
wealth Minister—]I forget his name.

Mr. Deputy-Speaker: Have we not re-
rovered a large portion?

Shri B. Das: We have. That is our
life Hne. 1f that 600 crores we have
got in England is knocked out, I think
ithe planning will be dead and the poor’
Finance Minister will be weeping. But,
that is not possible because Churchill
and Co. will vanish from the Govern-
ment of England.

The point I was saying is this. The
Commonwealth...

Mr. Deputy-Speaker: Is Parliament
concerned with their internal Govern-
ment?
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Shri B, Das: I am coming to their
su-called Commonwealth policy where
this Republic :s unfortunatcly being
tied up. That Commonweaith Mir.ster
says. we Shall have discussions on
jmperial preference. I am grateiul to my
hon. friend for this draft clauvse which
Speaks ‘‘of s
“not of British manufacture”. 1
wish the word ‘British’ vanishes from
our Statutes. I know the hesitancy,
1 know the difficulty though I say
do not understand. 1 am criticising
the Government: 1 am trying to help
you. Do not kil :lld mreel}e}.::]eceus by

inuin imperi p .
?:&fg as]gi vou and Mr. Karmarkar to
tell me what protest telegrams were
sent by the Commerce Ministry or by

vernment of India when these
395\&?'5 were given and vague state-
ments were made in the House ©
Commons by Mr. Churchill and Lyttle;
ton or some other gentleman—I Iorglf
the name. do hope before the
t of India decide to _send

rnmen
gieesentatives of the Commerce and
Industry Ministry and’ the Finance
thev will be very careful.

St
%ﬂﬁﬁfam we participate in Qommon-
wealtn Conferences. to be dubbed as 2
Commonwealth country aithough w?
are a Republic? There must be cgg‘s
respondence goiniz  on between 1t 1t
Ministry and the British Go\:'m*r(;rruar;l1 .
It is no use four vears 'atter In (,".Dt_?};
dence to prefer here articles of Brgusd
manufacture. I heard myv hon. frlet;e
Mr. Karmarkar say that there ad-
advantages to India. W;hat are the a
re we ruled by the com-

vantages? (om
»ial people? Have I no natio
{:noerfg;’ Hag India no national

be dicated by

honour that it will always the nag}:dnal

hom. s g e T
acl?gi witl’ldhave o t&:: At
into confidence ore Commmerce

national mmmegi:ﬂ for. the go-called
Commonwealth Conf . Itise
disgrace.

Shri T. T. Krishnamachari: I do rot
propose to send. )
B. Das: I am very glad that he
has made this dectaration. "I"hoz.t fi'?e r:l

%fﬂ’-'iﬁ?f‘ or Mr. Deshmukh will be
able to say the same o
are not going to sen

presen_tatlves.
Shri Karmarkar: They are going
themselves. .

gShri B. Das: I will you all joy, Mr.
Tyagl, % London; but I do not wish

their re-

British manufacture”, and.

thing that they’
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him to attend this
Conference. _

The Minister of Revenue and Ex-
penditure (Shri Tyagl): There are
not only this, but many important
matters also, and the Finance Minis-
ter is going especially because the

Commonwealth

matters are very important ' from
many points of view.
Shri B. Das: Thapk you very

“much. All things are important. But

you are a brave fellow. You were
the lion on our side whcn you were
a non-official !

Mr. Deputy-Speaker: If by ‘“you”,
ihe hon. Member means me. I am a
timid man.

Members will kindly address
Chair.

Shri B. Das: In the eventuality of
our Government not participating in
the Commonwealth Conference, I sug-
gest most earnestly and respectfully
and affectionally {o my {riend Shri
T. T. Krishnamachari to appoint a
look into the
assessment about the gains to India
over the si-cilled advantages of ten
per cent. to certain goods imported
from the United Kingdom, balancing
it with the national humiliation, and

the

the perpeluation of humiliation for
years to come. I do feel that the
Governmeni should shake ofI -the

yoke, commercial tyranny and domi-
nation of the United Kingdom. We
may suffer for one year, but after
that, our trade and industry will

-prosper so much_ that we will not

regret for a moment, and we will feel
happier that we have shaken off the
tyranny of the English commercial
domination.

Shri Nanadas (Ongole- -Reserved—
Sch. Castes): Sir, protection is acc-
orded to infant industries so that they
may withstand the cutthroat competi-
tion from foreign countries and deve-
lop. I too, like my hon. friend Mr.
Gurupadaswamy, believe in the tradi-
tional saying imr this connection, wviz.,
protect the young
and free the adult”. Yet, I cannot
believe that industrialisation of our
country.can be brought about by pro-
tection alone. Our present policy of
protection is only a first-aid to allevi-
ate the pains of the indigenpus capit-
alists and industrialists, and us
befool the couatry. It does not deli-
ver the goods, but as it has come to
stay, I wish to deal with some of the
inconsistencies in our tariff policy.
© First of all, I wish to deal with Im-
perial  preferences. Many of the
speakers who preceded me have ex-
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posed the evils and inconsistencies of
ihis imperial treatment meted out to
British goods. I endorse the views of

my hon, friends and ask the Goverq-. '

ment why this imperial preference
has to be continued, even after
achieving independence. During the
British regime, the imperial prefer-
ence theory had systematically stifled
the growth of our industries. Then,
of course, as a subject nation, we
were helpless. But, now we are an
independent nation having diplomatic
and friendly relations with almost all
countries of the world. It is a matter
of shame that a country like ours
having diplomatic and friendly rela-
tions with other nations, should show
favouritism to a particular country.
1 am afraid that it will adversely re-
flect on our status as an independent
nation. I therefore suggest that the
time has come when we must bid
good-bve to imperial preferences and
the like

Secondly, Sir, - preferential treat-
ment is inconsistent with the princi-
ple of protection. It has worked
much against the interests of our
industries, and also our revenues. It
will also adversely affect our position
in the international field, as it is
undemocratic to discriminate between
cne nation and another. Hence, im-
perial preference must be done away
with at once.

At the very outset, I gave my sup-
port to the protection, but my support
is conditional. I am for giving...

.- Mr. Deputy-Speaker: The hon.
Member may continue his speech
after lunch.

The House then adjourned for Lunch
till Half Past Two. of the Clock.

The House re-assembled nfter Lunch
at Half Past Two of the Clock.

[MRr. DepuTY-SPEAKER in the Chairl

Shri Nanadas: Sir, I was speaking
about protection. My support for pro-
tection is conditional. I am for giving
protection to +the national industries
on which the Government has got
control.  Ihdustries -should be deve-
loped in our own country by,
means to wipe out poverty and fo
raise the standards of our people. But
protection should not form a perman-
ent burden on the community. It
should be given to an industry for a
specific period, as an emergency
measure, and it should not be against
the interests of the consumer, which
are paramount in any industrial deve-
lopment. But as I look into the Indian
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customs tariff I am constrained to
believe that the tariff policy is one of
conspiracy vy ‘he Guverrment and the

industrialists against the consumer,
In the name of developing the indig-

enous infant industries the Govern-
ment have sacrificed the general inter-

ests of the community to a handful of

industrialists. It should not be so,

the sooner we rectify the defect, the
better will it be for our industries.

The consolation that protection will
help our industries cannot satisfy the
poor consumer. The benefit accruing
to the industry by protection is going
to increase the bank balances of the
handful of industrialists and will not
go to the community at all. Protec--
tion in many cases has beeh mis

for making casy profits. .

Babu Ramnarayan Singh: Always.

Shri Nanadas: It has been fully ill-
ustrated by my hon. friends Mr.
Chacko and Dr. Saha. Hence Ithink
I need not dwell upon this point any
further. This kind of indiscriminate
protection I oppose. For protection
to be properly utilised. the State must
contro! the industry; if necessary, the
proiccted industry should be nation-
alised so that the community may
reap the full fruits of protection.
Hence protection should not be grant-
ed or extended to any industry with-
out any discrimination. Protection
should be extended only on the condi-
tion of safeguarding the interests of
labour and the consumer. If this is
not acceptable to any industry, then
that industry should be nationalised
and then protected. The granting of
unqualified protection to industry. in
private hands is absolutely undesir-
able, because past experience has
shown that our industrialists did not
live up to the expectations of the
community. They have been weighed
in the balance and found wanting; for
instance, the textile industry, though
it made huge profits, did not moder-
nise the plants and raise the standards
of the labour by Increasing . wages.
Hence I suggest that protection should
not be accorded to any industry with-
out prescribing the standards and
conditions for achieving the above
object. . Protection therefore should
be conditional. The main obstacle in
the development of our industry is the
inferior quality of the home-made
manufactures. In many cases., the
quality has not attained prescribed
standards, -so much so there is large
prejudice in the market for: home-
made goods. If protection is granted
conditionally, the quality and stand-
ards of home-made goods can be im-
proved. The Government therefore
must toke steps suitably to improve
the quality. and standards. .
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[Shri Narudas]

The aim of protection is to develop
our indigenous  industries. The
guestion is whether this aim is fulfill-
ed or not To my mind it appears
1hat it is not. Protection has accorded
a safe market for the foreiga indus:
trialists in India. The hin Shri
Krishnamachari was pained when
some of my friends pointed out that
the benefit of protection was enjoyed
by foreign industrialists. 1 would like
him to dispute the statement by facts
and fizures on the capital invested by»
the foreigners in the protected indus-
tries before and after protection. We
are taxing the common man to add to
the profits of a foreigner. Most of the
industries that are enjoyinz protection
are financed and controlled by foreign
capital.  The well-established con-
cerns of the foreign countries have
come to India and started factories
just to counteract the effects of pro-
tection given to indigenous industriezs
The ultimate result is that  instead of
protecting the indigenous .industry.
you are allowing it to be ruined and
ousted by foreign industrialist. For
instance. the Swedish Match Company
has successfully ousted the indigenous
match industry when protection was
granted.  This kind of mischievous
system of protection. 1 totally oppose.
I therefore urgeupon the Governmert
to devise ways by means of which the
benefits of protection should not
accrue to foreign capital. because the
ultimate aim of the foreign industria-
list is not the development of our
Indian industries. but profits and
groﬂts alone. His policy is to “make

ay while the sun shines.” If the
advantages of on, cheap labour
and raw materials are not there, 1 am
sure, many of the foreign industria-
lists would not stay in India even for
a moment. As I sald earlier, the
indigenous match industry has been
ousted by the Swedish company; 80
also the indigenous cycle industry
going to be ousted by {foreign cum
Indian concerns. Sir, the Sen &
Raleigh Industry of Calcutta and the
P, 1. Cycle Company of Madars are
sure to oust our cycle
industry from the field. The cycle
industry, Sir, is one of the b‘lgrltmd
most important protected ustries.
“The cycle is the poor maw’'s convey-
ance. It has become one of his most
jmportant necessaries of life. It
<comes next to food, clothing and
shelter. Even at the abnormal rates
our annual demand for cycles is esti-
mated at five lakhs. If the prices are
reduced to a reasonable level, say, Rs.
100 or near about. the demand would
‘be more than ten 1lakhs. Such is
Rhe importance of the cycle industry
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in our country. But the cycleindus-
try in India is made a pawn in the
hands of foreign industrialists.  The
c_yvle_mdustry was first given protec-
tion in 1947. Then the rates were
24 per cent. ad valorem (preferential)
and 36 per cent. ad wvalorem
(standard), The rates were continued
till April, 1949. Till then there was
no ‘;.:_old rush’ by the foreigners into
this industry, but in 1948 the rates
were increased to 60 per cant. ad
ralorem (preferential) and 70 per cent.
ad valorem (standard). Now the weli-
established and standard companies
of Britain, Raleigh and Hercules, have
slowly made their way into Indiaand
h_a\fe started their combines in India
giving an Indian colour to them.
Virtually, the Scn and Raleigh Indus-
tries of Calcuita and the T. I. Cycles
of Madras are the branches o! Raleigh
and Hercules of the UK. They have
come here to exploit the goodwill
they built up during their regime in
our country and to take advantage of
the self-destroying and senseless in-
dustrial policy adumbrated by the
Nehru Government. I do not know,
Sir, whom this high protective policy
is going to benefit. It is certainly
not the indigenous industry that s
going to be benefited. I am sure the
Protection Duty Bill helps the indus-
trialists of foreign countries. I am
mpﬁdem that the future will prove
this statement correct. It is neither
in the interests of the industry nor of
the consumer that such a high rate of
protection is granted to the cycle
industry.

Prior to World War II, Sir, we were
importing bicycles from Germany.
Japan and England. In those Rood
olden days I remember as a school-
going boy the price of a Japanese
ﬁych; was o:tﬂybens. 25. RNow the price

as gone upto between Rs. 240 and Rs,
325. The rise in price to a very large
extent i{s due to the high protection
duty. I do not find any justice io the
consumer in this protection policy. The
Tariff Board in its 1949 Report, Sir,
says that the indigenous manufacturers
of cr::lle parts in the East Puniab and

Sardar A. 8, Saigal ﬂlup :

t of ordg; 8ir. hon.“g&gnnb:r
reading speech. If he ha
brought it in writing, it is better thasi
it should be given to you. It is not
m;;er to read the speech. (Interrup-

Mr. Deputy-Socaker: The hon. Mem-
ber is a'so able to speak. I thitk
he is referring to some notes.

Sardar A. S. Saigal: Always this
the thing. Butlwluoheythtorda?l
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of the Chair and the ruling you have
given.

Mr. Deputy-Speaker: What if? We
are not such extremely high parlia-
mentarians with parliamentary experi-
ence of 500 or 600 years. Young men
have come here. Let them Ilearn.
They will shake off their nervousness
for sometime. I am sure we are going
to have parliamentarians of a type
which the world has not produced.
Therefore, let the elders not te too
nervous about the young men who
have come here. I am extremeiy glad
that the level of the debate iz a very
high one. The hon. Member may go
on

Sardar A, S, Saigal: If we are
allowed, we can also bring it in writing
and we can deliver it.

Mr. Deputy-Speaker: So long as I
sit in the Chair and so long as they
speak relevantly—whether they read
or speak—I will allow them to go on.
I am not going to be merely a stickler
to this. Even good speakers may not
be able to speak ‘extempore’. We are
not copying blindly what some other
people have said.

Shri KEarmarkar: On a point of
information, Sir. I may tell my hon.
friend that the price of a good indi-
genous cycle is Rs. 140 and not Rs, 250
as he said.

Mr. Deputy-Speaker: The hcn.
Member may go on. He should be
able to lift his head from time to
time. (laughter).

Shri Nanadas: The Tariff Board in
its 1949 Report says that the indi-
genous industry in the East Punjab
and West Bengal is able to manufac-
ture cycle parts to a very large ex-
tent and it can meet the eniire de-
mand of the country if it is organised
properly. But now the protection
granted to the cycle industry is work-
Ing against this indigenous industry
because the indigenous industry is
nnt able to comuete with the capita-
lists and the industrialists who have
rome down to this country from
foreign countries. . Consequently, the
protection is working against the iIn-
terests of the indigenous industry. 1
wish that this class of indigenous
manufacturers should be given a sub-
sidy so that they can stand up and
compete with the big industrialists.
Also we can organise the cycle indus-
try on a cottage industry basis where-
by we can distribute the benefit of
the protection to this industry to a
very large number of workers instead
of to a very few industrialists,

Secondly. the protection given to
the cycle industry is very high and
-mot in the interests of the consumers.
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The protection duty of 60 per ccnt.
ad valorem {preferential) and 70 per
cent. ad volorem (standard) is very
high, particularly from the point of
view of the poor Indian consumer,
As I said before, Sir, the cycle is the
poor man's conveyance. The pro-
tection duty has increased the price
of cycles, thereby preventing the poor
man from possessing his own con-
veyance. This is also one of the
reasons for the very slow develop-
ment of our industry. If the demand
for a protected article is elastic then
that industry will develop. Of course,
here the demand is elastic crovided
fhe lprice is reduced to a reascnable
evel.

The Government may argue, Sir,
that Hind bicycles can be had with-
in Rs. 150/- or so. But what is the
good? The estimated lifew of the
Indian manufactured cycle is only
three years whereas that of the Bri-
tish manufactured cycle is seven
years, besides its comfortable riding
and fine get-up. If we take into ac-
count this fact, then it will be in the
interests of the consumer that he
should go in for a British made
cycle and not for an Indian made
one, even if the British make costs:
him Rs. 320/- or Rs. 400. It s for
the simple reason that the home-made
bicycles have not become popular in
our cnuntry, that the industry is not
able to develop and expand.” So, in-
stead of asking for protection, the
industry should concentrate on im-
proving the quality standard; if that
is done the industry can stand on its
own legs and withstand the on-
slaught of the cut-throat competition
of the UK, 1If the industry is not
prepared to improve its standards
and is not prepared to expand and
if the industry lacks initiative and
finance. then the only remedy left is
{v  nationalise that industry in the
interests of the community at large.

Thirdly, to give relief to the poor
consumer, the high protective duty
should be brought to the level of 1949
and the quota system and subsidis-
ing the indigenous manufacturing
companies of Kast Punjab and Waest
Bengal and the like can be tried with
advantage. I am confident, Sir,
that the small manufacturers, most
of them, being skilled workers in in-
dustry, will not dupe and disappoint
us like the big industrialists and the
profit-makers. So, [ strongly object:
to the giving of high protection to

. the cycle industry which is dominat-

ed by foreign industrialists, because-
it is not to the genuine industrialists
that we are giving protection but to
the foreign exploiters who have come
to oust our people from the industry:
altogether and stifle the growth of
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[Skri I\'-'anadas]

our industry. I have my genuine sus-
picious about the joint concerns of
Sen and Raleigh Industries of Cal-
cutta and the 'I'"I. Cycles of Madras.
I, therefore, want the Minister to
provide this House with complete
data regarding the capital invest-
ments and the cost accounts ete. of
these concerns. While clarifying the
position of Government, hon. Shri
Krishnamachari had frankly admit-
ted that this EBill is only an
administrative, routine, extension
and intended to give sufficient time
to the Tariff Commission to make a
thorough study of the industry. I
fail to understand'the logic of his
statement. The _Government knew
fully well and also in advance that
the proietion granted to the indus-
iry wou!ld expire on such-and-such a
date. Then why should not the Gov-
ernment take nccessary steps to re-
vise the protection granted to these
industries in time? Why  should
the consumers’ interests be sacrificed
to the administrative inefficiency of
the Government? 1 want an answer
from the Minister.

Lastly, Sir, my hon. friends Shri
Bansal and Shri Ramaswamy have
pleaded for long protection to be
given to the industries so that the
industrialists may safely invest their
money. Obviously, it appears that
they want long premiums and as-
sured profits io the industirialists at
the cost of the consumers. They also
seem to have forgotten the fact.......

Shri 8. V. Ramaswamy (Salem):
Only with regard to two items and
not cenerally-——sago and sericulture.

Shri Nanadas: They also seem to
have forgotten that an industry to
which protection ig_given for a_ long
time will become lazy and negligent.
‘The result will be that the purpose of
the protection will be nullified and
the industry will come forward again
and again for further extensions. So,
in the inierestgs of the community,
protection should be given for a
‘specific period and that ton very
'short. Se~ the results, test the efforts
that the indusiry has taken and then,
if necewsary il desirable, the pro-
tection could bz extended. The in-
‘terest: of the community and not
that of the handful of lazy industria-
lists, tha anti-social elements. should
be the first duty of the Government.

Shri V. P. Nayar (Chirayinkil):
Sir, on a point of information. A few
minute; agn the hon. Minister told us
that an indigenous cycle is available
for Rs. 140, I would like to know

what percentage of cycles required
for Government purposes in being
purchased from these indigenous
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makes and what percentage is pur-
chased from foreign makes and at
what rates.

Shri Karmarkar: I should like to
have notice.

Shri Morarka (Ganganagar-Jhun-
jhunu):  Sir, I have great” pleasure
in supportinz this Bill, particularly
hecause it exiends protection for :
industries. If we accept the neces-
sity of industrialising our country, we
cannot get away from the fact that
our infant industries have to be pro-
tected during  the initial period as
they were protected all over
the ‘world in other coun-
tries also. I cannot understand
the argument of the hon. Members
that protection is against the interest
of the consumers. After " all. unless
there are industries in this country,
where  would the consumers be?
Without industrie; there can be no
employment. In any case. their de-
mand would not be effective ie. it
would not be backed with purchas-
ing power. Therefore, to that ex-
ient. even economically, it is in the
workerg own interests and in the in-
tercsts of the consumers that our
country has ils own industry. Apart
from this there are strategic and
political grounds also for self suffi-
cviency. I strongly say that indus-
trialisation. of our country is neces-
sary e¢ven to remove unemployment
or to provide employment for the
people. s, that the demand of these
people c~n be an effective demand
QOtherwise even if the goods imported
here from foreign countries are
cheaper than the goods manufactured
here but if the consumers have not
the money to buy what would be the
use of that cheapness?

It is gratifying {o note that the
Commiszion has given protection to
as manv nz 42 industries on 60 .dif-
ferent items. But I cannot help feel-
ing that the policy of the Govern-
ment in giving protection has been
very bhalting, and, if I may say so,
very insufficient. Halting: because
take the example of the sericulture
industry which has been  pr~iected
since 1934; the demand of raw silk
for India is about 40 lakhs pounds
per year, But even today the indi-
genous production is only less than
three lakhg lbs. that ig 1/i3 or 1/14
of our reguirement. The main rea-
son why we cannot go thead with
this industry or any other industry
is the way this protection is given.
Protection is given in a very grudging
fashion. sometimes for a year som?-
times for even less than a year. It
is given in a very insufficient quan-
tity. That Is the main reason why
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the enfrepreneurs or the industria-
lists cannot come forward to invest
money in those industries and indus-
trialisation cannot take place at full-
speed. Therefore, Sir, once Govern-
ment accepts the necessity of indus-
trialising the country, it must follow
a bold policy and go full steam uhead.
~Unless and until it accepts this pro-
position, the very effect of giving pro-
tectioi: would be defeated to a large

Mr. Deputy-Speaker: For how
many years wag it given ir. the first
instance in the case of sericulture?

Shrl Morarka: In the case of seri-
culture it was first givea in the year
1934 and it was given for a period of
only five years.

Mr. Deputy-Speaker; Does the hoq.
Member want it {or 500 years®

Shri Morarka: No Sir, I do noi
want it for 500 years, but I certainly
want it for a pericd lor.g enouzh for
the industry concerned.

3 rM.

We had other factorg besides pro-
tection, factors like¢ war which help
industries. If it is the impression
either of the House or of the (G.vern-
ment that production in various in-
dustries has increased because of
protection, then I think it is a fal-
lacious and erronecus impression.
Industries are helped not merely by
protection, but by other factors like
international scarcity of commadities,
the exchange difficu'ties and the
licensing system which is followed
by various Governments eto.

Sir. one of the speakers who pre-
ceded me said that the industrialists
have not come up to the expectations
of the community and mainly hecanse
of that the textile industry which de-
veloped on account of protection
given to it, and which made huge
profits during the war and vpgst-war
Years, had not even modernised its
machinery or increased the wages of
labour., So far as modernisation of
machinery is concerned, I want to
inform my hon. friend that as soon
ag the war was over, ang capital
goods that is textlle machinery (in
this casc) became avaiiable, the
Lidian textile industry placed huge
orders with ‘firms abroad and most of
the spinning machinery in the tex-
Ill_le dml.lls in this country was moder-
\lfed.

In regard, to weaving machinery,
my hon. friends will realise that
main ‘improvement that is possible is
by introducing automatic looms. If
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automatic looms are introduced in
the country, he canp visualise the
cvonsequences or if. ~withh automatc
logms, one person who 18 now work-
Ing, two or four Jooms, wil be able
tu 100Kk alter as many as 25 or 30
looms. ‘tnai would result In mass
unempioyment, It 1s a proposition
whicn would never be acceptable to
any Government or even any ol the
truds umions 1n the country, nor 18
it necessary from tng point of view
of the economy of the country,

Sir, the mamn grievance which I
have agamnst the working of the
Tariff Commission is that after grant-
ing protection, the Tariff Commission
comp.etely torgets about the industry
to wnicu protection has been granted.
1t does nu. go into the qualitative
control ot ine products of that induse
try. INOW wna. we are going o gwe
protection not omy to tne cunsumer
goods 1ndustry LuLse cotton iexules,
SuUgar ewe. but .also 1o capital goods
inaustry like textile machinery, bpeit-
1ng, pickers, etc.,, 1T 1§ Very essential
that some sort of quality control is
exercised. If we allow any inetfici-
ency in the quality ot capital goods,
the result wowa be tnat the indus-
tries wnere tuese goous are used will
become  inherently inefficient {for
Years to come.

[MR. SPEAKER in the Chairl

1, therefore, very. strongly urge
inat the Commerce and Industry
i mistry sioula give insirucuons and
directions to the .lariff Commission
to exercise stricier vigillance on the
quality ol tuhe producits produced.
OIr, 1L is unlortuusate that taus Corhe
mission has not got enough technical
stall 1o exercise any aetaled super-
vision. 8o, I recommend that the
Commission - shouid appoint or. cs-
tablish a ODirectorate o1 Inspection,
consisting of experts, and technicians
S0 tnav they nay exercise proper
quality control, particularly on the
technical side and lay down stan-
dards tor the manutacture of
machunery and spare paris.

Sir,. much has been said in this
House about foreign parti¢ipation i
Indian industries, We know that if
we have to produce highly technical
things, we will have "to depend on
ioreign cooperation. The foreign in- .
austrialists wno are advanced nave a
whip in their hand: they can dictate
their terms and it is up to us to ace
cepi thom or to rcject them. 1t is
for our own beneflt, for the sake of
industrialising the cbuntr'y, that we
accept their terms, Sometimes
those terms are unreasonable, but
still in the larger _interests of the
country we have to accept them,

-



Bsd1 Indian Tariff

[Shri Morarka)

There i< nothing wrong 1n having
foreign cooperation., on a profit-shar-
ing basis or royalty basis. for deve-
-loping our industries.

Shri Bansal: Even where indus-
tries have been established here?

Shri. Morarka: The choice before
Us is not whether to have foreign co-
aneration or not; the choice before
us is whether we want to industria-
lise this country or not. I do not
see anything wrong in having foreign
cooneration on a limited basis or for
a limited period during which we
can perfect our industries, after
which it may be dispensed with.

Shri §. S. More: Sir. the subject
which we are discussing is of very
vita! imoortance ‘o the country ot
large and several Members have
contributed their share on this im-
portant measure.

An Hon, Member: On a point of
order, Sir, can a Member speak twice
on the same Bill? So far as I re-

Several Hoa.
interjected.

Shri S. 8. More: Sir, before I pro-
reed to offer my comments on this
important measure, which affects
some of our basic Industries, parti-
cularly the cycle industry, I should
like. by way of a preliminary, to

- reply to some of the observations
which the hon. Minister in charge of
Commerce and Industry was pleased

. to make yesterday.

* He was paying very glowing com-
_pliments to the ex-Chairman of the
Tariff Commifsion and 1 entirely
agree with him. Then he proceeded
to refer to the new person. who has
bheen called upon to shoulder this
responsibility. When I refer to this
particular subject. I do not want to
make any sort of one-sided criticism
against a particular individual, In
this respect I am only discharging
a responsibility which I own to this
House and to my constituency. Sir,
let me in this connection quote sec-
stion 4 of the relevant enactment, the

Members: He only

Tariff Commission Act of 1951. Sec-
‘thon 4 says:
' “4 Qualifications  for  mem-

bership of the Commission.—The
‘persong to be appointed as mem-
pere of the Commission shall be
men of ability, integrity and
standing who have shown capa-
ritv in dealing with problems re-
lating to commerce or industry
or in administration or who have
special knowledge in any matter
‘aq renders them suitable for ap-
pointment on the Commission.
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When the hon. Minietor was re-
ferring in ver;y complimentary terms
that he wac very fortunate in secur-
mg the services of somebody, I
naturally asked him, in all" inmo-
cence, whether he is qualified” to
hold that particular post. Sir. I do
not want to trust my memory on
thic particular .issue. I would rather
refer tn the report of the officlal pro-

ceedings. “Does he know anything
about industries?” that was my
auestion. 1 believe. Sir, in view of

this particular section 4 I was en-
titled to make_that enguiry, because
it is a very responsible Commission
that we have appointed, a sort of
technical commission on which per-
sons  with technical ability and
terhnical skill are reouired. They
ara in charge ol the whole industrial
future of this country. Therefore
the greatest care ought to be exer-
cised by Government in selecting
persons for this responsible Com-
mission. So, my Qquery was a per-
fectly innocent iguery. But some-
how it proved a sort of red rag to
the Minister in charge and he said:
(I am quoting his own words): “a
little more than what my hon.
friend does.” I .do not know, Sir,
whv he was pleased to bring in my
personality. I may say very frank-
ly that, though I do not belongs to
the Gandhian school. I have the
goodness to acknowledge my own
limitations. I do say that that way
I am verv noorly gqualified. But the
auestion that I  would like to ask
pertinently in reply to the imperti-
neni answer that was given to me is,
“When has Mr. More become a
measuring rod for making Govern-
ment appointments?”

Shri T. T. Krishnamachari: That is
your unfortunate day.

Shri S. 8. More: My hon. friend
has been here for a pretty long time,
and I was not present when this
legislation was passed. I was imagin-
ing like the simpleton that possibly sec-
tion 4 prescribes qualifications for gzet-
ting persons more eminent than and
possessing qualifications superior to
those of Mr. More. I therefore scan-
ned the section. but unfortunately
my search for truth did not reveal
anything. Even thic would not have
broken the camel’s back. but this is
what he said further on. “Unfortu-
nately for the hon. Member Mr.
More we hapfen to be in power and

he is qualified. He
has got to acceot it.” With all humi-
lity, I very strongly protest against
that particular remark. You, Sir.
‘have been saying that we have fo
build up parifamentary democracy.



543 Indian Tariff

Even in your first speech, you men-
tioned that we should observe the
convention< of other Parliaments,
particularly the Mother
ments. Now. what is the treatment
accorded to _Opposition Members?
Mr. Bhatt comes from my own pro-
vince and I am proud of Mr. Bhatt.
I am equally proud of Mr. G. L.
Mehta, because he also comes from
Bombay State to  which I belong.
But I am not looking at the matter
in a parochial or State-wise manner.
If a person is to be appointed to an
important Commission of this kind,
the main test should .be his own
qualification, That is why I enquired
about the qualifications of the indi-
vidual in this case. But Mr.
Krishnamachari hag a different
notion about parliamentary demo-
cracy. He seems to follow the dic-
tatorial line. After all, what is the
function of the opposition? 1 be-
lieve it is to criticise the Government
-and keep the Government in its
place, whether that Government be
up to-the mark or not. We are try-
ing to -help the "Government and
collaborate with the Government. I
gave my whalehearted support to the
Estate Duty Bill. Unfortunately, he
says “"We are in power and unfortu-
nately for Mr. More.......”” I do not
know whether it is unfortunate for
Mr. Mere or. it is unfortunate for
the country.

Babu Ramnarayan Singh: After
f]l Mr. More is a part of the coun-
.ry.

Shri 8. S. ‘More: I believe, Sir,
that pcople who float under the ban-
ner of- Mahatma Gandhi. whgp was
always. ready to give full considera-
tion even to the meanest country-
man of his. ought * to adopt an atti-
tude different from this dictatorial
one.: When Mr, More - was raising
the guestion. he was not doing it on
dius own count, but he was speaking
for the people of his country. You
.may gchoose to ignore Mr. More, but
the  people are. there. They .must
develop a confidence that the ap-
pointments are made by the party
in, power on the basis .of merit and
not on the .basis of favouritism.
nepotism etc. They should know
‘that nobody is appcinted becauce he
is . somebody's son-ini-law or brother:
‘in-law. Hugt amounts are taken
. from the pockets of the common
man, Therefore, while Mr. Krishna-
machari may not be under any obli-
gatmn to satisfy Mr. More personal-
ly, he has to satisfy the country.

Sir, when the Congress was in the
wilderness we were with the Cong-
. 1‘;‘-‘58 but there are certain very
clever people whp manage to remain
292 PSD
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always on the side of power. They
have now chosen to join the Cong-
ress when the Congress has come
into power. If thic is the attitude,
—and I speak with the greatest pain
and anguish in my heart—and if they
persist in this bureaucratic and Bri-
tish brand attitude, then they wii
have to vacate their seats.

Babu Ramnarayan Sinzh: When?

Shri 8. 8. More: In this connection
I may refer to what Lord Curzon
speaking in the House of Commons
in 1892, said. He ridiculed the
Congress. He said that the Congress
consisted of a few representatives oi
the educated few and it represented
a microscopic minority in the coun-
try. He advised the House of Com-
mons not to take its obijections ana
criticisms seriously. Curzons have
gone. The streamlel wiucn vad its
origin in the year 1885 suybsequentiv

became more mighty and ..coping
than the Ganges in floods. Maxwelis
and Craigs have gone. They have

gone physically. But the bureauc-
ratic mentality persists. Thereiore,
I submit with all humility :hat we

on. the opposition side should be
treated more fairly. If you are out
{o create another parich class and

you treat the opposition Members as
pariahs, we cannot help it.........

An Hon, Member: No, we will
fight back.

Shri S. S. More: Somebody Says:
“We will fight back”.......

Shri Gadeil (Poona Central):
Now, come to the ‘Tarifl Bill.

Shri S. S. More: My hon. friend
says “Come to the Tariff Bill.” I
think I am perfectly relevant.

Dr. N. B. Khare (Gwalior): But
this is also daTd%

Mr. Speaker: Let the proceedings
be taken a little more seriously.
There is a good deal of point in
what he says and let him gq on in
his own way.

Shri S8, S. More: Thisz sort of ate
titude discourages criticism. It de-
precatezs comiments—even reasonable
and sensible  comments  from this
side.. The Deputy-Speaker when he
was in the Chair paid us a compli-
ment by saying that the debate has
been kept at a very high level. 1
arcept that compliment. and since
Mr. Gadgil wants me to say some-
thing on the Bill, I shall leave the
I would only con-
clude this portion by saying that the
less intoxication of power the trea-
cury bencheés have, the better the



645 Indian Tariff

[Shri S. S. More]
g{emosphere in the House is likely to

Sir, in the statement of objects
and reasons of this Bill it has been
stated that this Bill seeks to amend
the first Schedule of the Indian
Tariff Act in order to continue pro-
tection to certain industries on the
advice of the Tariff Commission.
This Tariff Commisssion is the suec-
cessor of the Tariff Board. That
Board had come into existence in
1934, It should be conceded that
the present Tarif Commission has
got wider and more important
powers than its predecessor. There-
fore. when it makes recommenda-
tions. Government take prompt
steps to give statutory effect to them.
But we should go to the root of
the matter. Can we place unthink-
ing trust in its recommendations?
Under section 4 the Commission is
to consist of not less than three and
not more than filve members. Since
its creation, this Commission has
been assigned various duties and
functions and in the report of the
working of the Tariff Commission,
we are given short summaries of the

n's reports. It 1is very
creditable so far as the quantity of
the outturn is rconcerned. I would
compliment the Commission and
say that they have done “mass pro-
duction” of these reports.

It came Into existence in January.
1952 and during the ten monthg of
its existdnce it submitted nine re-
ports. lea aside other reviews. My
submission that the personncl of
thé Tarif Commission is very small
and you will have to ask the question:
was it competent enough. had it sum-
cient personnel, time and staff to go
possibly into the Himalayan data re-
lating to the different iudustries (be-
cause forty-two industries are getting
protection now), did they have the
necessary equipment for sifting and
analysing the whole mountain of
data? My submission is, laoking to
the reports. that it ig impossible. My
hon. friend Prof. Meghnad Saha made
out a point vesterday that the Tarift
Commission is much more guided by
the vested interests of the industry
than the genuine interests of the com-
munity or the much needed interests
of the consumers. I should like to
support him.

By way of illustration I will take
only one industry, the cycle industry.
As one of my friends has alveudy
stated, thiz industrv o.t its first pro-
tection in 1947. That protection was
granted to it ecn the report nf the
previous Tariff Board which was sub-
mitted in 1946 and the 24 per cent.
ad valorem revenue duty was convert-
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ed into a protective duty. Then there
was another detailed enquiry the ra-
port of which was submitted in Janu-
ary 1949, and it is now a public dicu-
ment. What do we find here? Ihave
gone through that report of the 1ariff
Commission trom cover to cover and
the unfortunate impression I had from
reading it wasg that the enquiry by the
Tariff Commission with respect at
least to this particular industry, name-
ly the cycle industry, was very super-
ficial. It was more in favour of the
vested interests than in favour of the
countrv's interestg or tne consumer'’s
interests.

Sir, I will support my contention
by citing some facts. In finding out
what percentage of du‘'y is to belevi-
ed and what expecta‘ous are to be
laid down at the time of levying the
duty, two factors have to be taken ip-
to account: what is the total clemand
in the country and what is the pro-
ductive capacity of that particular in-
dustry, and after granting the protec-
tion by what stages can the gap bet-
ween the supply and demand in the
country be narrowed duwn? The pre-
vious enquiry of 1946 had said that
the total demand in this country for
cycles of ordinary size, that is 2%
inches. was close in the vicinity of
six lakhs. In paragraph 8 of the 1949
report it is said:

“In estimating the demand for
bicycleg in the country the pre-
vious Tariff Board anticipated
that the demand in the post-war
veriod would be much larger than
in the "pre-war period. In arriv-
ing at this conclusion the Board
made allowance for the unsatis-
fled demand of the war period
and eventually it came to the con-
clusion that possibly six .}akhs
would be the total demand.

Tn spite of this verdict of a previously
constituted and competent body, name-
ly the Tariff Board, and in spite of
this figure being supported by the
so-called traders in this particular
industry, namely, that six lakhs and
more is the demand., this Tarif Com-
mission at this particular time came
to the conclusion “well, whatever the
previous Tariff Board may laid down,
whatever may be the evidence of the
traders or importers in this particular
commodity, the total demand is some-
thing like three or four lakhs”, ana
that is what is accepted by Govern-
ment. In the note that has been cir-
culated to us Government have ac-
cepted this position wherein the Tariff
Commission say that “the indigenous
demand hag been estimated at 3%.
lakhs for 1950-51 and 4 lakhs for
1951-52". This under-estimation was



547 Indian Tariff

not without any ulterior purpose, The
industry was out to show that they
were in a position to satisfy the in-
digenous demand. Though their produc-
tion was much less they wanted to
give the impression to the Tariff Com-
mission ‘well, if you give us this
protection, and at the high rate that
we are demanding, possibly we shall
be able to satisfy the indigenous
demand, so that the gap between
indigenous production and demand
may go on narrowing down to
the point of elimination in a very
short time’. But that is wrong. Accord-
ing to the flgures that have been
furnished to us, in 1950 two full-fledg-
ea units were operating, namely the
Hind Cycles and the Hindustani Bicy-
cle Manufacturing Corporation. Their
total production in 1950 was 1,05,251
cycles. The total demand at that
particular time, if we accept the find-
ings of the previous Tariff Board, was
six lakhs. The total production, as I
said, was 1,05,251 that is to s2y, one-
fifth of the total demand or less than
that. In 1951 it rose only by 22,00u.
The production was 1,27,213. Andiu
the four months up to April, 1552 :t
has been 44,708. Trebling this figure
we shall oe somewhere in the vicinity
of about 1,30,000 while the Tariff Com-
mission itself has accepted, and 1
need not repeat it, that the demand for
cycles. which is a very convenient
vehicle for the common man, the man
with a lean purse, is going on increas-
ing. That ig their own verdict. My
own submission is that 1,30,000 cycles
will not be enough .to satisfy the in-
digenous demand (which is some where
in the vicinity of six lakhs and is pos-
sibly further expanding). Therefore
we must compute whether this in-
austry can supply our requirements
even at these high rates of duty.

My submission is that according to
this_report the cost of production of
an indigenous cycle, after making all
allowances, is something like Rs. 145
while that of a cycle coming from out-
side, without the duty, is something
like Rs: 83. The heavy duty which
we have imposed is making the im-
ported cycle costlier, something like
Rs. 237 if we read the retail prices and
other prices which have been supplied
to us. So if a common man wants to
purchase a foreign cycle, whether of
British or non-British origin, the price
of it will be somewhere near Rs. 230
or beyond that due to the excessive
duty. And what is the cost price of
the indigenous cycle? My hon. friend
Mr. Karmarkar said that the indige-
nous cycle costs Rs. 137 or something
like that. And what is its durability?
The 1949 report says that the indige-
nous cycle will not last three years
while a foreign cycle lasts six or seven
years; Even that is an underestimate,
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I can say it from my own experience.
But accepting these figures, I have to
pay Rs. 137 for a cycle which can last
only three years—leave aside the in-
convenience, leave aside the heavi-
ness of the frame, the weakness of its
various parts and the repair charges
that one has periodically to incur. Per
annum the repair charges will be some-
thing like Rs. 40 while the other
cycle which may cost something more.
about Rs. 230, may last for seven or
eight years without such expenditure.
Even after seven or eight years if you
sell it, it will have some selling price.
Somebody may go out to purchase it
at least for Rs. 20, Rs. 30 or Rs. 50
so that part of the capital can be re-
turned to you. Sir, the only point
I am interested in making out is that
this cycle industry has become the
vested interest of some few factories
and they are persuading the Tariff
Commission and Government by diffe-
rent means to levy very heavy duty
on foreign products. The result 1Is
that we are not getting foreign cycles
at cheaper prices. My friend referred
to the period he was going to the
school and he stated that he was in
a position to purchase a cycle of a
foreign make for something like Rs.
30 or Rs. 40, Those good old days
have gone. Now, Sir, Mr. Krishnama-
chari is in power. We should not
dream of the past, we should look to
the future and my submission is that
the Tariff Commission, when they
recommended an increase of levy
from 24 per cent. preferential to 60
per cent. did not take into account
the interests of the consumers so that
artificially by this policy the prices
have been raised beyond the purchas-
ing capacity of the masses which is
already going down. Take the
common man in the street, he
cannot go on without a cycle. We
have given a sort of an assurance in
the Constitution that we shall try our
best to raise the standard of living
of the people. If the cycles are artifi-
cially made to go higher in price the
result is that from the common man’'s
budget a larger slice will have to go
for the purchase of a cycle because he
cannot go to his office without a cycle
and he cannot get his monthly salary.
The result will be that his budget on
food and other essential articles will
naturally be depleted. Instead of
raising the standard of living we shall

be responsible for lowering the stan-
dard of the life of that man and there-

fore I submit, Sir, I need not make any

further comments that the Commission

is not properly equipped. Mr. Bhat!

is to be the Head of that Commission.

My submission is that he is not quali-

fled under section 4. When this parti-

cular measure, ] mean the Tariff Com-

mission Bill, was referred to a Select
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Committee, the Select Committee was
very particular to remark that no
1.C.S officer, no Government servant
should be emnployed. Technically Mr.
Bhatt is not a Government servant.
At present he has retired from ser-
vice but that will be, Sir, abiding by
the law in letter but violating 1t in
spirit. My friend, the hon. the
father of the House. Mr. B. Das. when
he spoke on the 21st August, was very
particular, With your permission [
should like to reproduce his words. 1
am reading from the proceedings of
21st August. 1951, column 1048:
“There is a glamour for the Gov-
ernment of India, even now. to ap-
point 1.C.S. officers as Chairman -
of Commissions. I ask Govern-
ment not to fall into that trap, We
did not appoint an I.C.S. officer as
member of the Planning Commis-
sion, though the Finance Minister,
an ex-I1.CS., is a Member of the
Commission by virtue of his being
in the Cabinet.”
1 have nothing to say personally
against Mr. Bhatt. I have the greatest
regard for him but I have serious ob-
jections to his appointment not due
to any personal grounds but he hap-
pens to be a member of the 1.C.S., the
bureaucratic machine which had been
formed by the British Imperialists
to serve the interests of the vest-
ed interests. A man of that
mind who has all along moved
in ithat particular groove will find it
very difficult, even if- he makes an
effort, to get out of that groove and
try to serve the interests of the consu-
mers. 1 believe as Mr. B. Das said in
very  feeling terms that Government
should appoint a person who has come
from the masses. who has the interest
of the nmasses in his heart. who feels
that he should cry with them—such a
sort of man should be appointed as
the Chairman of this particular Com-
mission. Our industrial development,
I do concede, has to be catered for
and protective duties ware absolutely
essential. I do concede that point. I
am not prepared to treat the different
manufacturers as my enemies. I am
prevared to lonk wupon them as a
national class of people who are serv-
ing the interests of this country but
the greatest watch will have to be
kept. Their activities will have to be
watched with the greatest vigilance,
with the greatest foresight and with
the greatest sympathy for the masses.
and an ex-I.C.S. officer, with all my
personal regard for him, will hardly
serve that purvose. -Congress will
take into consideration their past de-
clarations, their past shoutings agalnst
the 1.C.S. people, and will mend their
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way and appoint as Chairman of this
mmission someone who can come
mand the confidence of the country.
I again thank you, Sir, for the op-
portunity that you have given me.

Y uwareew fag - warafa sgiea,
afr xa ifiw faw  (Tariff Bill)
® g wvww fag wrq & Aifa 9T
faare Y @1 € 1 9 vw wvaw fag a1
®) gTErT #7 Afy w1 fadiy w7 g
A g7 fadas w1 € fade s g
Tt AgiTy, AR Ag FEA w1 wAHT
g g fr  fod sqaarg Y fedft @
ofefeafa & W qvoor 7 feor omg,
qaT A g *1 afirara a4 &, e 7
M Hrgr FAOSRaAT &
fogd foex ix &t e &

anfl 7Y WEYTg 4 AqAY TR A
™ e g 5 o gwmu @ ¥
oF 3w ¥ fog wim w1 wr &
ety wgzm, Wi fer e
fo T ® IJE A WM ww
qTTT 2 g, AR a8 Avew fag oA
&1 95 WA: 7T AT ATAT § HT wF
TG GFTR TLFE A FH| 48 I 67
® FAA FEF N D FA TR AT
gERNI A IfFag v &
fod ag s Y 7T 2, AT AR,
¥feT oF oF av FT F gwr FEw
feqr smar wr €

Famafa wgEa, 1T A grE e
f&s Sxgeer & foq A w1 saam
€, g1 3T § g a9 oAt | auer
oY % fopat fosfy ameft ot o 2w w1
0 GATE ¥ ¥ @71 91, IfFeT ax
& goirefagy & A 1 EmE o
ge ¥ ¥ four dR 5 s@E S
5T faF, a 97 ®) WO gy foew
BT AT T AW@ CF UF I9 FIF 7
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gaaar g & s0q o7z av gwqo fas
aar, afFw 9zg 98l v ad @
gz NT Fa™q {1 Aar 3z § fF I
1 (Ml oF sqaarm Ave 3 € AR
a2 AR ¥ q17 a1 q7&T F1 wfafafy
ot fmard § Sud a9 g Amar g
fe goqm Q A TR T IT &
sraqry #1 @A ¥ fear smar €
FTFTT F1 AT gare frr ofr Foomrad
FraER AT afed f&a g@waw &
HYE0r 39 F1 AT HT AT E | T T
¥4 drar arar gAmfT wgeg, W%
fea ¥ ot @ € f5 W@ g
FAT a1 F qJoAR & NG Fwar ¥
FAT, T, FFIX AT Faammi & W
FAT S FT F gt w7 @ A Y
AR 7 g w1 Ffawm € o
fpad wgar g fr qg o Nfa g
a8 aga A Aifa g 1 anfr wrd AR grgm
7 g7 g@ ¥ ag Fgrar frmag
9§ At agaafn g2feEr
(o wigfa) ¢ N @R @R
I I F IATH aga 4o 4o
A F [ E N FS XA S
qd S@ W@ ft § a9 @
fax &t o @t & ag W
A W TG §, AW ¥ W A
@A § AR Fgarer ¥ a@rsd @,
g1 7 Fgr a1, It w71 fr “few
FATINSMEIT & T4 T
g € 1 A A Fgarg fw a5t ¥ qray
F S ST A ag 7€ T Anfed
FFIQ wfywrfal #1 fea Avgar w1
Fg ¥ 92 fresard | g o1 & ford
QI FY I T4 § | qgT AY ATfOH
FY T7RJT AT Trfgd | gwTafaw Ew,
M A T 1w ¥ faard ar W
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AR E A, ¥feT AT P F g T
ARG TR CF [GTqts qeq gt
g1 faaas & oY oy WA § a¢ awi
T ATy 7EY w2 fF 99 7 A qregan
g afer aggafod @A fe3aa ard
Wt e A @R g IR AN
ST AER T & a8 ¥ § AT Fiafw
o & ford forelt i1 7 <} (de)

~HTT F\r AT §, § A gq4T g Fgm

fa sra & g e E¥ A4t fF amg @y
1 "rEAT, R ) faarET At
g 7@ | AgE ot I A S A FT T
JFfog A I?[T g 197 FTAR
fedY ata Y g&w@ av & a3 | faw
gEE 1T A g@ AT AN § |

Q% AT §TE ¢ AT FT FTH Y
g &1 3 faar §
Mr. Speaker: Order, order; let him
proceed in hig own way.
g TwATTaw fag : =T F1
d A g & arr fawft @A @
g @R =T ¥ FNT § FEAT § |

[MR. DEPUTY-SPEAKER in the Chair]

Irawafa 7g1eT, agi 9L a fagge
g fegr mar § & @wo f&w faw
<t ®1 fagr smdam | 99 7 IR W9
g1 @ 77 g Fgrg fF A &
sraaTy w1 g fear mr ar, faad
Trafod gq & faar mar §fe avelt
W & aaEm & fed ot dwmw
wifgd 1 s oY 9 & FF g 2w
T F1o ¥ WW F sEay & fol
wfgg: & 1 o7 ¥ @O, a1 9= ¥ W@
Hraa § o ¥, A wgawar g
W ¥ waarg & foq garo v wfaw
qr | g fRe g @ o,
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[ax TwAToaw fag)
s gwha & oY ag «f awer ar ot
LALELHORGLE SRR e R if 4
T A7 AT § i gawr wr Ao g
wr € | SywwEtr e, nft st
TEITEEATHY A T A7 fF AW W
w0 GG & S AW w1 wEE
THDN T | EATX FE & WO &
an A qgt €, A AT ogl & S A
g, TORX §X A W [w w1 waEw
TEI AT AT wOAT 47| AROI A
[ & WAATT KT CF  AGT @ X
a7 | g gt 8Yer AT ¥ fawe
FTSY F awT AR Jww d7v fawar s
q7 | 3 B ¥ TiE) A & w5}
TR A gy fod F aga Iufa
gt ft Fa= w & swa|Tw §F wTOUT
g s Faw d g s awg
¥ IMFaTT T N g aravar g
fo 3w 7 Taw ¥ g v W W
sqaETT A% g @wat g | Sfwew § =
wf, qAAN TG vET FagagA e
A aTTA gATL X Y g fam
arr a1 w7 AMed wmege 7 AHem,
a7 fagre & fodly gomd & o w2 Afed
faar et W &1 =EEE @,
g 9y w3 faar @ 1 AR Ae g
AANMF T Y ACTHT

7 wgar g 5 oo aweh Wwm ¥ fom
RN FTew fear o w@r € 39 Aifa W@
AR FL | AT AT § for gt €@ wAw
q @ AET AT A O AT F@T &
f s saaema & 97 &1 T
FL A1 A s faa A wfgd
feg N9 & TR T N IT@ &,
&7 €@ §, TS & A1, ITHAIT
e, g s gEm ...,
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Iarsam Agvea : frw & famr g
o w7 o7 W

Wt ®Ke ®o WwQ (7grEY) -
ag AN % faew w7 qarS IIIAT I
W E W T AR W W NG §
W H ay ateal w1 T g

wre crRATw fay - IgeeTafa o,
et wrg Afgeft g At st N
TR & Q% T ITRTHEATE . . .

JITCAW WET : I7 BT BT |

Ty TrAToRw fag o I FT s
& fr o et T femyerma & & man
g a ¥ foq orara g ferai § 1 qg #7?
¥ § Ay @Y @ g T S §
fir 37 7 T @t I arAR F A &
AR v feo At @ qd ferai
IX A v N1 A% | )9 foq Qifgely
FAIX ST ¥ qg w1 5 feagi w
FRET AT AR AN g
fE 7g @ w faars v & 7w O
fs gk wew w fow fom wve
Ffa 1 @ § I a9 ¥ fog g
fil o

st 3o Age (faer g =
fyetr & oftmw) et eftwe arew,
TR aE w0 § 5§ @ qaey
w7t g fF feorat v §, 7€ €
AN w2 forgt agdt § ag gwrk W
¥ X gAY | 39 F qradar @
¢ 5 ag faer o7d, ga fod ag el
w) artfefirme faew &1 w¢ afgay &1

Mr. Deputy-Speaker: Whenever a
reference is made, however jocularly,
there are ways of expressing good
humour in the House. Nothing should
he said which would offend the feel-
ings of any section of the House. That
iz all that I would appeal to hon. Merh-
hers. No doubt, we ought not to be a
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little too serious, though occasionally
we have to be serious also. But,
humour ought not to descend to any
kind of vulgarity which would offend
any section of the House.

v w fag - afa sy,
awifer (vulgarity) 1 & sré
e qrn YA wifgd g 9N
§9 9% X FY ST RTYE FTOT9T |
7g At et gf A € fe g g
aidft 7 @t & foq feaar oo fear
Sfww ara o ogi At AT gER w9
NEag MM s N NIwAF
T ATEA ENA § AT B AW T &1
T HFTF IT I & 1 AR gagar
T FY SIS T AT ATY | Q¥ S FY
F qrer q@ w7 fear @ @ @@
T TG &1 399 v & fergt
AT HFAE T § 1 g ¥ foq
¥aw feagi & sgoa af s
awat | a fa st gt afg ot 3 w4y,
qOH I a1 [ & 9 &1 e
% fod ama mgER At s §
form & afd & 2o &t gk et €
74 fF ag 3 NG agR A I
g1

g ag ¥ AR aga @ AT § 1
AIF I G A F AT Y w701 FAR
gl ¥ STEl AW TH A FEEFQ
g1 ITFTHT AIMR 99 AT
g M F R R} E
T @ R RE T FTIE A
i $T I F QAT T Ja+9 7
FT & fadal @ < o & ot €
9 ¥ 19 9 faur ST q7i AT FT
QIR Y & | TW FR AR
Wigdl 4 W FIT 2 | I HE 2| ga-
a1 Y 1T I HY IV AV IA A
HTm famr s aFaT § | AR KW R FO
T TEI N1 | BT § 78T % FgA
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® dac g f goafaat s, 9 5w
TR 9T A ww §, w4 qow faar
g | EERAIT X AT ¥ Ag TFR
W@ § fv foad saamm & w7 1
T Fr F10 | 77 foa o sqaama
! TR A fou aga & e
g IW Y T H IE F, T
N I @A JowE o fom q
T T A JE@ L A Q)

A fow ag  geror 99 g% w@ar
AT g 39 FT 7 AN fady F7@v §
AN F aqd guA oy gormrErdr
A wgaT g fo o a@F §39U FT A0
o $fod | foaa o 7g IR ey
fod § 57 & famr fergmmma wam adi
I & famr gava ®1€ g7 7@ o

grsfes wgaam B wo wfama
gegor feqr oT wr § 1 @@ Ay
ST W TS § T g9 91 fF q=d
aréfaws g 9t ® |7 99 W
BATU &9 Ag «uqT qT | AAT
cgER AW A A wREE W §
#T AT FrAWFAT § @ IR FR-
At @ fag 9d 1 ag @ @A
i &1 fFw gaaT gAw 3| wY
Ie@ G g AR AT & Afgd
N A FIAa0T g fF @i
§O ®T A MA qgrt AST KT
IE I, @RS TE Y, TIgA
e fagr R | forg ag 9 7 faerar-
S FT a1 Fav oY, o fomel) srrewy )
qUFA & foq uw feoeq'z @ie faar
@, miFdr A a quaas fod
fret sgaara ®  HIeror } fagr Sy,
g7 AT F gF s&d) Few 72 AR
FAT GTHIT 5T $I Tog @ TG FAT
g @ uA e grr fF g e
ECASEARR At i
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Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Sir, 1 was listening with great interest
to the discussions. and I feel we have
had a lot of discussion on this Bill.
However. | wish to contribute one or
two new points.

i remeimber well that when some
of the amendments regarding * tari:l
‘came -previously before this House as
well as the provisional Parliament, 1
had occasion to speak. Now, when the
discussion was entering into a new and
interesting stage, [ was wondering
whether any of the Members here criti-
tising the hon. Commerce Miuister or
for ‘hat matter, the Government itself.
were against protaction itself.

.There is a history behind this pro-
tection, cnd 1 do not know whether
many Members have read this history
at all. During the time of the British
Government, they were always trying
to stifte national industries in the
country and to suppress the Indians
who had entered the field. When 1
read the report already submitted by
the Ministry I found that before the
war we had only about a dozen indus-
tries which were given protection. but
now we are having more than 40 in-
dustries to which we have consentc !
to give protection. Why did the Gov-
ernment find it necessary to give pro-
tection to theseg industries? When
we  criticise protection, I  think
we are. knowingly or unknowing-
ly, resenting private enterprise in the
country, Of course, there is a kind
of psychological reseniment in the
country against private enterprise be-
cause we had inherited an imperialist
economy. but after independence., we
have reached a new stage. and now the
country is free to have its own indus-
trial Jdevelopment. And I must say
with great satisfaction that a large
number of educated and middle class
people have come forward. and have
taken to industrial enterprises in India.
I must also say now. as [ have said be-
fore, that in India there is great scope
for private enterprise. It has not only
great scope. but I think that for an-
other ten or fifteen years, no progress
of industrial development in the coun-
try would be possible without private
enterprise, Whether we have a capi-
taljst. Socialist or any other economy,
I think private enterprise has got a
place in India because wr are two
centuries backward in “~dustrial
development.

Shri B. Das: Thank you very much.

Shri Velayudhan: Therefore, when
we gave protection to an industry.
the main consideraticn we had in
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mind was to 'prevent competition
from foreign markets. O1f course.
foreigners had done it formerly. Now
we are giving protection tc these in-
dustries, and we must know how this
protection is used by the industries:
whether there is  development; whe-
ther protection has been used in the
interests of the consumer. I think
the majority of the industries to which
we have given protection have justi-
fled the protection, but some of them
could not. I could not get the detail-
ed reasuns for that in this report, but
there must be reasons for the weak-
ness of these industries.

We always complein against foreign
investmeni. Of course. nobody wants
foreigners to capture India throuch the
back-door. The hon. Commerce Minis-
ter said the same regarding imperial pre-
ferences. He was a little shy regard-
ing that, but this House has previous-
ly expressed itself vehemently that
imperial preference always went
against the interests of the Indian in-
dustries. Therefore, it is high time
for the Government to scrutinise this
once fnr all and see how it has serv-
ed the country, and how a future re-
organisation or a pact between Great
Britain and India will serve our in-
dustrial development.

4 pM.

The Pakistan Government has re-
organised and re-planned its imperial
preferences. Last - year, a Minister
from the Board of Trade of the Bri-
tish Government had come to Karachi,
and they had discussions on this mat-
ter. They thoroughly re-checked the
whole thing, and now a new scheme of
trade and commerce relationship has
been arranged between Great Britain
and Pakistan. Why not we also have
such a revision now because these
imperial preferences were working
against the interests of Indian national
industries for the last ten to fifteen
years? That is the confirmed view
in the country, and therefore Govern-
ment should come forward with a clean
slate in this matter. Otherwise this
protection will not have much mean-
ing and will not result in any indus-
trial development.

Another point I want to mention is
that in recent years a lot of indus-
trial enterprises have come forward.
more people have come in the fleld.
in thig country. In South India parti-
cularly I must say that there has been
a very interesting development, and
today from North India as well as
from outside also a lot of capital is
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coming to South India where a lot of
raw materialg for industrial develop-
ment are available, More than nine
industries which are given protection
in this Bill come from South India.
and I am very proud to say that most of
these industries have already proved
their mettle, and have been success-
fully conducting their business, with
the result that the consumer also
has been beneflted. South India is
having vast resources in raw
materials, In intelligence and in entre-
preneurship. Therefore when protec-
tion is granted to industries, South
Indian industrieg should also be borne
in mind by the Government. 1 think
that the hon. Commerce Minister who
comes from South India must take a
varticular interest in the development
of industries in South India.

Shri A C. Guha (Santipur): Both_
the Commerce Ministers come from
South Indie.

Shri Velayudhan: We do not claim
the other one.

Pandit Thakur Das Bhargawi (Gur-
gaon): The entire administration of
India is in the hands of South India.

Shri Velayondhan: South India is
backward in industrial development
and that is the reason why I am say-
ing this., I do not say that South
Indians are not there in the Govern-
ment of India. or in any other enter-
prises; they are there not only in
India but all over the world. We are
intelligent men. we are men of enter-
prising spirit, and we are men of

Mr. Deputy-Speaker: Is

public
service an industry?

Shri K, K. Basu (Diamond Harbour):
Enterprise too?

Shri Velayudhan: It will become an
industry with certain people.

Shri A. C. Guha: Only the indus-
trious people can secure Govern-
ment services. So it does involve
some industry.

Shri Velayudhan: Some indus-

trinlists from outside are visiting In-
dia. and I had the opportunity to see
some of them when they came to
Madras and Travancore-Cochin. They
were very much satisfled with the
raw material available in South India,
but they were surprised how South In-
dia has not been developed even though
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it had got all the resources for indus-
trial development. It is only because
of this that I say South India shouid
pe developed, not because of any
paruality towards South India. India
.will have to develop as a whole. in the
<ame manner and in the same pattern,
and there should be no gulf or island,
or any pockets of backward areas.
There must be a uniform policy for
the whole of the country ag far as
industrial development is concerned.
When we give protection to indus-
tries, Government should bear in mind
one very important thing. A lot of
criticism has come in that the goods
produced by our concerns are not up
to the mark, when compared with
foreign manufactures, and a lot of
examples were cited. But I mustsay
.that it will take years for our coun-
try which was industrially so back-
ward, to equal other countries so far
as the standards of production are
concerned. Hence we will have to
get experts from other countries. That
1s an inevitable thing. But indus'rial
development does not mean that we
mrust become the slaves of other coun-
tries. In recent years. a number of
experts have visited India. I think we
do require a lot of know-how for our
industrial development. and it is not
a sin or any inferiority complex if we
invite foreigners to cur country. If
we take, for jnstance, the countries
that had developed themselves during
the last 30 years, you will find that
Soviet Russia hag also done the same
thing, during the period 1917-1930.

Mr. Deputy-Speaker: I do not think
any hon. Member said that technical
men or exnerts cught not to be invit-
ed. The only complaint seems to be
that side by side our own industries
also should be allowed to establish
and stabilise themselves by means of
protection. That seems to be the
point.

Shri Velayudhan: I quite under-
stand the point, but at the same time
I must say that we will have to get
some foreign capital also in India.
The reason is that people are very
shy of investing capital in our coun-
try. Of course there is scarcity too.
As long as our problems are not solv-
ed, as long as the employment and
food problems remain what they are.
it will be very difficult for people
especially for the mill-owners to come
forward for investing money in indus-
trial enterprises. That is the difficulty
with which we are faced now. So, we
have to invite foreign expents and also
foreign capital investments. But
if we want foreign investment in our
country, certainly the foreign investors
will demand some profit, and we have
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[Shri Velayudhan]
to bear in mind in this connection the
fact that we should not allow our-
selves to become their slaves. If there
is availability of capital in India,
certainly Government should see that
it should be utilised for industrial
development. But today what is it
that we see? The policy of Govern-
ment is to burden the industrial
development in the country with taxes
and supertaxes and with export and
policies. I know the complaints
of these industrialists in India, most
of the complaints are so genuine that
they are not unreal. So the Goveln-
ment will have to look into them. The
imports and exports policy of Govern-
ment is also connected with this. If
a Commission is appointed, we will find
that ever since the war started up to
the year 1946, terrible things have
happened. Even after 1946 up till now,
1 know that industrialists, people who
were interested in industrial develop-
ment and who came forward with
money for investment in such develop-
ment, and other entrepreneurs have
come forward with facts and figures
to show that the policy followed by the
Government either in regard to im-
ports or exports was not correct, and
that it was suicidal to the industrial
development of the country. It is time
therefore that the Government gets the
advice of the experts in regard to this
matter, as also the advice of those
who are in the line. W¥or instance,
take the case of raw materials re-
quired for the glasg industry. If those
materialg have to be imported what is
the policy to be followed? Govern-
ment should consult the experts and
other industrialists who are in that
line and then frame their policy.

There was a lot of criticism that
certain personalities. or groups or cer-
tain sections of industrialists were
favoured by the Government, and that
the protection did not extend to
others, with the result that there was
a retardation in industrial develop-
ment. This also, the Government will
have to look into. We are now at the
beginning of the Five-Year Plan. If
that plan has to succeed, then we
have to follow a thorough and open
policy dictated by that plan itself, and
that policy should he worked out in
the same spirit, as well. Otherwise,
even after five years we will be in the
same position as we are today. The
Five-Year Plan is a plan of industrial
development nf the country. I do not
say it will satisfy all nf us, It may
not satisfy the industrialists in the
country, because even when I read the
draft Plan it had set apart only 20
crores for the industrial development
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of the country. That i not enough
in a counlry with a vast territory
like India where we have got abun-
dant natural resources; I read the
other day, Sir, that s Mission from
Norway bhad come to .!ndia and the
Finance Minister himself had given
information that for Rs. 73 lakhs we
are now taking them from place to
place and showing them all our in-
dustrial enterprises in the country,
the border areas where we have got
canals, and other places where we
have got our border installations. An
industrialist friend of mine told me
the other day that for a paltry
amount of Rs, 73 lakhs from Norway
we are showing all our installations
here at the border. And who knows
that they will not go to Pakistan and
divulge to them these secrets! There-
fore, Sir, we have got to have cer-
tain capital in India. For everything
we should not depend on other coun-
trigs. Only for those things which
cannot be avoided and which require
expert advice from other countries.
only for those things we must depend
on other countries. At the same time.
we will have to develop our national
resources, our enterprises and our in-
telligence in the country. We should
not treat the industrialists as un-
touchables. They are patriots: they
have played their game well in the
past. If they are approached proper-
ly. if they are advised properly and
if they are controlled properly, it is
my humble opinion. Sir. that they will
also co-operate with the Government
and at the same time the needs of
our :ndustrial development according
to the Five-Year Plan will be served.
With these few words. Sir, let me con-
clude my speech.

Shri V. B. Gandhi (Bombay City—
North): Sir. I thank you for this op-
portunity even at this late hour.
among other things, for ofie thing,
and that is that I happen to be one
of the few men in this House who have
been associated with Mr. M. D. Bhatt.
a reference to whose name has been
made so often during the course of
this afternoon. I shall come to that
presently.

The Bill before the House, Sir, 1s
a very simple one. All that it asks
for is that the period of protection
which has been received by indus-
tries covered by the 20 itemgs indicat-
ed in the Statement of Objects and
Reasons, should be extended This
extension of period in a very large
majority of cases asked for is for
about a year. Such a simple measure
should ordinarily have been taken as
a routine measure and should not have
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occasioned the long and valuable de-
bate which we have had in the House.
But we owe this very valuable debate
to one fact. The fact ig that the
Ministry of Commerce and Industry
has been good enough to circulate to
Members two notes, one on the func-
tions of the Tariff Commission, and the
other giving equally valuable informa-
tion about the reasons that weighed
with the Tariff Commission in giving
protection to certain industries and
also giving the present position in res-
pect of protection to each one of those
industries. This act on the part of
the Ministry, I am sure, Sir, this House
will consider a commendable one.

Now, I shall try to deal with just
one or two points. The first point is
the plea made by my friend, Mr.
Bansal, that the period of protection
which is sought to be extended under
this Bill should be longer than one
year. Now, after the explanation that
we have had from the hon. Minister
for Commerce, we may consider that
point as catisfactorily closed for the
present. The other point which I
would like to emphasise is the plea
made by Dr. Lanka Sundaram for the
enlargement of the personnel of the
Tariff Commission. Here the hon.
Minister for Commerce and Industry,
when he intervened in the debate
yesterday, has explained to the House
the difficulties thai he had been ex-
periencing in getting the right type of
men to fill the posts on the Tariff Com-
mission. We all appreciate the very
importart work that this Commission
is called upon to do and also the fact
that this Commission in its new form
is a quasi-judicial body: It is, there-
fore, very essential, Sir, that the men
that we choose to fill these posts on
this Commission have to be men of
proper qualiflcation, have to be men of
impartiality and also of high recti-
tude. And to that extent. Sir, we may
agree with the hon. Minister that there
are certain difficulties in getting the
right type of men. Still I would add
with all the emphasis at my command
to the plea that something real, some-
thing urgent should be done in the
matter of enlarging the personnel of
this Commission. The work of this
Commission, Sir, will be more valu-
able the more expeditiously it is done.

Then there is the point made by Mr.
Chacko when he suggested that the
present form of protection given to
the aluminium industry should be
changed and in its place a subsidy
should be tried. Now I am not quite
sure that this suggested tvpe of protec-
tion will be a practicable one in the
circunistances connected with this in-
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dustry. Here we annually import
about 11,000 tons of aluminium. With
the present landed cost of this metal
at Rs. 3123 per ton—I am referring to
the figure given by Mr. Chacko—the
total cost of our annual import of
aluminium would come to about Rs.
three and a half crores. Now, if the
object of granting a subsidy is to in-
crease the production in the country,
then it is obvious, Sir, that we shall
have to give increasing amounts in the
shape of subsidy. For instance, if we
should propose to give subsidy at the
rate of 30 per cent.—that is the rate
of duty at present we are levying on
the import of aluminium—then on the
present indigenous production of about
4000 tons in the country, the subsidy
that the Government would have to
give will amount to about Rs. 26
lakhs. But since the object of this
subsidy is to increase indigenous pro-
duction, this subsidy will have to be
in increasing amounts. But that is
only the fiscal side of the problem.
The real difficulty in the way of in-
creasing production of aluminium is
not really so much the gquestion of
raw material. It is said in so many
speeches that this country abounds
in deposits of bauxite, the raw
material for aluminium. That is
true so far as aluminium is concern-
ed, bauxite or the availability of the
raw material is only a very small por-
tion of the story. It may not be
wrong to say that there is another
raw material that {s necessary and
that is electric power. The cost of
the electric power that is required
for the production of aluminium is
so disproportionate to the cost of the
other raw material, bauxite. that we
can ‘almost say that electric power
iy another raw material which is
necessary.

Sir, I remember reading a small
book on TVA and one of the side re-
sults of the coming in of the TVA in
America was that a long-standing
difficulty or a problem which had
been worrying the American Govern-
ment was suddenly solved. During
World War I. the American Govern-
ment had built an enormous plant for
the production of nitrates in a place
called Muscle Shoals. After the war,
the need for nitrates was over and
for some reasons they closed down
the plant. For years this enormous
nlant was lying idle, deteriorating.
For six or seven years, the American
Congress debated the problem, thought
nf several ways: they made an offer
of the plant to Henry Ford; they did
all sorts of things but nothing could
be done. But when the TVA was at
last completed: and' electric power was
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avallable in plenty and at & cheap
rate, the problem of Muscle Shoals was
unexpectedly and suddenly solved.
Muscle Shoals began to produce alu-
minmum, and became one of the big-
gest aluminium producing plants in
America, It is well-known, Sir, that
today i1n the world Canada 1s the
worid’s most competitive producer of
aluminium. You, Sir, have very recent-
ly visited that country and you know
the reason. The reason clearly is the
availability of electric power in plenty
and at a cheap cost from the Ontario
nydro-electric system. I am not quite
sure about the figures. but I remem-
per it is something like this. If to
produce a certain unit of guantity of_
aluminjum it costs say. about 26
dollars. then it is said that as much
as about 26 dollars are required to
be spent on the electric power neces-
sary to produce that auantity of
aluminium. So an integral part of
the cost of producing aluminium 18
this electric power. About 30 miles
away from Bombay. near Kalyan, we
have discovered vast deposits of
bauxite. Now. we have not got the
electric power necessary to exploit
those vast deposits. The Tata Hydro-
electric is hardly in a position to sup-
ply the needs of the city and its
existing industries. It cannot spare
any more power. Therefore, Sir, the
auestion so far as aluminium is con-
cerned, is not one of subsidy but is
really one of electric power and as
soon as some of our-projects under the
Five-Year Plan are completed and
we are able to have electric power
not only at a cheap rate but in
plenty. I am sure the problem will
be solved.

Now. Sir, coming to this M. D. Bhatt
aftair.

Mr. Deputy-Speaker: 1  intend
closing this scon. There has been
sufficient discussion on this matter.

Shri V. B. Gandhi: Now. I am a
newcomer to this House, Sir. And yet
1 must confess I was a little distressed
with the manner in which this episode
was allowed to develop. If the hon.
Mr. More had something serious to say
against the qualifications of Mr. M. D.
Bhatt, he has not said it. All that he
has said is that Mr. Bhatt is an I.C:S.
nficer. I am sorry Mr, More is not
present in the House. He also tried
to give to hig remarks the borrowed
prestige of the name of Mr. B. Das.
Now. Sir. the hon. Mr. B. Das is a
very re Member of this House.
We all have very high regard for him,
and I know although Mr. B. Das made
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a reference tp. the occupant of that
post Indirectly and said that he did
not favour the policy of appeinting
I1.C.S. officers,—he was polite enough
ang careful enough to avoid any
personal reference. He was dealing
with a policy and we can understand
that. Anybody can say that as a
policy we favour that I.C.S. officers
should not be appointed. That is quite
understandable, 1 happen to know Mr.
M. D. Bhatt very well. 8Sir, in fact.
I was associated with the Bombay
Municipa] Corporation where Mr.
Bhatt was Municipal Commissioner for
over Iive or six years. And I can say
from personal experience that Mr.
M. D. Bhatt is one of the few competent
officers available today in the State
of Bombay, whether in the IC.S.
cadre or 1in any other cadre. Mr.
M D. Bhatt has this singular distinc-
tion. Recently he resigned his post
from the Government of the State and
was instantly taken vp by soine com-
mercial concern. In a short time the
Government of Bombay had again to
persuade Mr. Bhatt to take up 'his ori-
ginal post. Now, that is a very rare dis-
tinction, Sir. Then. Mr. More was
not quite fair. in my opinion. to the
hon. Minister of Commerce and In-
austry. He only quoted the first sen-
tence of the long verbal exchange that
was carried on between the hon. Minis-
ter of Commerce and Industry and Mr.
More. Now in a situation like this,
the least that is expected from any one
of us in this House. is to read the
whole passage. The hon. Minister
lost no time. As soon as he found that
Mr. More was taking it amiss, I re-
member he lost no time in saying that
he meant it in a spirit of humour. in
a spirit of give and take. Sir, the hon.
Minister is quite capable of taking
care of himself. But I am concerned,
as I am sure everyone of us here is
concerned. with the manner in which
these situations are handled in this
House. because after all it reflects
credit or otherwise on every one of
us.

Finally, I shall again repeat that I
make the plea with all the emphasis
I can command, for some real effort
to be made to enlarge the personnel
of the Tariff Commission.

_Shri K. K, Basu: Sir, at the fag-end
of this debate, I wish to add my voice
to the criticism that has been directed
againgt the Bill under discussion.
Some of the speakers have tried to look
upon this legislation as an administra-
tive step, which to my mind indicates
the same old attitude which the alien
Government was adopting towards our
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industries, When we consider protec-
tion, we have to see how we can in-
crease the national wealth, For that
purpose, we should consider the over-
all picture of our industries. After
the last war, there were several inter-
national Conferences in which pleas
were made for equal opportunitiesin
trade. It was also accepted there that
in view of the development of capi-
talist economy unevenly in different
countries of the world, backward
countries could satisfy their own
particular needs in their own interests
and they «could have preferen-
tial trade relationship which we
generally call ‘protection”. Here in
our country which is as yet essential-
ly agricultural, we find only a sparse
distribution of manufacturing con-
cerns or industries. Therefore, what-
ever economy we may want to develop,
our idea must be to develop industries
in such a way that they would be able
to stand on their feet quickly and -the
national wealth may increase. In
considering this Bill, we have to judge
how far it satisfies this test, fram the
discussions as tonducted by the trea-
sury benches and the supporters of
the Bill. it seems as though '?hey look
upon this Bill as a routine legiglation
which merely seeks to continue' tha
protertion given during the last few
years or a year or more. I do not
want to tire the patience of the House
by repcating the large mass of figures
supplied by Government. ‘I suppose
most of us have gone through them.
Anyone who has done so would at
cnce realise that the Government have
not taken the overall piciure of the
industrieg jnto consideration, There
are many industries which even after
several vears have not been able to
utilise their full productive capacity.
The installed capacity has been only
partially utilised. Whatever they could
produre .during the war has been reduc-
ed. We must find out the reasons be-
hind the orotected industries not
developing oroperly and attaining self-
sgfﬂcienm" in the near future. You.
Sir. have been in this House for long
and vnu know very weil that we can-
not protect industries - for all time.
They should stand on their own legs
as earlv as possible and reach a stage
when they can export goods. In this
connection. I wish to refer in passine
tn one protected industry. I refer to
the sugar industrv. It has had pro-
tection for the last twenty years and
even then it is not in a position to
stand on its own legs. The sugar oro-
duced in India sells at such a price
that there is mno market excent in
Tndia, Our consumers vay for the
sustenance of this industrv. After all.
ultimately it is the consumer who has
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to pay. If they could get a thing at a
cheaper price, the saving will come to
the market in the shape of capital. 1
personally feel on gomng through the
reports of the Tariff Commission that
they have not considered this aspect
of the problem.

Now that we have a Planning Com-
mission with a view to developing the
economy of the country, I suggest that
piecemeal legislation without the
picture of the overall industrialisation
in mind cannot be supported or com-
mended by us, This point has been
amply illustrated by speakers like Dr.
saha and Dr. Krishnaswami. In the
case of many industries, the importers
or a few individuals take the plea that
their enterprise requires protection.
and they go on amassing profits with-
out considering the national benefit or
the interests of the consumers. In
spite of this, I do believe that there are
still people in the country who consi-
der the interests of the nation as
paramount. They should be given an
opportunity to develop' the overall
national economy. '

Take the case of the bicycle indus-
try. We are told that tubes have to
be imported and they merely assemble
the parts here. ‘No atlempts are being
made to manufacture the vital consti-
tuent parts here. The same is true in
the case of sheet .glass. Soda ash
which can be easily manufactured in
our country has not been attempted to
be manufactured.

As the time is short, I do not want
to take long. I only wish to join in
the protest which has been made
against imperial preference. Yester-
day the_ hon. Minister tried his best
te prove that there were certain ad-
vantages accruing to India under the
Indo-British Trade Agreement.- You
know the. history of imperial pre-
ferénee. Public merhory is not so
short. = In.1936 when . the Congress
first came into this Legislature. they
first passed a resolution -~ deneuncing
the Ottawa Agreement. The same
party is today in. power and possibly
it has a different notion of imverial
preference. 1 also protest against the
importing of foreign cavitalist -con-
cerns here and making them joint con-
cerns in order fo exploit our chean
Indian labour and work to the detri-
ment of our consumers. We have read
about the Sen-Raleizh concern whirn
is going te be established in Asansol
We have not bcen supplied with the
detailed -figures. but from the news in
the paners one can see that the interest«
of the Indians are only In term« nf
preferential shares and roughly 20
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per cent. of the ordinary shares, with
practically no voice in the manage-
ment. It may be that two or three
Indiang may be appointed on the Board
of Directors,. We know very well that
even during British days there were
Indian Governors, but that did not
change the character of the Govern-
ment. I think, Sir, the time has come
for Government, if they want to work
in the interests of the nation. to consi-
der the whole picture of industrial
policy in the light of the Five-Year
Plan they want to usher, to develop
rnational wealth and improve national
economy.

Sir, about the controversy regard-
ing the composition of the Tariff Com-
mission, unfortunately, personal mat-
ters have been brought in. We do not
view this problem from the point of
view of personalities—whether an in-
dividual is good or bad is immaterial.
We, however, think, that the Tariff
Commission, if it ig to work as an in-
dependent unit to advise Government
as to the particular industry which
hag to be protected in the interest of
the nation, should be constituted of
such persons who can look to the in-
terests of the nation from the point
of view of the consumers, from the
point of view of the industry and
from the point ol view of the nation
as a whole. As such we feel that in-
dividuals who have been trained in
o different atmosphere are not suited
to perform such responsible functions.
Instead of bringing in such opiecemeal
legislation without allowing the Tarift
Commission to examine the whole prob-
lem I would request " -~vernment tn
place all the facts before the Hnouse
and ful'y take us into confidence.

% o sTHT aTw wriw : § X W@ AR
¥ &g gl agw o Ot ot €,
¥fen 7 azx § 5% v AANR
¥ oy s wgT e AR 1@ AR
fokz #Y g7 wc wfy wreit g €
foer awr gart. A ag faw ATaTRR
we ¥ A | i A Nz fafrees
g% 7 AT qZ TR ATAE TN,
T Az Ak " WS W], ¢ TR
I wNrgr ® FETG 6 37 w7 A
R R STRT & AT F A AT AAT
FEE F A T AR Y 1 A A @ Ay
qT qgw s forg wae aut o W g€
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g g ww oK X I Ry A
dfe (Merit) w3, f 37 €1 sie-
www  (Protection) fa® a1 7 fa®,
gawn gt ¢ | @ Igm W frerw
witar (Fiscal Commission)
wor & fag & yFraarsr A § w3
%, X ITA AT IgW $1aw g 7 A<
MNdez grIw ¥ W A T femsa®
qarfeow sk 39 & Ig@! & ifcow
¥ agt o< agw g @ A aga W
gefes amf o agw g & o w1 s
@ fas ¥ wxf $YE aremw A ¢ )
a8 aeaw § fs agw fom als &
g fam o DAY wifgg o, ;g & 7
38 o T AT ) XF & 7L T T
v wwl %1 § A A fafaee w1
% x@a &1 ¢ (Fag end) v
o7 & fod wer gar § A oW
R ERCE R SLEC SRR
fafrezT qrgd ¥y fagma & aqa § a¥
st wigT § e qg=T a7 it ag
x4 frer w1 fas o a1 7z ATt 63T
* fadw *3d ¥ 9Ywa (motion)
Tx e & G wifgd, af fadee
wid ¥ gW 37« 9x faw a9grE
qragNivm fegr a1 w@rg, el
FE Y A g¥ A O wT AE ) gl
o tg A faswraew g, &
s f e @ ¥ a=T ¥ ag
@t fragadr W9t F A
mper At @ Y g€ ot W
AN gw qEF wrer iem
X7 qyr, IW ® Raifeww qU wET™T
@ ayx W o faw o fedw
w4 W g AT HT W AR |

Shri T. T. Krishnamachari: The pro-
blem is very simple—either you grant
protection or you do not. There is no
question of a Select Committee.
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dfen sreT Tm wRi : F o w0
=gt § fe ¥ ag A hw
i fr xafeslar fedm sadr @
& AT 1 g, ATERT AA FAT AT W
dar faw o1F forg ¥ 2fcs sHraa &
TTETT AT 9% ) I faw ® @S
fadwz s d & arar wifgd | fooelt
s ar a8 vz § f gunk fafre arge
At FORNRr gET ) wfEw ¥
ANz 9EY (motor parts) FaR T
¥x faw amar Y ag fam ogd fadw
AN F o 1 AR gw aa &
fodwe s 7w gar @i A
A AIZ 97 A FAT A FoHTT
Az 71 N g8 S s T gan
9 w1 A a7 fafree age w1
A § 1 ¥ Fafreex arga o wz agt
A LT TaoA @R § fr ¢F
fas £ fadwe 97 7 AT feg,
T I & A ¥ qg g4 ¥ o da<
g v o fae w fadwe w42
¥ agl ot wifgd | 4 g A1 faw w1
#x fadse #3¢r 7 4a7 & foq g
®FT| WAARFT AT I ARTSTE
Az adi § 1 e ang=T o x|
T F1 ¥ fau 917, 1. 3@ N
¥eT fadwe SN2 F o wfed
agt a% g9 fam wTareow §, Sw A
TR I THITH & TErRT ANZ
g 277 agfiiqagi i v amg A
SR 7 el § AR IR SewT
¥ F A e § AT D og 7
agl agt a1 wwdAT oY | fadwe wAA F
X ATHET ATATE, A8t 97 9T SqrRT O
T w1 AT HATE, AR FrAT WYY
feat? @ &Y w17 1w & varar [ aw
wwnmw’nw?{imaﬂ&qﬁq
T qx yvl ag § Fwrd WY
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st s WA doa ¥ o
AT AT E ot I it g Ay
&1 faw a7d, Y g% 9 *) favwe
¥ ¥ W F1FATA (conven-
tion) g5 grew @ Fwaw far o
afs g qX fao fadme s0dT &
ay | afax & & arg w1 wiw@
a2 FAT wgAT g fH oqw A AA
NS F FR FIW FT AW A
&1 ®1wr faar

Shri Karmarkar: Sir, standing at a
quarter to five and hoping to have this
Bill finished by five o'clock, I am con-
fronted with a small difficulty. Sir,
for my own benefit I went on m
notes on all the points that fell from
hon. Members. At first my list came
to about 25 points. When I sum-
marised it, it came to twelve. Now,
Sir, with the short time at my disposcl,
I would not like to tire the House with
any elaborate reply to all the points
made during this debate. Nor do I
th'nk it is necessary. .

Sir, on the principal point at issue—
as to whether we should continue pro-
tection in the case of the 27 industries
and whether we should grant protection
to the two industries mentioned in the
Bill for a fresh period—apart from my
hon. friend Babu Ramnarayan Singh,
there has been practically no opposi-
tion whatever, regarding the actual
imposition of the protective duty in
respect of these commodities. There
has been an attempt by my hon. friend
Mr. Ramaswamy to go in the other di-
rection—to extend the period of pro-
tection. So, Sir, I take it that the
House almost unanimousiy—I hope by
the end of this debate Babu Ramnara-
yan Singh also will agree with the rea-
sonableness of the demand made be-
fore the House by Government, namely,
that protection should be extended to
these industries in any case up to the
period mentioned in the Bill,—because
Mr. Ramaswamy wants to go further
in the case of two—accepts the propo-
sition placed before it.

So, Sir, it is not a heavy task for
me to reply to the points made regar-
ding the merits of the question. Ex-
cept the very useful suggestion made
by my hon. friend Mr. Chacko regard-

aluminium, antimony and one other
commodity, I do not feel called upon
to reply, because there is nothing to
reply regarding the Bill under consi-
deration. I say this with the greatest
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respect and I am very grateful to the
House for being almost unanimous
regarding the merits of the question
under consideration.

Sir, arising out of the present Bill,
various points have been sought to be
made by hon. Members. In my hum-
ble opinion. the debate had been a
little more prolonged than was abso-
lutely necessary for the purpose of
this Bill. Speaking for myself, I have
personally benefited from the discus-
sion, because as point after point fol-
lowed and as argument after argu-
ment was made. I tried to refresh my-
self regarding the merits of the ques-
tions raised. Sir. I regret very much
to say that I foupd myself in a posi-
tion of being unable to agree with

most of the points advanced. I will
not try tn ren'y +o 20 thssz poiats

elaborately, because I shall have to
begin with the first Tariff Board ap-

pointed in the twenties and cover a.

period of about thirty years. I shall.
hoj.vever. briefly refer to some of the
points made.. because apart from the
merits of the questions it might be
ronsidered a discourtesy to the House

if I did not dwell on some of the im-
portant points.

M+ hon. friend. Dr. Lanka Sundaram
—I hope he was not meaning it—al-
Jowed himself to say that ultimately
it has become a very routine affair,
with the Government to bring forward
Bills and getting them passed. perhaps
he implied. with no great content
whatever. I think he does realise that
this policy of brotective- tarifils has
been very greatly beneficial to the in-
durtries of  the rountry as a whole.
Goverrment have no option buat to
bring legislation-that they think neces-
sary to protect the industries of the
country. It is ton late in the day to
=ay anything against the policy that
ha< been ronsistenily pursued in the
last so many vears now, namely the
protection of industries by way of
tariT duties. I will not dilate on it
longer. : :

The second point that came under
consideration I have lumped up under
¢ne general issue. and that is: what
are the criteria of eligibility for pro-
tection in respect of a particular in-
dustry? To my mind the wvarious
points raised would divide themrselves
into five orincipal points: firstly, the
capacity of the industry to stand on
its own legs within a recasonable time:
secondly, the rapacity of the industry
to fulfil the full domestic requirements;
thirdly. whether and. if so. how far,
{he availability of raw material should
be held to be a criterion in respect of
the protection of an industry;. fourth-

14 NOVEMBER 1052

(Fourth Amendment) 574
Bill

ly, what would be the burden on the
consumer—up to what limit should
the burden of the tariff fall on the
consumer; and lastly the relevance
nf behaviour of the particular indus-
try protected in respect of its right
.to be protected. I shall necessarily
deal very briefly with all these points.

Firstly, let me take the capacity of
the industry to stand on its own legs
within a reasonable time. I think
that has been one of the criteria adop-
ted all along. We have not granted
protection. nor can we grant protec-
tion, to an industry which will never
be able to stand on its own legs—un-
less of course it is an industry reguir-
ed for our Defence purposes and the
rest. But then, apart from the abnor-
mal circumstances which might also
compel Government to give protection
in respect of a particular industry,
normally, the rule has been that when-
ever we grant protection to an indus-
try and put the burden on the consu-
mer, our reasonable anticipation is.
as assessed from the conditions present
at a partirular time. that the industry
should be able io stand on its cwn
legs within a reasonable time.

Secondly. regarding the domestic re-
quiremcmts—people might join issue
on that. It may be that in respect of
a varticular industry we may nnt be
able to reach the full dornestic require-
ments for a long time. Take sericul-
ture for instance. Sericuiture during
the period of an emergency like war
is an essential indusiry. It is requir-
ed ior. Defence purposes for the silk
that is reyuired for parachutes and the
rest. Apart from that ¢onsideration,
in our country particularly sericulture
is an industry which has given .em-
ployment to a large, number ol per-
sons. - As-my hon, friend Mr. Rama-
swamy knows full well, in his State
five lakhs of people are engaged in
sericulture. If we drop it from our
list of protected industries that would
lead to detriment to employment. In
a country like India there are these
two problems to be faced: one. the
necessity of increasing production, apd
the second. the sustaining of an even
measure of employment. In our coun-
try we are in-need of - industrial pro-
duction. and at the same time we are

_ also -in néed of continued ernployment
7 {aking into consideratian the huge
populatinn which our country has.. S6.
here I do not think we agree that.un-
less an indusfry is able within a Te-
asonable timg to , fulfil the dorpestic
requirements. we do nothing to” pro-
tect-it. That is a positien which is
not acceptable to us. If we see that
a reasonable margimr in protection en-
ables an industry to stand on its own
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legs and it is able to satisfy (airly
substantially the domestic require-
ments. I think that is a case which we
consider fit for protection.

Mr. Deputy-Speaker: The complaint
seems to have been that too much of
time has been given and the industry
has not been pulled up from time to
iime to stand on its own legs. That
scems to be the complaint.

Shri A, C. Guha: And whether any
effofts have been made to fill the gap
between the demand and the produc-
tion. If it meets ten or twelve per
cent. ©f the domestic requirements, is
it substantial?

Shri Karmarkar: I w’ll come to it.
But even apart from that. if without
prejudice to the consumer-—and when
I come to that my friend will see how
littie the burden on the consumer as
a result of protection has been—the
real protection that we have been able
to afford to industries is not the tariff
protection so much as the protection
that we give to an industry by way
of facilitating its finanres, supply of
raw material, enabling it fo compete
with foreignets on other grounds—
and not so much the tariff protection
as such. Because. the burden on the
consumer so far ag our country is con-
cerned—I think I am right—is about
the least when we compare it with the
tariff duties which even advanced
countries like the United States have
put on the shoulders of their consu-

- mers. - But to that I will briefly refer
later on.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): What about sugar”

Mn Deputy-Speaker: That is not the
subject-matter now.

Shri Karmarkar: That is what I
have to say regarding the availability
of raw material. There is an.advan-
tage ip having the raw material. But
assuming for a moment that advantage
lies in the processing industries, in
cases where the raw material may not
be forthcoming, say, for a certain time,
take plastic for instance, what would
be the advice of this Housc? For a
long time to come, conceivably for a
very long time, we could not within
the borders of this country produce
all the raw materials required. Would
it advise that the processing of the
raw material should be done owtgide
and* we should import the finished
product from outside? This House i
aware that so far as plastic manufac-
ture is concerned to a large extent we
are able to supply our internal require-
ments. That industry is open to this
weakness which 1s material in an em-
ergency. In normal times it is not a

292 PSD -
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vital or fatal $hing, because in normal
times we getfthe raw material. But
in an emergency as in the case,of a

" war it may be that the raw material

may not be available. Then it may
come up for consideration as to what
we should do regarding that industry.
In the meantime we are not bound
to this principle that if an industry
is to be protected, all its raw material
or a substantial part of it must be
available within dur own borders.

Shri Gadgil: That principle is not
accepted anywhere in the world.

Shri Karmarkar: Sir. my hon. friend
says that that principle is not accept-
ed anywhere in the world. Whenever
we give protection we do give a ‘sub-
stantial importance to the question
whether the raw material for a par-
ticular industry is available inside the
country itself. To that industry we
give greater importance than to a
merely processing industry. But it is
likely in the near future, in view of
the cheaper labour costs prevailing in
this country—though there might be
opinions as to whether labour is ‘well
paid’ or ‘ill paid'—that we might- be
developing some processing industries.
bring raw materials. process them, sell
them here as well as export them out-
side. as happens with our textiles. We
were able to export such a large quan-
ity of textiles bercause in certain mat-
ters, especially in the cost of produc-
tion. we compare favourably with some
of the other producing countries.

Shri Nevatia (Shahjahanpur Distt.—
North cum Kheri-East): We import
raw sugar and process it in our sugar
refineries.

Shri Karmarkar: I am thankful for
that observation. The House will ap-
preciate that I do not wish to burden
the House for a longer time with any
more arguments on this matter.

Then as regards the burden on the
consumer, from the material supplied
by us—and happily so far as our Minis-
try is concerned the material is ample
—hon. Members can find for them-
selves by just going through the list
of protected industries the amount of
duty imposed as a protective measure.
For my own benefit I have made a
small study. I find that excepting a
very few industries llke. for instance,
bicycles. silk, sugar, alloy-tools and
special tools, grinding wheels (which
is subject to a hundred per cent, duty),
preserved fruits, sheet glass and some
other very few industries. our normal
protective duty has not in any case
exceeded thirty to thirty-five per cent.
I wish hon. Members of this House
compare our import duty schedule
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with that. for instance, of advanced
countries like the United States. Then
they will see that we have erred on
the side of reasonableness as far as
our revenue duties themselves are con-
cerned. There is a fallacy in the argu-
ment advanced about the burden on
the consumer. Ultimately, if . we must
have a customs revenue, we must
have what is known as a revenue duty.
There is no escape from it, unless this
House decides that there should be no
burderr on the consumer by way of
revenue duties. In substantially the
major portion of the commodities what
we have done is that in the customs
schedule where it shows the nature of
the duty imposed, for the word
‘revenue’ we have substituted the word
‘protective’. By doing that the burden
on the consumer has not been increas-
ed. Except in the case of a very few
industries where it will involve a ver)
small additional burden on the con-
sumer, in the case of the other indus-
tries the burden on the consumer
would be the same—unless this House
decides to abolish import duties alto-
gether. So that fallacy has to be borne
in mind when considering this argu-
ment about the burden cast on the
consumer. On the other hand we can
well assert with confidence that we
have been able to protect our indus-
tries by means other than of tariff
duties, imposing as little a burden on
the consumer as possible under the
circumstances. Because, in the large
majority of cases we have not increas-
ed the revenuc duty. Happily for us
it was not necessary. And what we
have done is instead of calling it a
revenue duty we have called it a pro-
tective duty. In view of this I should
like to submit to this House that there
is very little merit in the argument
“which referred to the burden on the
comsumer. Repeated reference was
made to the burden on the consumer.
As I said, in the case of a large num-
ber of industries the burden is nothing
more, (not a pie more), than what it
would normally be under the present
cireumstances if it had been a revenue
duty.

5 P.M.

Sir, then came up the appointment
of the Tariff Commission. Well, on
that much has been said. I should be
failing in my duty if I do not say that
in the appointment of this Commission
Government have taken all things into
considerationr and I am here to say
that Government after giving their
fullest consiueration have appointed
the present Tariff Commission, as also
the previous Tariff Boards. and Go-
vernment have not the least doubt
whatever that the composition of this
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Taritf Commission personnel will do
good to our country. Whether You
take integrity, experience, or compe--
tence, the present Tariff Commission
will do credit not only to this country
but would have done credit to -any
other country. In the appointment of
an officer we may have personal likes
and dislikes. My hon. friend Mr. More
raised some points. We have con-
sidered all points, as to what should
be the qualitications of a member, etc.
Sir, mere economic knowledge might
not be sufficient. We want also a man
with administrative experience. If
any Member has a grievance about
that, he can move an amendment to-
the Tariff Commission Act, saying that
the Members of the Tariff Commission
should only consist of economists, and
seek to omit the words where it refers
to administrative experience. We have
done our best and we are satisfied. We
have done our best in giving the coun-
try a Taritf Commission of the inte-
grity, of the capacity. of the adminis-
trative experience which are required
for a Commission of this kind. We
could not allow loose statements of
this nature to go unchallenged especi-
ally when we have exercised the great-
est care in the appointment of this
Commission.

~On the question of foreign participa-
tion I will not take long. Regardfng
foreign participation I need not repeat
again what has been repeated on the
floor of this House that our policy has
been determined by the policy contain-
ed in the Prime Minister's statement,
about three years back, We have not
departed from that policy. In a par-
ticular case, whether a particular fore-
ign firm ought to have been allowed to
participate or not, may be a question
of opinion. We might be right or
wrong. Maybe if some other hon.
Member was in our place he would
have acted in a different way. We
have taken the fullest care to see that
foreign vested interests do not creep
in any industry, What should be the
percentage of the capital, under what.
circumstances, all these depend upon
the particular type of the industry.

We are in a position where, accord-
ing to us, free foreign participation of
capital is absolutely desirable. There
is no doubt about that and therefore-
we have thought it ir terms of the:
statement of the hon. Primce Minister
referred to by me. In terms of that
statement we always go on merits and
wherever we came to the conclusion
that foreign participation should be-
there, we have not hesitated about that
matter and we have absolu no re-
pentence about it. People have a
grouse against the cycle industry,
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other people about some other matter.
We have absolutely no grouse for we
have had absolutely no reason to com-
plain till now. If in particular cases
we have reason to think that foreign
participation would be detrimental to
the interests of this country, I need
hardly assure the House that those
cases will be judged on their merits.

A reference was made to the impe-
rial preference. In my opinion it is a
misnomer.

An Hon, Member: It is past five.

Shri Karmarkar: I am grateful to my
hon. friend to remind mc that. 1 will
finish in about five minutes.

Mr. Deputy-Speaker: The hon. Minis-
ter may go on.

Shri Karmarkar: [ should not like to
tire the House. I will finish regard-
ing Commonwealth preference. Sir.
our present preferences are guided by
what is known as the Indo-British
Trade Agreement of 19359. Regarding
that I should content myself to say
that I shall just refer the hon. Mem-
bers of this House to the observation
made by the Fiscal Commission re-
garding this matter. They went into
this matter thoroughly. They decid-
ed on free enterprise where there were
no preferences. Where there were im-
perial preferences they came to the
conclusion that the Agreement worked
in our favour in some of our export
items: for instance, in the matter of
tea we do stand to gain by the prefer-
ence to UK. We have a ready market.
C_}overnmer_'lt are giving serious atten-
tion to this matter but it is a matter
in which we have to judge dispas-
sionately. One of our hon. friends
said that the word *“British” should
80 from everywhere. I think we shall
not be able to do that. We cannot
climinate the word “British” from the
dictionary. It has to be there so long
as Britain is there as an important
industrial country. If we have- to
enter into anr agreement, with Britain
the only way to call it is “The Indo-
British Trade Agreement”. We can-
not call it otherwise. That is a de-
mand impossible of fulfilment. Sir,
1t is impossible for Government to al-
low itself to be submerged or subdu-
ed by emotional considerations. Be-
cause at one time it was called impe-
rial preference and therefore it should
e scrapped? This is obviously a
matter which Government should con-
sider on merits. We shall judge the
question by weighing the mutual
benefit; aceruing from the agreement.

Sir. I have finished all the princi-
Pal points, but I should also refer to

-One more—sericulture. The difficul-
ties have been created because we
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have to look after the interests of the
raw silk weavers, and the consumers.
Now it is not only one party i.e. the

"producer, or the consumer, but there

are other parties. There were repre-
sentations from the silk growers, co-
coon growers, that no imports of raw
silk should be made. There was also
a representation from a weaving cen-
tre. that we will be following a suici-
dal policy if we were to stop imports
because so long as the imported goods
come into India, raw silk is sold at
fair prices. We receive conflicting re-
presentations and we are trying to
make the best of a very difficult job.
I am afraid my hon. friend, Mr. Ramae
swamy did not exactly appreciate this.
The Taritf Commission went into the
problem and then they thought that
this particular product, raw silk is
subject to fluctuating world prices and
theyv particularly said that this ques-
tion must be examined every six
montls from the point of view of the
interests of the silk growers. Every
six months there has to be an exami-
nation and the Tariff Commission will
advise us and we shall take measures
accordingly. This is a subject which
is always uppermost in the mind of
the Government because sericulture is
an industry which we cannot allow
easily to deteriorate.

My. hon. friend Dr. Saha. if I under-
stood him rightly, said that there has
been a preference to scientific instru-
ments coming from the UK. My im-
pression was that it was an incorrect
statement. My impression is conlirm-
od both by the Indo-British Trade Ag-
creement as also by our Customs Sche-
dule. There is absolutely no prefer-
ence to U.K. in respect of scientific
instruments. Regarding clectrical in-
struments there is a small preference
but regarding scientific instrument we
have exempted this from the purview:
of the concessions granted to The Uni-
ted Kingdom,

Sir, I am very grateful to the House,
firstly, for the very interesting dis-
«ussion that the hon. Members raised,
and, secondly, for the almost unani-
mous support they gave me this time.
Apart from my hon. friend, Babu
Ramnarayan Singh—he is too incorri-
gible—I am very happy to find that
the whole House has given us unani-
mous. support so far as this particular
measure is concerned.

Mr. Deputy-Speaker: I am vary
sorry to find that those hon. Members
who were very vehement in opposing
and attacking the Government on some'
points, are not here, I do not know
for what reasons. If the Minister is
not here, even though he has gone to
answer calls of nature, the attention
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of the Speaker is drawn to that fact
ugain and again. I do not want this
criticism to be entirely one-sided. I
expect it to be realised on both sides.

Now, I will put the motion to the
vote of the House. The guestion is:

“That the Bill further to amend
the Indian Tariff Act, 1834, be
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Mr. Ramaswa-
my does not propose to move any of
‘the amendments to clause 2. There
are no other amendments.

fhe question is:

“That clause 2, clause 1, the
Title and the Enacting Formula
«tand part of the Bill.”

» The motion was adopted.
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Clause 2. clause 1, the Title and
the Enacting Formula were added
to the Bill,

Shri Karmarkar: I beg to move:
“That the Bill be passed.”

. Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

Mr. Deputy-Speaker: The House
stands adjourned to 10-45 amM. to-
morrow. There is no Question-hour
tomorrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Saturday, the 15th November, 1952.
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